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LOKSABHA 

Friday, August 24. 1962/Bhadra 2, 
1884 (SAKA) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair.] 

ORAL ANSWERS TO QUESTIONS 

Trunk Booking 

+ r Shri B. K. Das: 
I ilhri Subodh Ransda: 

;, ·549. ~ Shri Basumatari: 
f Shri S. C. Samanta: 
L Shri Rem Barua: 

Will the Minister of Transport and 
-. Communications be pleased to state: 

(a) whether Government have rp.. 
ceived complaints from various com-
mercial organisations like Indian 
Chamber of Commerce from Calcutta 
that they always find it difficult to get 
trunk lines to big cities like Bombay, 
Delhi, Madras etc.; 

(b) if so, what steps Government are 
taking to remove the difficulties; and 

(c) what are the reasons for such 
difficulty? 

The Depnty Minister in the MInistry 
of Transport and CommnnicatioD8 
(Shri Bhagavati): (a) Yes. 

(b) and (c). The difficulties in 
getting Trunk calls from Calcutta are 
mainly dUe to:-

(i) Frequent copper wire thefts 
on trunk routes linking Cal-
cutta with Bombay, Madras, 
Gauhati and Katihar. These 
have been reported to the 
State police. 

(ii)Insufficiency of Trunk Circuits 
on the main trunk routes em-
anating from Calcutta viz., 

1599 (Ai) L.S.D.-I. 

Delhi, Madras, Gauhati, Cut-
tack. Action has been taken 
to provide additional circuits 
wi thin this financial year. 

(iii) Insufficiency of trunk ex-
change equipment at Calcutta. 
The Calcutta trunk exchange 
is being expanded during the 
current financial year. It may 
be added that considerable 
improvement is noticeable in 
the performance of trunk cir-
cuits on Calcutta-Bombay 
route sinee the last week of 
June, 1962. 

Shri Rem Barua: In view of the fact 
that wire thefts, and often weather 
conditions, are the ready replies that 
Government give wherever there is a 
disruption of this nature, may I know 
what steps Government have taken 
to check wire thefts? 

Shri Bhagavati: Certain equipment. 
have been installed to locate the theft 
areas, and we are constantly in con-
sultation with the State Government 
.and the police, so that effective steps 
are taken in this regard. 

Shrl Rem Barua: Some of the meas. 
ures just now outlined by the Deputy 
Minister are only for long-term relief. 
May I know what steps Government 
have adopted to improve the situation 
at the present moment, because there 
is regula!' complaint of dislocation? 

The Minister of Transport aDd Com. 
munications (Shrl Jagjivan Ram): 
What else can be done except to inten-
sity the check? We have no control 
over weather as yet. So far as theft 
is concerned, We have constantly been 
taking it up with the State Govern-
ments whether by intensifying the 
patrolling or things like that. it can be 
minimised. 

Shrl Raghunath Singh: May I know 
in which States wire thefts are the 
highest in number? 
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Shri Bhagavati: In West Bengal, 
BiHar and some other States. 

Shrt D. C. Sharma: We have been 
hearing the same complaint every 
year, and the same assurances have 
been given every year. In view of 
that I want to find out the load that 
is c~rried by these three big exchanges 
and what is being done to meet that 
load now and during the succeeding 
years. 

Mr. Speaker: There are three or 
four 'ands' put in between. 

An Bon. Member: That is not good 
English. 

Shri D. C. Sharma: I speak correct 
English, and I take pride in that. I.t 
anybody objects to that, 1 think he is 
very much mistaken. 

Mr. Speaker: Order, order. 
Shri D. C. Sharma: In view of the 

fact that the same complaints havs 
been uttered: on the floor of this House 
every time, and the same assurances 
have been given every time, I would 
like to know whether Government 
have made any survey of the load on 
these three exchanges at Calcutta 
Bombay and Delhi, to see how it can 
be dealt with in a phased programme 
or in one year. 

Shri Bhagavati: The traffic has in-
creased very much. I may quote some 
figures in this connection. In 1956-57, 
the effective traffic was 4,63,394; in 
1960-61, the effective traffic was 
7,38,949, and in 1961-62, the effective 
traffic was 7,90,891. From these 
figures, it will be clear that the traffic 
has increased very much. 

The steps taken mainly are as fol-
lows. Coaxial cables are being laid 
In the main routes from Calcutta to 
Delhi, from Calcutta to Bombay and 
trom Calcutta to Madras. I hope in 
these two years much improvement 
will be effected due to the steps taken. 

Shri Prabhat Kar: May I know 
Whether it is only the theft of the 
copper wire which is the reason for 
all these complications or whether 

there are certain other factors? I.t it 
is only the theft of copper wire then 
the whole line on that particular day 
will be completely out· of order. 

Shri Bhagavati: Weather con:iition 
is another factor which causes inter-
ruption. Due to storm, floods etc. also 
the lines are disrupted. 

Cmeer 
·550. Shri Barish Chandra Mathur: 

Will the Minister of Bealth be pleas-
ed to state: 

(a) whether deaths by cancer have 
considerably increased and are on an 
increase; 

(b) what accounts for this unfor-
tunate development; and 

(c) what steps Government have 
taken or propose to take to meet the 
situation? 

The Deputy Minister in the Ministry 
of Health (Dr. D. S. Raju): (a) and 
(b). No statistical data is available to 
prove conclusively that deaths from 
cancer are on the increase. 

Factors leading to causation of can-
cer have not yet been accurately es-
tablished. The apparent increase in 
the incidence may be due to (i) general 
consciousness amongst the public 
about tliis disease (ii) increasing prac-
tice on the part of the medical pro-
fession to refer suspected: cases to the 
cancer hospitals and (iii) better dia-
gnostic methods. 

(c) Facilities for the treatment of 
cancer exist in all big hospitals in 
India. They are beinJ expanded. 

Shri Barish Chandra Mathur: May I 
know whether the incidence of this 
disease has anything to do with the 
modern progress and whether we have 
any lessons to learn from the so-called 
progressive countries of the world and 
the researches made there? 

Dr. D. S. Raju: The original ques-
tion was about the causes of cancer. 
They have not been fully established. 
There are a variety of causes that are 
responsible for the cau~ing of cancer. 
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Shri Barish Chandra Mathur: May 
[ know what is the equipment neces-
;ary for the treatment of this disease 
which is not available in this country 
and which results in many of the 
people, who want treatment, going to 
foreign countries? May I also know 
whether any steps are being taken to 
do something in the matter? 

Dr. D. S. Raju: There are a few 
methods. So far, we have been rely-
ing mainly on operations, Radium and 
Deep X-Ray Therapy for the relief of 
cancer patients. Lately, we havp got 
the isotopes and cobalt therapy, which 
have been recently introduced into 
this country; but we do not have them 
in sufficient quantities. There are cer-
tain types of cancer for which we have 
not got the adequate or required num-
ber of isotopes in this country. Pro-
bably, that is what the hon. Member 
is referring to. Some of the patients 
are going abroad. 

Shri Indrajit Gupta: May I know 
whether Government's attention has 
been drawn to an experiment carried 
on in this country by Dr. Penn of the 
University of California, who claims 
to have achieved some striking results 
by the use of a new drug from the 
bile of cattle and whether Govern-
ment is considering giving some kind 
of assistance to him? 

Dr. D. S. Raju: Government is aware 
of the experiments of Dr. Porn in the 
Irwin Hospital and the Safdarjang 
Hospital. I believe he conducted ex-
periments on about 20 cases; and the 
reports are that 10 cases have shown 
some slight improvement. 

Shri Narendrasingh Mahida: May I 
know whether smoking and pan eating 
cause cancer? 

Dr. D. S. Raju: Yes; so far the re-
ports have been that the incidence of 
cancer is slightly more in the case of 
people who smoke than in the caSe of 
those who do not smoke. 

IITT .. : 'flIT mwr ~ qaT ~ f'" 
.rnf i\" m wf.I" m¥~ ~ it 

~;f.r ffi ;f.r ~ m<: ~ ~, ffi w 
~ i\" :;;.;it ~ ~ fif; ~~ ~ ~ 
if w 'fil<:'IT ~ 1flf~ ~ 'flIT ~ 
~ g;rH ~~ m if ~ 'flIT fcr;m: WIiG 

f~ m!; ? 
Or. D. S. Raju: We have no definite 

mformation on the subject, about the 
ayurvedic medicines which are useful 
for cancer. We have ayurvedic ex-
perts in the Government of India and 
we WIll take their advice, 

Shri Sham Lal Saraf: May I know 
whether attempts will be made to pre-
pare statistics in regard to cancer and 
,ne causes that lead to this disease? 

Dr. D. S. Raju: Yes; we will make 
attempts to survey all these people. 

Shri Bhagwat Jha Azad: May 
know whether Government is aWare 
of the fact that the hospitals are far 
short of the demand of the patients 
for treatment in India? If so, what 
attempts are being made by Govern-
ment to increase them thereby re-
ducing the shortage of facilities for 
such treatment? 

Dr. D. S. Raju: The latest treatments 
are cobalt therapy and isotopes; they 
are very expensive. As It is, ,I think, 
there are about 10 plants in the whole 
country. It is a question of finances; 
as we get more resources we will be 
a ble to do more. 

Shri Shree Narayan Das: May 
know whether the Government has 
got the report of the Royal College or 
Physicians in the United Kingdom and 
whether they have studied the sug-
gestions therein? 

Dr. D. S. Raju: Yes, Sir; we are 
constantly in touch with the resear-
ches all over the world. 

'lit ~ ~ : ~ o;miITU it 
R"'''''~fifi~1fti\" ?tm~ 
~ ~, fWfu: it ~ ~ ~ ~, 
m l[lclT ~ 1 'flIT"~ i\" ~1fit ~ 
~~<1~~? 
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Dr. D. S. Raju: We have made no 
Investigation on this point. 

Weather Warning Scbeme 

+ r Sbri S. C. Samanta: 
.551. ~ Sb~ Subodb Bansda: 

I Sbrl B. K. Das: 
L Sbri M. L. Dwivedi: 

Will the Minister of rransport and 
Communications be pleased to state: 

(a) whether there is any 
to extend the Weather 
SCheme to fishermen in all 
States; 

proposal 
Warning 

marine 

(b) in which part it is functIoning 
"t present; and 

(c) by what time this will be ex-
tended to all marine States? 

The Deputy Minister. in the Ministrl 
of Transport aDd Communication, 
(Sbri Bbagavati): (a) to (c). Thl 
scheme of issuing weather warnings 
to fishermen was functioning up tn 
June 1962, in respect of the coastai 
areas of the States of lV'...adras, Kerala 
and Mysore. From the first week of 
June, 1962, the scheme has been ex-
tended to all the maritime States. 

Sbri S. C. Samanta: May I know 
whether the special bulletins that arl' 
being issued by the A.I.R. and the 
Meteorological department cO'lltain . 
this infonnation? 

Sbrl Bbagavati: Yes, Sir. The A.I.R 
staLons of maritime States of West 
Bengal, Orissa, Andhra Pradesh, 
Madras Kerala, Mysore, Maharashtra 
and G~jarat include this information 
in their broadcasts of rural program-
mes in the evenings. 

Sbri S. C. Samanta: We know that 
farmers are much benefited by these 
bulletins. I want to ask whether this 
will be added with the farmers' bul-
letins. 

Sbri Bbagavati: There is anothe" 
scheme of broadcasting weather con-
ditions and weather warnings in the 
midday broadcatsts ot nil the stations 
of the A.tR. 

Shrl Subodh Bansda: The han. Min-
ister stated that in the evening broad-
casts this information will be included. 
How will the small fishermen benefit 
by these broadcasts? 

Shrl Bhagavati: This information can 
be relayed to all areas by some ar-
rangements and hon. Members may 
also help by asking the State Govern-
ments to give the fi.hermen some 
radios. 

Sbri Warior: May I know whether 
this information and broadcast are 
made only by the major maritime 
States or also in places where the 
small fishermen go to the sea? 

Sbri Bbagavati: It is for all. 

Shri Warlor: What method do the 
Government employ SO that the infor-
mation may reach the fishermen in 
small ports? 

Mr. Speaker: The information is 
broadcast to those who care to listen 
to it. 

* ~ ~ ~. '11 f10t m flfSl": 'fln 

qf~ "'" ~ #~ ~ ;rnf.t il>l" 
tm ".lIT fif>' 

('Ii) 'fln ~ Wif ~ f'I; 611Ii mr 
'I'(;;r zrzr ;mT '!iT mI!i ~IfiIiT if>'r ormr 
'Ii': RlfT;;nor ~ ~ q\(: 

~." (@) qft ~, ~) ~~lI>1"~ 
~rn~~~~"l:~ 
mm:r~~'l~~qmft;tT 

~'Ii~~~,~~ ~ 
~ 

~ "'" ~ ~1l~
"'" (""~) : . ('Ii) ~ If>lft 
qf~T it ~T~~,;mT lI>1" 611Ii my 
i;;rr~~I~il>l"~rn 

'"- ~""" qrtf~ rn il>l" ~ ~ ~ ;;mit 
~ ~ 

~ I 



Oral Answers BHADRA 2, 1884 (SAKA) Oral Answers 

( ~) \lfif ~T 'Ii~ trr~ f.rnfur 
~ fil>lIT;;mrr lIT :m f'liffi ~ ~ ~ 
... ~ f~ ;;mrr ~ tit ~~T ~ "AT sf~ 
l!it ~ ~T "Ila't ~ ~ I 

151'1 ~m fl'll5l' : ~ ~ ~ f'li 
;;it ~ erR -.T~ t, ;M; 'Ii(.r '1<:, 
wn: ~('fi1'<: trr~ "I-{f -.T;;r <:1m ~ ijT 
4m 'IT'ftr 'Ii~ ~ t I If- orr;r;rr ~ 
~ fiI; ffi ~it ~('!iT~ 'lit "'~ ~<m"r 
~ t fit; ~ <Il em: if -.T;;r ~ tit 
erR ~ crr.r lIiT ~ cr~~ ij- qm ,"'ffi 
iii<: ~ ? 

Shri Bhagavati: Yes, Sir. Govern-
ment refunds money when there is a 
complaint and the complaint is found 
to be prima jacie correct. 

Shri Bibhuti Mishra: When the post 
and telegraph office does not stmd the 
telegram, then it is incumbent upon 
the telegraph office to refund the 
money. Why should not the money 
be refunded? Is this the welfare 
State? 

Shri Bhagavatl: When ther.. is no 
complaint, how can the money be re-
funded-? I do not know. 

Shri Man Sinh P. Patel: Would thE 
Government see that when the tele-
gram itself is posted in an enveloPe a 
notice that the person can recover thp 
money is also posted along with it? 

Mr. Speaker: That is a suggestion 
for action. 

151'1 lifo <'1'1'0 f~: JJft;r;r ;;r.r 
err m; ~ -ilif ;;rrff ~ tit CIT" -.T;;r'i' 
~ 'Fr ~ ~ ~ ~ ;;mrr~ 
lJlIlfiI; <Il ~ ~ -il>lfifT ~ 
~ I <m ~T ~~ <mI'rr 'Il't ii'IT 
m fit; lff<:' trr T .m- 6T'Ii' ~ i!T ~ ~ 
crT m: ~~ ~ i!T 'fliT ~ 'Iii! ~ 
;;mrr fiI; 'Rro trr~ m- ij- -il;;rr 
~~? 

If~ nlfT ~ ~ (-n 
~jq.r ~If) ; ~ ~ iI"ffl' "IN"" 
~~n ~ cror crT ~ >m iI"ffl' ~~, 

-<ffl;' ~erR ~ ~ ~~"" ~ i!T 
;;rra't ~ efT ~ --T ~ ~ fit; m .m-
m"Ii ij- -il;;rr ;t r.rq ~ ~ lIT lIiTt 
<rm ~ f;m' IT 1'1; <ft, ;rn- '!'~ 
~ ;ft fuffl ~ iiJ11 ~ erR -.T;;rr q'lfr ~ 
~ cr'Ii '1fir ~ I 

Shri D. N. Tiwary: In the last Ses-
sion of Parliament, to a similar ques-
tion, the hon. Minister assured us that 
the question whether information t'l 
the senders could be sent about the 
refund of the money would be ex-
amined. I want to know whether that 
question of information being sent, 
when the telegrams are sent by post, 
has since been examined and whether 
that practice has been adopted. 

Shri Jagjivan Ram: It has n~t been 
done. 

Shrimati Savitri Nigam: May I know 
if the hon. Minister has got any in-
formation as to the number of tele-
grams sent by post and the number 
of cases where the senders have nol 
claimed or co'lected the money, in the 
year 1960-61? 

Shri Bhagavati: I could give the 
number of cases where the teiegrams 
were sent by post from :he year 1957. 
[n 1957-58, it was only one per cent. 
[n 1958-59, 0'5 per ~ent; in 1959-60. 
0'5 per cent. in 1960-61, 1'1 per cent; 
In 1961-62, 1:1 per cent. So, the per-
centage is very small. 

-n """ ~ ; ~,"Ii ~ orr;r;rr 
~ it fiI; ;m mtIif ;r ~ fq;m: 
f.t;ll'f~fiI;'fi1I'ij-'fi1I';;it~mr.a~ 
~, ~ij- 'Ii\'I"IIffi', ill'<Il\: mf~, m .r(fJ'{ 
if; ri~1 'lit GIffi'IT <:'f«T "1111;, mf.I; ~tR: 
~ <m"if ~~ ~ ;;rrii tit ~ rnr 

" ~ ? 
m'll'il';;rr~-
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'"~~: ~Qt,~~ 
it~~ 1IT~~ I ~~~ 

~ IIr1m lit ~~ m~"l'flffl' ~ ..m: \jf'if 

~m:m~~,~f.!;~~it 
ifJa ~ err Gl'ffi ~, m ~'1'1ir ~ 
m '1"( lit ~~H l!1'\'L~ ~1Gr ~ f.!; ~a.ft 
~ IIflferT ~,' ~«'l; ~T~ ~if ~R 
~ ilHT ;;~.~ arr ~~~ I ~m ~ 
it ~~ mvrr ~ ~ flf1 ~ ~ m; 
~ .;r"" ~ llT 1!r.(lIi~ it ~ ~ ~ ~ I 

,"~mm:~~ 
m; ~ it lit it wm: ~, ~ ~ 
~ m.: ~tt ~ M"I'<rU I m 
"~~~flf1;;ftm:m;~ 
i;;f ;;rrn ~ 'flIT '3ifiIiT ~.ft lfT1I'flr~ 
lit ;;mft ~ f.!; ~ ~~ fmr;rU ~ 
arTII' ? 

~~~:~m~~ 

~ ~ ~ ~ m: ~ ",'1 ~ f'crnfur 
flri~~1 

Shri Narendra Singh Mahida: May I 
know whetther the Government has 
any scheme to transmit such telegrams 
by radio when the telegraph system 
fails? 

Mr. Speaker: How can they inform 
the person concerned? He may not be 
listening to it. Next question. 

BIlilding of Coastal Vessels 

*553. Shri Indrajit Gllpta: Will the 
Minister of TraDsport aDd .Communi-
cations be pleased to state: 

(a) whether indigenous capacity for 
building coastal vessels ",as been ex-
plored; 

(b) if so, the capacity found avail-
able; 

(c) whether the surplus capacity ex. 
Isting at Garden Reach Workshops, 
Calcutta and Mazagon Dock, Bombay, 
has also been examined for this pur. 
pose; and 

(d) if so, the result of the examln-
ation? 

The Minister of Shipping In the 
Ministry of TranSPOrt olDd Communi-
cations (Shri Raj Bahadur): (a) to 
Cd). Indigenous capacity for building 
coastal vessels exists at the Hindustan 
Shipyard, VisakhapatnDm, Garden 
Reach Workships Limitpd, C&lcutta 
and Mazagon Dock Lim <ted, Bombay. 
The Hindustan Shipyard IS, however, 
fully booked for the current Plan 
Period for the construction of overseas 
ships and cannot, ther~kre, accept 
any order for coastal vessels at pre-
sent. As regards Gardpn Reach Work-
shops Limited and M"zagon Dock 
Limited, they are both in a position 
to undertake construction of ships 
upto 5,000 D.W.T. with the existing 
facilities. A schemE' to develop the 
Garden Reach Workshops to under-
takl' the construction of larger mer-
chant ships is also being examined by 
the Ministry of Defence. 

Shri Indrajit Gupta: In view of the 
need for expanding our coastai ton-
nage to meet the requirements of our 
Plan, may I know whether any at-
tempts have been made to approach 
the Indian shipping lines to place 
orders for these indigenous . coastal 
vessels instead of pref~Tdng to USE 
foreign exchange on foreign vessels? 

Shri Raj Bahadur: 'fhat depends 
entirely UP'lO the capacity of the yards. 
I can easily give the assurance that 
so long as capacity exists, we shall 
fully utilise that to the b~st of our 
ability. 

Shri Indrajit Gupta: Vlr.at is tae 
estima~ed tonnage requirements of 
coastal vessels for the remaining period 
of the Third Plan and 1llay r know 
whether it would be met oy these two 
workshops, even after they are de-
veloped? 

Shri Raj Bahadur: The expansion of 
coastal tonnage, as OUr experience has 
shown, has been directly related to 
and has been dependent upon the 
amount of cargo available. SInce we 
got an additional million ton of coal 
to lift, there has been a need for u. 
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pansion. On that basis, we require 
about 20 vessels yet, which 1 think we 
shall be getting either by second-hand 
purchase or by new construction. 

Shri Hem Barua: Instead of offer-
ing facilities for construction llf shiI=os 
here, may I know whether it i. a fact 
that the Indian shipping companies arc 
being asked to acquIre over-ag~d 
second-hand vessels and the NatIonal 
Shipping Board has protested against 
this? 

Shri Raj Bahadur: We have en-
couraged them to do so, beCAuse ob-
viously we have got to meet the de-
mand but not try overaged 'Jessels. 
We would like to avoid fureign ex-
change expenditure on chartering fore-
ign vessels On time charter or trip 
charter basis. Hence the need for the 
acquisition of fresh tonnage. 

8:fT ~;n"1f ~: ~T ~ ;i;ft' 
~~IIl"~f.t;~if;T ~~..n
IIJmlf~aT ~lJT I ll' ~ ;;rr;:r;rr ~I 
~ f.!; ifHI~ ~ lIl"~ilT if; ~ ~ ~ 
lfTi ~ '3'fif l:{ifi" ~r.r it mr.t ~ 
~;nT if>'t ~ ~ ? 

8:fT~~:~iIT't-q~ 

~if~~~~~~flll" 
~ ~ 0I'll1<lT "IT ~'lim ~ 'fl{iflll" 
~ ~aT ~ <mr n: f.nh ~T 
flll"~ fIll"Cl'ifTlIl"rwf1:r<;rcrr~1 ~ 
'"fm IIl"I W, 'fiTlfm mR, f1f./lrr aT 
~'li'I "lfm ~ if>'t '4f~ 
~I 

W~~flll"f.f;crl~~ 
~1Il"a- ~, aT lil ~ f.t; ~ ~ ~R 
~ 6mI' it ?{i <mif it ~ ~ 
~ I ~ flll"Cfif 'I"I'Tll "IT ~a- ~ ~ ~ 
'3'iI' ~ if; R'fn~ n: ~ ~ 

Shri Bhagwat Iha Azad: May 1 
know whether it is a fa~t that the 
coastal vessel-building programme is 
not proceeding accordinl'l to the 
schedUle, as laid down in the Plan? 

Shri Raj Bahadur: The 4,Ue3tion is 
not at all clear. As I said, the ship-
ping tonnage would illcrca;;e directlY 
in proportion to the demand and as 
the demand increases, we find that the 
shipping companies are coming for-
ward with proposals for addition of 
tonnage on the coastal trade. 

SrisaiIam Hydro-Electric Project 

*554, Shri P. Venkatasubbaiah: Will 
the Minister of Irrigation and Puwer 
be pleased to state: 

(a) whether permission to start 
the construction of Srisallam Hydro-
electric project has been givt.n Lo the 
Government of Andhra Pradesh; 

(b) whether it is a fact that power 
produced by this project will be the 
cheapest in the country; and 

(c) whether this project when com-
pleted will solve the acute power 
shortage prevailing in An·:ihra Pra-
desh? 

The Parliamentary Secretary to the 
Minister of Irrigation Ilnd Power 
(Shri S. A. Mehdi): (a) No, Sir. 

(b) This will be knnwn o~.ly aftet 
the Proj ect report has I:l~en prepared. 

(c) Yes Sir; it will help in removing 
power shortage to a considerable ex-
tent. 

Shri P. Venkatasubbaiah: May 
know whether the State Governmenl 
has represented that there wi!l be 
serious constructional difficulties with 
regard to the foundation of Srisailam 
projesct once the Nagarjunasagar dam 
Is built to its full capacity alld if so, 
does the Government propose to ex-
pedite the sanction of this s~heme? 

Shri S. A. Mehdi: As I jast said, the 
project report from the Andbra Gov-
ernment has not yet been received. 

Shri P. Venkatasubbaiah: ~.Iay 
know whether it is a iact +hat ' the 
State Government has been advised by 
this Government to split up the 
Srisailam hydro-electric project sub-
mitted a long time back into two parta, 
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one covering the Srisailam portior. and 
the other the Nagarjunasagar portion, 
even though it was clearl;{ pointed out 
that it was technically not feasible and 
financially unsound to separate the 
combination of the main and tail and 
water schemes? 

Mr. Speaker: I would not allow 
written supplementaries to be r~ad 
out. 

Shri S. A. Mehdi: Thl! Andhra Gov-
ernment has not given the two pto-
jects together. Now it has been de-
eided that since they are two separate 
projects, they will be taken up se· 
parately. The report of the Nagar-
junasagar project has been received 
but the State Government has not yet 
sent the report of the second project. 

Shri Beds: Is it not a fact that this 
project is to provide 2leclricity at th", 
cheapest rate in Andhra Pradesh ane! 
it has to be taken up before the Vlaters 
in the Nagarjunasagar Reservoir make 
it impossible for the ;:onstruction of 
this dam? 

Shri S. A. Mehdi: It is expected that 
the power will be cheap. But, as 1 
said, unless we receive thp full pro-
ject report, it will be very difficult to 
say now what will be the actual' 
condition. 

Shri Kashi Ram Gupta: ~ lay I know 
what is the expected generating capa. 
city of this project? 

Mr. Speaker: Still, no project IS 
there. 

Shri S. A. Mehdi: Does he mean th~ 
proposed project? 

Shri Kashi Ram Gupta: Yes. 

Shri S. A. Mehdi: The expectt'd gen-
erating capacity of this project would 
be .... 

An Hon. Member: Ask for notice. 

Shri S. A. Mehdi: I have got it here 

Mr. Speaker: The answe: is not 
yet ready-the hon. Member there. 

Shri Kashi Ram Gupta: He is giving 
it. '."" ,j 

Mr. Speaker: I cannot spend so much 
time on it. If the answer is not ready. 
he will furnish the informatJoI1 after-
wards. 

Shri Eswara Reddy: Pending tht 
dispute about Krishna River waters, 
may I know whether the Government 
has sanctioned some projects ill some 
other States on the same rIver, 
Krishna? 

Shri S. A. Mehdi: That is not the 
case. 

Shrl Shivaji Rao S. Deshmukh: May 
I know whether the views .If the 
Maharashtra State Government have 
been ascertained on the issue of water 
allocation for this particular project? 

Mr. Speaker: Still there is no pro-
ject; Let -that be seen afterwards. 

Dhuvaran Power House In Gujarat 

*556. Shri P. K. DeG: Will the Minis-
ter of Irrigation and Power be pleased 
to state: 

(a) whether the Gujarat Govern-
ment have asked the Central Govern-
ment for extension of :he Dhuvaran 
Power House by 250 M.W.; 

(b) if so, the estimated cost of this 
expansion programme; and 

(c) whether this has been mcluded 
In the Third Five Year Plan? 

The Parliamentary Secretary to the 
Minister of Irrigation Ollld Po lVer (Shrl 
S. A. Mehdi): (a) Yes; Sir. 

(b) About Rs. 25'0 Crores. 

(c) No, Sir. 

Shri P. K. Deo: May I know whe-
ther this project will be able to meet 
the deficit in the demand for power 
110t only in Gujarat but also In the 
adj oining areas? 

Shr! S. A. Mehdi: It will meet con-
siderably the defidt so far as the 
demand for power in Gujarat is con-
cerned. 

Shrl Narendrasinch Mahida: When 
will this power house be ready? 
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Shri S. A. Mehdi: It is expected that 
the first two would be ready in 1965-
66, and the second set would be ready 
in the Fourth Plan. 

Shri Man Sinh P. Patel: In view 
of the fact that the hon. Minister 
replied that the existing scheme will 
be finished in the fourth year of the 
Third Plan, may I know why the 
additional extension is being phased 
in the Fourth Plan and not in the 
Third Plan itself? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): As was stated, Sir, two 
units will be commissioned by 1964 
and further two units by March, 1965. 
We have asked the Gujarat Govern-
ment to send UP their proposals. We 
have also told them that we shall be 
prepared to include any further pra-
posal in the Fourth Plan, and if any 
preliminary works can be carried out 
in the Third Plan for the purpose of 
extension that can also be carried out. 

Shri P. R. Patel: In view of the fact 
that because of the scarcity of elec-
tricity, industrial progress and agri-
cult ural progress has nearly come to 
a stoP. may I know whether the 
Government is going to give thought 
to increase the capacity of this ther-
mal station? 

Shri Alagesan: I thought I answered 
so. We want to include the extension 
programme in the Fourth Plan and 
carry out the preliminary works that 
are necessary even in the Third Plan. 

Inseet in Milk Bottle 

+ r Shri Inder 1. M;Qhotra: 
\ Shri D. C. 8harma: 
I Shri Mohammad Elias: 

.557 ~ Maharajkumar Vijaya 
• I Shri 1I0hsin: I Shri Eswara Reddy: 

Shri Ram Batan Gupta: 
l Shri P. C. Borooah: 

Anan: 

Will the Minister of Food aDd Agri-
culture be pleased to state: 

(a) whether it is a fact that com-
plaints regarding the presence of in-
sects in sealed milk botties supplied 
by Delhi Milk Scheme, have been 
received; and 

(b) if so, what action Government 
have taken to remedy this defect in 
the bottling process of the Delhi Milk 
Scheme? 

The Parliamentary Secretary to the 
~Iinister of Food aDd Agriculture 
(Shri Shinde): (a) and (b). There 
have been only four complaints of 
this type against a total of over 14 
crores of milk bottles supplied by the 
Delhi Milk Scheme ever since it 
started functioning. An insect can 
apparently get entrapped by accident 
when the milk bottle is being filled 
and capped. Every possible effort is 
being made to keep the dairy free 
from insects and to observe proper 
hygienic conditions in the processing 
and bottling of milk. 

Shri lnder 1. Malhotra: The han. 
Parliamentary Secretary has stated in 
the answer that there have been only 
four complaints. I hope he would 
recal! that only during last mOllth 
there was much discussion on this 
very question that an insect was 
found in a bottle. 

Mr. Speaker: He is gIvmg informa-
tion instead of asking the question. 

Shri lnder 1. Malhotra: This is just 
background material for his informa-
tion. . 

Mr. Speaker: We want to know the 
fore-ground not the background. 

Shri lnder 1. Malhotra: lday I know 
whether the milk that is being pro-
cessed at the Delhi Milk Scheme Dairy 
is absolutely untouched by human 
hand? 

Shri Shinde: In the initial stage 
when the milk is received at the milk 
collection centre, naturally, it is 
through hand. But after it is receiv-
ed by the milk collection centre, the 
entire process of filtration, calorifica-
tion and pasteurisation is mechanical 
where no human touch is possible. 
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8hri Inder J. Malbotra: May I know 
whether the process of sealing the 
bottles is mechanical or through some 
human element? 

Shri Shinde: The entire process of 
filling and capping is mechanical. 

Shri D. C. Sharma: What precau-
tions are .being taken in order to save 
these bottles froin the invasion of 
these insects? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): I 
am happy the Delhi Milk Supply 
Scheme is geting the attention of han. 
Members of Parliament. There is 
nothing like seeing for believing. So, 
I would invite all Members of Parlia-
ment to visit this dairy, which is only 
six miles from Parliament House. In 
fact, it is one of the best dairies in the 
world where the whole process is 
quite hygienic as will be seen from 
the fact that the entire process of 
filtration, calorification and pasteuri-
sation is done in a closed circuit. 
Pasteurisation is done by a machinery 
which is made of stainless steel and 
IS of the most modern design. So, the 
milk does not get any chance of get-
ting contaminated with foreign matter 
in the process. The hon. Member, 
Shri Sharma, put the question whe-
tner care is taken at the time of 
bottling the milk. Here I may say 
that every care is taken at that stage. 
Before the bottles are filled, they are 
washed by an automatic bottle wash-
ing machine at the rate of 300 per 
minute. In the process of washing, 
each bottle has to go through various 
treatments for a period of nearly 25 
minutes jetted with ordinary water 
and other solutions. I may say that 
these bottles are completely sanitised 
before they are used. 

Shrimati Savitri Nigam: May 
know whether proper arrangements 
have been made to stop the insect in-
vasion. as has been mentioned by an 
han. Member? 

Mr. Speaker: That has already been 
answered. 

"" lt~~ ... : lIflft ~ij~Ff «f;rcr l'f~~ 
;f il'ffi'ITllT f'li ~ ~ '1ft 'fn:: ~ 
fl'f'1T ~, ;f ~ ,,~ ~ f'li 'R f~
lfct1 "if f'li« f'li« SI'Iil1: ~ ~ f.f~ 
vi' ilR 'R~ iff'!' 'fin vf ? 
Shri A. M. Thomas: It is of very 

small size. I may just say that the 
processing an:! bottle filling room of 
the Central Dairy is 200 ft. long 40 ft. 
wide and nearly 30 ft. high. 

Mr. Speaker: There is another sup-
plementary coming from this side of 
the House as to whether the descrip-
tion and size that is being given is 
that of the insect. 

Shri A. M. Thomas: As has been 
stated, it was just accidental. 

Mr. Speaker: The question was how 
large was the insect. 

Shri A. M. Thomas: A very small 
insect. 

IllT~~*,,:l{'~~ 
'IT f'li ~ ~ ~~ 'IT, lffi:'lr efr 
1fT 'flIT 'IT ? 

'IQf/ll $If !IfiI' orTd'<'I' ~ ~ 
~ ~ ~~"'T( ~ m;r.rr ~ if!IT 

~I 
Shri Tyagi: Was is due to the fault 

of the bottle-washers that the insect 
went into the bottle? 

Shri A. M. Thomas: No, Sir; not 
at all. 

IllT '{'lq m ~ : ~'T ~ 
~ ifCI<'ITlfr f.I; ~l ~ ~ I l{' 
~~~f'li~~T'Ift~ 
iili >if"'i f.rIr.r~. ~ fifiCAT ~l'flf .,-iTlrr ? 

'IQf/ll ~ : >.it ~ fu& I 

11ft ~ ~ : 'flIT ~~ ~ 
qm ~ f.I; ~ 1f.ti 'f'imI -eg ~ ~al 
if>T f'crnfuf f.IilfT ;;nm ~ ~ f<;rq; ~ 
f.mfuI l'f<: ;;rRr t ~'h: ~ ~1I\i~ (t 
;;nm t ? 
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Shri Shinde: After the milk is re-
ceived at the chilling centre it is kept 
in complete hygienic conditions and 
cold storage etc. are used to see that 
it does not get deteriorated. 

Shri P. K. Deo: We know that most 
of the milk is collected from the sur-
rounjing areas. May I know it 
there is a proposal on the part of 
Government to have their own cattle? 

Mr. Speaker: That is a suggestion 
for action. 

""Ii ~ m : ~ ~ <:f;ur;rr 
~~'Iilw~~~fl!i~ 
iI'ii if '!:~ f.fif><'IT ~1 ~m lfIG<: 'Iil 
~ -q If'Rft ~ffi" ~, ~~ ~ 'Iil 
f~ fl:r.rcit ~ ;;IT Ii' Gf1'£ifT 'fi~ 
~ f!fi ,"-!fir, r<t'lil it/fiqrlf il; ~ 
'flfI ~ Iirrn ~ !fi<:;f !fir ~ 
!fi<:(~~? 

~~:lf~;;IT~~ 
f.l;1fi<~~1 

'fT ~"""' aqm : -q G\"T~ 'fl~ 
~ f.I; ;;it ~ ~ v{ ~;rf.T ;;rrftr 'flfI" ¥ft 
~h:'flfI"~;;rj";f~T'Iil~f;; ,.Of 
!fi~ il; fiflfi<'r":f !fir !fir(Vf "Iff ~ ? 

""Ii ~ : ;;n1':; ITillVf 'iT I 

Shl'i A. M. Thomas: It was a fly. 

Cooperatives of Jute Gr!lwers 

+ r Shri Raghunath Singh: 
I SQari Surendranath Dwlved7: 

·558. ~ Shrl Basumatari: 
I Shri A. K. Gopalan: 
L Shri P. Kunhan: 

Will the Minister of Community 
Development, Panchayati Raj and Co-
operation be pleased to state: 

(a) whether Government have re-
ceived any applications for estahlish-
ment of jute growers co-operatives for 
the sale of jute; and 

(b) the decision taken thereon? 

The Deputy Minis:er in the Ministry 
of Community Development, Pancha-
yati Raj and Co-operation (Shrl 
Shyam Dhar Misra): (a) No Sir. Ap-
plications for registration of such 
societies, are entertained by the State 
Departments of Co-operation and not 
the Govt. of India. 

(b) Question does not arise. 

""Ii~" ~: 'flfI" W om!' 'lIT ~ 
'Iil ~ ~ f.I; ¥ ~ if ",)qjq'{feOij 
~ @m lfr;r@ ? 

'fT ~ f1f'f: w'Iil ~ rn 
~~'Iil~~ I ~m<;",jqlq,{feOij 
~ m ;f ~ mT ~ IfiTlt11 'lIT 
¥ft ~ w ~ <n: qn{ ~ f.I; qm: f.f;~;ff 
it ¥ oi'rlRf <t>1 q;pm IfiWIT ~ ;;IT 
itr;r.r <t>1~ ~ il; ~ if 
~ ~ ~ -;;~~ f<;rlf, ~'tfeq 

~~IfiT1I"I'I~'IIT~~1 
~ u.r~ mftfi<f ;{~ ~lITif !fir 
~ it '<i!I!IPfIIT ~ I 

'fT ~ ~ : <t>1~ <nr!1m 
!fir IfiT1I' m m m m it 'In:l'll pit 
~ 

""Ii ~ fif'f:~, "fIm1f, 
~,~,.m~,~~ 
flTJ~~it~~~, 
~mfelr ~~~ 
~ ~ 'Iil ~'lfT OIlN·T 
f,oo~1 ~~I~~hn~~IfiT1I'~1fi< 
~ ~ ~ qm!fiT G\"KfT ~ f.f; q~ 'f>l1f 
~o:r~1 

Shri Jndrajit Gupta: May I know 
whether it is a fact that the Study 
Team had recommended that pilot 
projects should be begun in about a 
dozen selected areas in West Benga ? 
If so, what is the progress made I ,,-
garding these pilot projects? 
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Shri Shyam Dhar Misra: The 
Team's report was considered only 
about three months back. The State 
Government of West Bengal has ac-
cepted those proposals and the pilot 
projects will be started soon. 

'itT m '(11f TC' : nr.rr '!i'i ~i ¥ 
it ~ ~ ~ ~ij;;;rro:r 
it ~ lIT;ffi" ij; w: lI\'t ~ 
mr it ;;rnfITT ? 

'"~~:~ ~fzIT 
~ij;;;rfuf¥~~t~~ 
~fzIT m~ ~ ~ ~f'li 
~ ¥ lI\'t 'Ii'hr:r ~ ;ffi" ;;rrQT ~ 
Q't qQ~'!i<:~..ri~ ~ 
~-:a";r'IiT~t.rrr t 

'itT f-"J.fT flfllt : '!lIT ~ am\' ~ 
ifif t fit; ij;~ ~ m<: <:r;r!T ~ 

~~~fif:¥'IiT~m~ 
ifi\'~ Q't ~ it ~ ·hIT ~ '!i'i ~ 
~ ? 
~. 

'itT ~~ ~: >sf'rq1, W lI\'t 
~~ ~ ~,~lI\'t'lTff~~ 
~"miT ~ ~ m'!>~ lI\'t lfr.r;:rr 
OTl1!lI\'t;;rr ~t t 'q<i ~ if ~~ 
'!i'i 'lim iJ;'liffi'f +it ~r ~ ~ m'!> 
~ ij; ;;rF& 'Ifn: l1r~fzIT 'fi';~~ 
ij; ;;rF& ~ '!it 'lii<ffl ~ 
;;rnf1Tf t 

Shri Mohammad Tahir: In view of 
the fact that jute is the biggest dollar 
earning commodity in India, may I 
know if the Central Government pro-
pose to take-direet charge of all facili-
ties for jute growers? . 

Mr. Speaker: That is a suggestion 
for action. 

Bad Effects of ThalidOmide 

+ .559 J Shrl Eswara Reddy: 
• \.. Shri A. N. Vidyalankar: 

Will the Minister of Health be 
please::! to state: 

(a) whether the drug named thali-
domide manufacture~ in West Ger-
many has been found to be dangerous 
to unborn babies if ta\ten by pregnant 
women; 

(b) if so, whether this drug is in 
use in India in any form; and 

(c) whether Government have taken 
any steps to ban the use of the drugs 
after revelations of gruesome conse-
quences by medical authorities in 
Britain and U.S.A.? 

The Deputy Minister in the Ministry 
of Health (Dr. D. S. Raju): (a) Yes. 

(b) No. 

(c) The drug is neither allowed to 
be imported nor manufactured in this 
country. 

Shrl Eswara Reddy: May I kr.ow 
whether this drug was imported into 
India? 

Dr. D. S. Raju: It was not import-
ed. When this importer asked for a 
permit, we gave licence. But, before 
he actually imported the drug, we 
came to know about its toxic effects 
in other countries and we immediate-
ly cancelled the licence 

Shri Narendrasingh Mahida: May 
I know whether this drug has been 
banned in this country in view of the 
U.S,A. putting a ban on it? 

Mr. Speaker: That has not been im-
ported. 

Shri Hem Barua: In view of the 
fact that thalidomide is taken by 
pregnant women for abortion pur-
poses and since 9Jbortion is not ... 

Mr. Speaker: Order, order. The 
hon. Member may put his question. 

Shri Hem Barua:"! am putting it .... 
since abortion is not legalised in this 
country, may I know why this licence 
was issued for ·the import of this 
drug? 

Dr. D. S. Raju: TRis drug was not 
intended for abortion. Actually, it 
was given as a sedative for pregnant 
women. It was not used for abortion. 
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National Seed Corporation 

+ r Shri Kapur Singh: 
·560. ~ Shri Narendrasingh Mahida: 

L Shri P. K. Deo: 

Will the Minister of Food and AgrI· 
culture be pleased to state: 

(a) whe'ther the National Seed Cor-
poration has come into existence; 

(b) if not, the date by which it 
will be set up; 

(c) if the reply to part (a) above 
be in the affirmative, whether the 
staff required therefor is to be rec-
ruited through U.P.S.C., and the Minis-
try of Home Affairs; and 

(d) if not, the reasons therefor? 

The Minister of state in the Ministry 
of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) No. 

(b) No exact date can be indicated 
at this stage but the Corporation is 
likely to be established shortly after 
all preliminary arrangements are 
finalised. 

( c) Does not arise. 

(d) Does not arise. 

Shri Narendrasingh Mahida: May 
I know whether this Seed corporation 
will sufficiently provide the require-
ments of our agriculturists? 

Dr. Bam Subhag Singh: Yes. To 
start with, we will start producing 
seeds of hybrid maize. Within the 
Third Plan period, we propose to 
cover one-fourth of our entire maize 
production. 

ShrJ P. K. OeD: What will be the 
functions of this corporation? 

Dr. Ram Subhag Singh: It will 
promote production of improved seeds 
in the country by giving financial aid, 
afford technical guidance in estab-

lishing suitable productIon ana mar-
keting organisations, sponsor training 
programmes in collaboration with the 
Central and State Governments and 
other interests. The Corporation will 
take up production of foundation seeds 
itself. 

~ ""'" m Q"RIf : 'tlIT ;f. ;;rr;r 
!J'IicIT ~ fit; ~ f.t1J1f '!IT ~ it; ft:nf 
~ ~~~~oW;;;;rr~~m.:~ 
'!IT ~ it ~ ~ orii"m ? 

.-ro ~ ~"lt'f f~ : If;-(r.r 'Rr.r 
If;T'liT~'J.€~T,!i t 'fiCI"or~
~'f 'Ii<JifT <IT'Il't ~ I ~ ~, 
~ If ~ fif<'f li~ 'l<:<f~ ~'IT m 
~6'fiT<rffl" If;<:l ~ f<'l"~~~ ~ ~ 
srp.fifT ~'IT I 

Dr. M. S. Aney: Will they supply 
seeds of all varieties of foodgrainj; or 
of only certain varieties? 

Dr. Ram Subhag Singh: As I said, 
we will begin with hl'brid maize. 
Later on, OUr effort will be to pro-
duce all types of seeds. 

Shri Sham Lal Saraf: May I know 
whether the Seeds Corporation will 
take up production of best veget!'.ble 
seeds? 

Dr. Ram Subhag Singh: Yes. 
Shri Bhagwat Jha Azad: Up till 

now only 300 seej multiplicatiun 
farms have been established in the 
whole of the country which is in-
sufficient f6r the needs of the country. 
May I know whether the work of the 
Seeds Corporation would be openilli 
up of more seed farms or it would 
be only just a co-ordinating body for 
the 300 farms? 

Dr. Bam Subhag 8iDgh: We will be 
opening 4 foundation seed production 
units of 500 acres each and 37 units 
of similar acreage for the production 
of double cross seeds. After these 41 
farms are established, we will think 
of opening more centres. 

Shri Inder 1. Malhotra: May I know 
if this corporation would make an 
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attempt to co-o:rdinate the seed multi-
plication activities of the States and 
the Central Government? 

Dr. Ram Subhag Singh: Yes. In 
the beginning, as I said, the effort of 
the corporation will be to co-ordinate 
the activities of both the Central and 
State Governments. 

Shri D. 1. Naik: May I know why 
maize seed has been given preference? 

Dr. Ram Subhag Singh: Because in 
~ther fields something has been done 
and this hybrid maize seed requires 
much attention at present. 

Co-operatives of Consumers of 
Petroleum Products 

+ 
-561_ f Sh~ P. Kunhan: 

l Sbn A. K. Gopalan: 

Will the Minister of Community 
Development, Panchayatl Raj and Co-
operation be pleased to state: 

(a) whether Government have ask-
ed the State Governments to find out 
the possibilities of setting up co-
operatives of consumers of petroleum 
products at district level to run service 
stations and petrol pumps for distri-
bution of petroleum products of Indian 
Oil Co.; 

(b) if so, whether any replies have 
been received from the State Govern-
ments; and 

(c) if so, what actio!>" the Central 
Government have taken in the matter? 

The Depnty Minister in the Ministry 
of Commnnity Development, Pancha-
yati Raj and Co-operation (Shrl 
I!thyam Dhar MIsra): (a) Yes, Sir. 
State governments have recently been 
requested to examine the possibility 
Df organising cooperatives of users for 
nl11\ning pll/trol/diesel pump-cum-
servicing stations, preferably at dis-
trict levels for the distribution of 
petroleum products manufactureu by 
Messrs. Indian Oil Co. Ltd. 

(b) One interim reply has been 
received so far. 

(c) Further action will be taken 
when replies from the States are re-
ceived. 

Sbri P. Kunhan: May I know whe-
ther any of the State Governments 
has taken any initiative in implement-
tng this scheme during the Third Five 
Year Plan, and if not, the reason 
therefor? 

Shri Shyam Dhar Misra: This re-
quest was made only On the 19th of 
last month, and still we are awaiting 
the reactions of the States. 

Shri Warior: May I know whether 
any such co-operative societies have 
bee" formed in any of the States and 
they have taken up this business? 

8hri Shyam Dhar Misra: Not under 
this scheme. But there are co-
operative societies of consumers of 
petrol in Delhi itself. 

Shri Kashi Ram Gupta: May I know 
the definition of 'user-members' of 
this society? Who can be the mem-
bers of the society as users? 

Shri Shyam Dhar Misra: The defi-
nition of 'users' is very clear. They 
must be owners of either cars, or 
scooters, or buses or trucks etc. Those 
are the users. 

Mr. Speaker: Now, Shri Man Sinh 
P. Patel. 

Shri Kashi Ram Gupta: Drivers are 
not included? 

Mr. Speaker: I have called Shri 
Man Sinh P. Patel. 

Shri Man Sinh P. Patel: May 
know whether this agency will be 
given to the apex unit of the exiJting 
co-operative societies or to the dis-
trict purchase and sale unions? 

Shri Shyam Dhar Misra: It will all 
depend on Who promotes these co-
operatives. They will be mostly at 
the district level, as has already been 
mentioned in the main answer. 

Shri P. Venkatasubhhiah: May 
know whether any model by-laws 
have been framed, so that they may 
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be universally adopted whenever these 
societies are formed in the diffe~ent 
States? 

Shri Shyam Dbar Misra: Model 
schemes have been circulated. The 
by-laws have not been frame:!. It 
will be for the respective co-opera-
tive societies to frame their own bye-
laws. 

Shri Sham Lal Saraf: Once these 
co-operatives are floated or are set up, 
may I know whether Government will 
be helpful to them in securing the 
petrol depots? 

Shrl Shyam Dbar Misra: It is not 
for Government to secure the depots. 
It is Messrs. Indian Oil Co. Ltd. which 
itself secures depots, sometimes pro-
cures the lands and gives ce:-tain 
finances for this purpose. 

Shri Sham Lal Saraf: My submis-
sion is this. Once these co-operatives 
are set up, at least there must be 
some agency for enabling them to get 
these depots from these big combines. 
[f they do not get them, then there is 
no use of setting up these co-opera-
tives. 

Mr. Speaker: The hon. Deputy 
Minister has stated that that would 
be for the Indian Oil Co. Ltd. 

Shrl Sivamurihj Swam,,: May 
know how many co-operative societies 
are working in the country at present 
and how many have applied? 

Shri Shyam Dbar MIsra: Under 
this scheme or under any other 
scheme? 

Shri Sivamurthi Swamy: Under 
this scheme in regard to petrol. 

Mr. Speaker: The hon. Minister has 
replied already that there is none yet. 

Water Resources 

-562. Shrl Tan SIn;b: Will the 
Minister of Health be pJe9.sed to state: 

(a) whether Government are con-
templatiDg to plan a programme for 

coll6ervation of water resourcE'S to 
safeguard and regulat~ future deve-
lopment of all wa~r supply systems; 
and 

(b) whether any survey at National 
or State level is likely to be conduct-
ed to decide the nature and extent of 
resources which will have to be 
harnessed for the present and future 
needs of the country? 

The Deputy MbUster in the Minis-
try of Health (Dr. D. S. Raju): (a) 
and (b). A proposal to institute a 
water resources study of river valleys 
to cover water sup;>iy requirements 
for domestic and industrial purposes 
is under coll6ideration. This study is 
contemplated to be a part of study 
On natural resources. 

Crop Pattern 
-564. Shri D. C. Shanna: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government propose 
to take measures for th·~ regulation 
of acreage and crop pattern in: the 
country; and 

(b) if so, what are they? 

The Minister of State in the MinJs· 
try of Food and Agricniture (Dr. Ram 
Subhag Singh): (a) and (b). It is not 
proposed to regulate the acreage or 
cropping patterns in the country by 
legislation, but it is proposed to in-
fluence the acreages and cropping 
patterns through peI"!uasion and in-
centives such as priZE'S, facilities tor 
growing, processing and marketing 
the crops. 

Shrl D. C. Sharma: May I know 
what methOd of persuasion Govern· 
ment are going to adopt sc> that the 
crop pattern is variegaterl and brings 
good results to the (!()Ulltry? 

Dr. Bam Subbag SIngh: Actually, 
the hon. Member mignt ':lc aware that 
In areas where irrigation facilitiE's are 
going to be provide:i, we have already 
requested the State Cklvernments to 
introduce cotton; and in jute-growing 
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areas, some price factors will be In. 
troduced which might give incentive 
to the growers to take to growing 
paddy and other crops. Similarly, in 
Western UP, in the sugarcan(~ groW-
ing areas also, cotton is likely to b~ 
encouraged. There also, we shall 
persuade the fanners to take to cot-
ton-growing by giving them some 
financial aid also, if need he. 

Shri D. C. Sharma: Si:1ce there is a 
tendency in India to .,witch over from 
cereal crops to cash crops, may I know 
whether Government are doing any-
thing to bring about a co·ordination 
between the cash crops and the other 
types of crops? 

Dr. Rem Subhag Singh: Yes, Sir. 
The effort is to coordinate the activi. 
ties, but not by legislation, as I said 
In the original reply. The price of 
jute is generally 21 Hmes the price ot 
paddy, and, 90, the price,~ will be reo 
gulated in such a way that cereal pro· 
duction is not hamp~t'ed. 

Shri lDder 1. Malhotra: May I know 
whether the Governmen~ is convinced 
that ·the regulated crop pattern will 
be usetuI for the country; and, if so 
why is Government hesitant to bring 
1n legislation for this? 

Dr. Ram Subhag Singh: There is 
no question of being hesitant. But, as 
the hon. Member is aware. it is not 
possible, in one day, to change the 
minds of the growers; nor is it possi. 
ble to reach the Mm" of every per. 
son. So, it will take some time; and, 
our efrort will be to persuade them, 

IIlT~~:~Wfij;'~ 
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.DeferrecJ. Prices" Pa!d to Cane 
Growers 

+ 
rShri Tridib Kumar Chaudhurl: 

·565.~ Dr. Mahadeva Prasad: 
L Shri Slnhasan Singh: 

Will the Minister of Food and Agri. 
eulture be pleased to statc: 

(a) whether it has been decided t(o 
abandon the schem" of "dE'ferred 
prices" to be paid to sugar cane 
growers by the sugar mills over and 
above the fixed price of Rs. 1.62 per 
maund for cane purchased 
by the latter during each crushing 
season in accordance with the price-
profit linking formula announced in 
September, 1958 by an amendment of 
the Sugar Cane CQntrol Order of 1955; 

(b) how many su.g~ mills came 
under the obligation to pay the said 
deferred price according to the for-
muls. all110u.nced in 1958; 
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8.br1 Trldib Kumar Chaudh1lri: (c) how many sugar mills paid any 
kind of extra price or deferred price 
ilIdepeDdently Of the price~profit 
l.ink:ing formula Or the amended 
Sugar Cane Control Order of Septem-
ber, I95/!; 

(d) what are the reasons fOr giving 
up the policy of ensuring a share of 
the profits ot the suga~ mills for the 
sugar-cane growers in the shape at 
deferred price in terms of said Order; 
and 

(e) what will happen to the pay-
ments to which sugar-cane growers 
were entitled in accordance with the 
1958 Scheme and which could not be 
realised from the Sugar Mills for one 
reason or another? 

The Parliamentary Secretary to the 
!IIiIIister Of FOOd and Agricnlture 
(Shri 8hiDde): (a) h (e). Attention 

·of the Hon'ble Members is invited to 
the Resolution No. 8-63/61-SEXP 
dated the 22nd August, 1962 issued 
by the Government on the Report of 
"l'ariff Commjssion for Revision of the 
Price Linki.ng Formula for sharing 
llUgar !Price between sugar factories 
BDd sugarcane growers, and iaid on 
the Table of the House on 22nd Aug-
ust, 1962. The liabilities of the fac-
tories for the period 1958-62 will now 
be determined and Government will 
take action to have the payments made 
within a rasanab1e time. For future 
years, payments in addition to the 
1hen current minimum price for cane 
will be eoverned by the recovery of 
sugar from that cane. 

Shri Tridib Kumar Chandhuri: The 
elti1lting price linking iormula came 
into existence in September, 1958; 
and the matter was reterred to the 
Tariff Commission in October. 1960. 
What steps did Government take dur-
ing the course of these intervening 
two years, before the matter was ref-
erred to the TRriff Commision, to 
calculate the additional price that has 
to be paid to the Indian 2rowers and 
what steps .... 

Mr. Speaker: The supplementary 
ahould not be as lon, as the original 
q1Ifttion. 

1S99 (Ai) LSD-2. 

What stePs did thE'y take to realise 
the additional price for sugarcane? 

The Deput" Minister 01 FOOd and 
AgriCllltllre (S.brI A. 1\1. Thomas): As 
far tnis is concerned, but fOr the re-
ference of this formula it would have 
been settled by this time. And, the 
questiOn of actual payment did not 
arise because the entire matter was 
referred to the Tariff Commission. 
Th Tariff Commission submitted its 
report on 9th June, 1961. The Tariff 
CommissiOlll has raised complicated 
questions which it would take some 
time for determinatiOn and the Gov-
ernment to take some decision. Day 
before yesterday, the entire report as 
well as the decision of the Government 
of India have .been placed before the 
House. I would only request hon. 
Members to peruse these reports. 

Shri Trldib Kumar Chaudhuri: The 
linking formula came into existence 
in 1958 and it took two years for the 
Government to refer t..l).e matter to the 
Tari1I' Commission. For two years 
people were deprived of the addition-
al price. What is the explanaticn 
which the Government has to offer? 

8hri A. M. Tbomas: In this matter 
there have been complaints both 
from the industry as well as from the 
Irtowers with rega!"d to the reason-
ableness or otherwise of the price 
linking formula. The Government 
\:hought that the be~t way to decide 
the Question was to refer it to the 
Tariff Commision and it is at the re-
quest of both the growers as well as 
millowners that this matter was refer-
ed to the Tariff C!>mmission. 

8hri S. M. Banerjee: Is it a fact 
that the Central Government had dis-
cussed this report and the formula 
given by the Tariff Commission with 
the representatives of growers, State 
Governments and the industry bfore 
taking a final decision? 

Shri A. M. Thomas: There is no 
question of discussing it because we 
had sufficient discussions in this mat· 
ter informally and also because the 



Oral Answers AUGUST 24, 1962 Ora! Answers 

recommendations of the Tariff Com-
mission could not be placed before 
the industry or the growers as such; 
it could ,be published only after the 
Government had taken a decision on 
the matter. All the same we have 
had informal consult.ations with the 
State Governments, growers as well 
as the indUStry regarding this for-
mula and it was after very :mxious 
consideration that we have come to 
the decision, that has been placed on 
the Table here. 

Shri SiDhasan Singh: May I know 
why the Governmen~ has not given 
the figures in reply to part (b) of the 
main question? Is the figure before 
the Government or not? 

Shri A. M. Thomas: With regard to 
that. all the factories should come 
within the price linking formula ex-
cept the factories in Gujarat and 
Maharashtra because there the pay-
ment is made; there is nO question of 
deferred payment. Dq£nite amount is 
made payable and that would be the 
final payment also. 
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Shri Bhagavati: Goa, Daman and 

Diu were under the Military Gover-
nor. Now a civil administration has 
been set up there. One P.&T. officer 
bas been deputed to assist the loeal' 
administration, and it is proposed ~ 
integrate the same with ellect from 
1-9-1962. 
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Shri Bhagavatl: Within a .'ear or 
so. 

Dairy Farms 

4-r Shri SubOdh llaDsda: 
*561. ~ 8hri S. B. Das:. 

I Shri Basumatari: 
L Shri S. C. Samanta: 

Will the Minister of Food and A/l"ri-
culture be pleased to state: 

(a) whether it is a fact that fifty-
five dairy farms will be started orr 
cooperative basis during the Third: 
Five Year Plan period; and 

(b) if so, whether these will be on 
COIl6umers cooperative or any other 
cooperative basis? 

TIle ParUamentar,- Secretary_ 
the Minister of Food aDd Agriculture 
(Sbrl ShiD4e): (a) and (b). Pr~ 
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sion has been made for 55 schemes in 
the dairy development programme 
under the Third Five Y~ar Plan. 
~ese will be dairies for supply at 
mil~ to cities and l1<>t dairy farms. 
Twenty dairies are propooed to be 
established as producers' cooperative 
milk unions and the remaining will 
be Government dairy plants associat-
ed with village cooperative~ for sup-
ply of milk. 

Shri SnbOdh Bansda: The hon. 
Minister stated that 55 dairy farms 
would be set up under the Third Plan 
Since the inception of th" Third Plan 
bow many dairies have been opened 
and in what States? 

Shri ShiDde: Some dairies have 
been opened during the course of the 
Third Plan: for instance dairies have 
been started in Trivandrum and in 
Coimbatore. 

Shri Subodh Bansda: What is the 
estimated cost of expenditure on each 
dairy farm proposed? 

Shri Shinde: The expenditure will 
be different on each unit, depending 
upon its size. Bigge!' units have been 
Pld.(~IH..l.':.i for bigg...'r cities, and smaller 
ones for smaller citil".'. 

Shri S. C. Saman~: I want to 
know the percentage of shares that 
will be taken by the State Govern-
ments, Central Goverr,ment and the 
consumers? 

Shri Shinde: Financial assistance is 
being given by the Centre for ex-
penditure on rural dairy expansion in 
the form of 50 per eent grant and 50 
per cent interest-beadn;J loans. 

Shrlmati Savitri Nigam: What is 
!.he method of granting these facilit. 
ies to the various States? I want to 
mow whether the Stat.es themselves 
apnly or the consumer co-operatives 
societies apply for such assistance. 

Shri Shinde: Each specific proposal 
is considered on its OWn merits. 

iI"iiT~, ~ f.R' f.R' 'U"liT it ~ m"W'r, 
iflIT ~ ;r.r ~ fum ~ '!'f.T t ' 
Shri Shinde: Yes, Sir. The decision 

regarding the dairies to be opened in 
different States has already been ar-
rivd at. All the States in India ~ave 
been included in the scheme. 

Shri P. K. DeO: May I know whe-
ther, for these new clairies. there is 
any proposal with the Government to 
import Sabiwal and Tharparkar cat11e 
from Pakistan, whooe milk product i-
vity is very high? 

Shri Shinde: According to my sub-
mission, it is not a r.elevant question. 
Is it relevant? 

Shri P. X. Deo: HoVl can he give a 
ruling? It must come from the Chair. 

Mr. Speaker: He has put the ques-
tion to me. I feel tempted to have 
the question put by the han. :Mem· 
ber. beo'lUse Sqhiwal comes from my 
place. The question can be answered. 
if the hon. Minister can. 

The Depu.ty Ministe~ in the !\lini,-
try of Food aDd Ag!'ieulture (Shri 
A. M. Thomas): We are trying to de-
velop Ollr I)'\\'n catele. Impo!"! is 
rather difficult. 

ShriJDati Sarojini Mahishi: In view 
of the fact that two schemes are be ing 
implemented till now, may I knINJ if 
the Government i~ confident of 
achieving the target by the end of the 
third Five Year Plan? 

Shri Shinde: As f3r as milk is con-
cerned, the Governmcr.t is confident 
of achieving the tat'gcts which huve 
been laid down in th~ third Fiv~ Ye,,~ 
Plan 

SHORT NOTICE QUESTION 

Typhoid Cases in Delhi 

S.N.Q. 6. 8hri Shiv Charan Gupta: 
Will the Minister of Health be p)pa.ed 
to 5tate: 

(a) whether it is a fact that about 
150 persons are suffering from 
Typhoid in Bagh KhilonewaJa, Subzj-
mandi, Delhi; 
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(b) whether it is a fact t.hat this 
disease has apread on account of 
contaminated water supply; and 

(c) if so, what steps have been 
taken to supply pure water to the 
locality and to prevent further 
spreading of the disease in the locali-
ty? 

The Deputy Minister in the Minis-
try of Health ('Dr. D. S. Raju): (a) 
No, Sir. Out of 49 cases of fevers 
detected from the locality during the 
period 4th July, 1962 to 20th August, 
1962 only 7 cases were suspected as 
Of TYPhoid. 

(b) Typhoid may be transmitted 
through direct or indirect contact 
with patient or carrier. Contaminat-
ed water and food are principal 
vehicles of indirect spread of the 
disease. Any of these may, there-
fore, be the causes of the al'oresaid 
suspected cases of typhoid. 

(c) The following steps have been 
taken:-

(i) Municipal Water mains exist 
nearby and notices have been 
issued by ,the Municipal Corpo-
ration of Delhi to the house 
owners for providing "'ater 
connections from MUnicipal 
water mains. 

(ii) Special arrangements have been 
made to supply drinking water 
through Municipal ta.'1kcrs daily, 

(iii) Wide publicity was given in the 
area through heat of drums and 
by personal contacts to use 
water either after boiling it or 
drawing it from Municipal 
water supply system. 

(iv) T,A.B. vaccinations were caITied 
out intensively. 

(v) All the drinking water wells ot 
the locality are being disinfected 
frequently. 

Silri loachim Alva: In cases 01 
typhoid and also diptheria as is now 
reported, doe5 the emergency unit of 
the Health Minilltl"y go into swift 

action and does it override or act in 
conjunction with the Delhi State 
authorities in exercising its power"? 

Dr. D. S. Raju: In conjunction. It 
does not o\·erride. It acts in conjunc-
tion with the authorities concerned in 
such epidemics. 

Shri Joachim Alva: If they do not 
carry out the instructions. what 
happeru;? 

Dr. D, S. Raju: They issue instruc-
tions and the municipal health 
authorities deal with the question. 

Shri Ansar Harvani: The hon. 
D2puty Minister has pointed out that 
he has issued an appeal to the people 
there to use boiled water. Knowing 
as he does the population in that area 
which is very poor, may I know 
whether the Government has any 
scheme to provide them with facilities 
for boiling ,the water, especially when 
the power-supply in Delhi is very 
short? 

Shrimati Savitri Nig-am: Keeping 
in view that these epidemics are so 
prevalent in that area, may 1 know 
whether sOme arrangements have 
been made for giving inoculation 
against these diseases to the residents 
of that area? 

Dr. D. S. Raju: T.A.B. vaccinations 
have already been given to a suffi-
cient number of people in this area 

Shri Rag-hunath Singh: May I know 
whether the water in' the wells ih that 
area has been examined or not? 

Dr, D. S. Raju: I do not know 
whether it has been examined, but 
the" are frequently disinfected. Thai 
much I know. 

Shri Raghunath Singh: My question 
was whether the water was examihed. 

Mr. Speaker: The Minister says he 
does not know. 

IItT ~ ~ : lfWfr:r ll';ft ;;fT of 
mr ~ No f~ m.r ~ ~ .mm: 
~ I 1l;;rr;m ~ ~ f'F fir~ <it cf't;f 
<mliIT ~it~'!>1~~ 
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maT t ? ~~ ~ ~ ~ <:ilfro gt t 
~~gtt? 

Dr. D. S. Raja: I do not think the 
instances in .the last one or two years 
were any more or less than the pre-
sent attack. 

Shri Bhagwat.Jha Azad: May I 
know if this large epidemic in that 
area is after .the inoculation has been 
given, as the Deputy Minister stated? 

Mr. Speaker: Is it in spite of the 
inoculation Or the inoculation was 
given after it had spread? 

Dr. D. S: Raja: After the attack 
was known, inoculations were given. 

WRlTI'EN ANSWERS TO 
QUESTIONS 

Ineennves to Co-operative Societies 

r SIhri S. H. Das: 
.~A7 J Shri Subodh 1Iansda: ..... I Shri Basumatari: 

L Shri S. C. Samanta: 

Will the Minister of Community 
Development, Panchayati Raj and Co-
operation be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to give more incen-
tives to co-operative societies of all 
kinds such as consumers, service, 
credit, forest labour, industrial, agri-
cultural and Transport Societies etc. 
during the Third Five Year Plan 
period; and 

(b) if so, the details thereof? 

The Deputy Minister in the Minis-
try of Community Development, 
Panchayati Raj and Co-operation 
(Shri Shyam Dhar Misra): (a) and 
(b). A statement showing the broad 
patterns of assistance already approv-
ed for different co-operatives for the 
third :five year plan is laid on the 
'l'able of the House. Government will 
soon appoint six working grouPs on 
Industrial Co-operatives, Housin&' Co-
operatives, Transport Co-operatives, 

Dairy and Animal Husbandry Co-
operatives, Fishery Co-operatives and 
Co-operatives under Railways, Posts 
and Telegraphs etc. to examine 
further incen.tives necessary and the 
lines of development in these sectors. 
[Placed in the Library, See No. LT-
358/62]. 

.mn Ii ~~ om;r 
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Tra.nsport Co-operative Societies 

*555. I Shri A. v. Raghavan: 
l Shri A. K. Gopalan: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether Government are aware 
of the difficulties experienced by new-
ly registered Co-operative SocietIes In 

securing stage carriage permits; 

(b) whether Government are also 
aware that in view of thi' present 
section of the Motor Vehicles Act 
(proviso to section 47) regarding 

."other conditions being equal"' it is 
almost impossible for the newly regis-
tered Co-operative Societies to com-
pete with other established private 
undertakings; and 

(c) whether there is any proposal 
before the Government to amend the 
Act to provide safeguards to transport 
undertakings in the Co-operative 
Sector? 

The Minister of Shipping in the 
Ministry of Traasport and Communi-
catioDs (Shrt Raj Bahadurl: (a) and 
(b). The necessary information has 
been called for from the State Gov-
ernments and will be laid on the table 
of the House when received. 

(c) Yes. A suggestion made by 
Shri A. V. Raghavan in May, 1962 is 
under consideration. 

Gas Turbo Plant at Hyderabad 

"563. Shrimatl ,,akshmikpnthamma: 
Will the Minister of IrrigatiOIl ud 
Power be pleased to state: 

(a) whether it is a fact that the 
Government of Andhra Pradesh have 
requested the concurrenc~ of the Cen-
tral Government for installation of a 
15 M. W. Gas Turbo Plant at Hydera-
bad as an interim measure to meet the 
power demand of the cities of Hydera-
bad and Secunderabad; and 

(b) whether Government have ac-
corded their approval? 

The Minister of State in the Minis-
try ot Irrigation and Power (Shri 
Alagesan): (a) Yes; Sir. 

(b) Necessary approval for the 
installation of two Gas Turbine 
Generators of 10 MW each in Andhra 
Pradesh has been accorded. 

Free Trade Zone at Kudla 

r Shri Subodh 1Ia.II.sda: 
I Shri S. C. Samanta: 

o56S·i Shri B. K. Das: 
Shri M. L. Dwivedi: 

L Shri Sham La! Sara!: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether the conception for free 
trade zone at Kandla Port has been 
abandoned; 

(b) if not, when the final decision 
will be taken to declare it as free 
trade zone; and 

(c) what kind of restrictions will be 
imposed in the free trade zone? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to 
(c). The proposal is still under cor,si-
deraltion and a decision will be taken 
as early as possible. 

~q~ 

r'" ~ ~: 
*w.ftt l' '" ~ RT tmrR . ~r 'fro .0 ~ : 
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~ ~ (~o ~~ ;n1f'() : 
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Import of Soya Bean Oil 

"570. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is proposed to im-
port Soya Bean Oil from United 
States under P.L. 480 for use in the 
manufacture of Vanaspati; 

(b) whether any experiments have 
been made for use of soya bean oil 
in vanaspati manufacture; and # 

(c) if so, the results thereof and 
its effect on human health? 

The Deputy Minister in the Ministry 
of Food and Agriculture (Shri A. M. 
Thomas): (a) and (b). Yes, Sir. 

(e) The experiments have revealed 
that upto 20 per cent soya bean oil 
can be used in vanasplLti manufacture 
without adversely affecting its quality, 
keepability or consumer acceptance. 
'l'hls oil is as good as any other 
edible vegetable oil and is extensively 
used in the U.S.A. and other countries 
after refining and processing. 

Political Parties and Panchayat 
ElectiollS 

.5'11 f Shri BarIsh Chandra Mathur: . L Shri Kajrolkar: 

Will the Mmister of Collllllllllity 
DeYelopment, PanchaYati Raj IUId Co-
operation be pleased to state: 

(a) the important conclusions arriv-
Ed at by the study camp of M.Ps 
held in Delhi in the first week of 
July; 

(b) whether these have further 
been discussed at Ministers' Confer-
ence held recently; 

(c) what programme has been 
drawn up for the follow-up action; 
and 

(d) whether as a result of these 
discussions Government have come 
to any conclusion as to what effective 
steps could be taken to keep political 
parties out of Panchayat elections? 

The Deputy Minister in the I\l"miS-
try of Community Development, 
Panchayati Raj and Cooperation (Shrl 
Shyam Dhar Misra): (a) A copy or 
the Summary Record Of proceedings 
of the Study Camp is laid on the 
Table of the House. [Placed in the 
Library. See No LT-359/62J. 

(b) and (c). The main purpose or 
the Study Camp was to pool the ex-
periences and ideas of the Members 
on the emerging implications of 
Panchayati Raj, Sahakari Samaj and 
Samoohik vikas. The thinking in the 
Study Camp was reflected in some of 
the problems discussed in the State 
Ministers' Conference. 

(d) This is a matter essentially for 
political parties to consider. 

Malpractice in Overseas Air Ticket 
Sale 

·5'12. Shri Indrajit Gupta: Will 
the Minister of Transport and Com-
munications be pleased to refer to the 
reply given to Starred Question No. 
54 on the 7th August, 1962 and state: 

(a) whether it is a fact that .ome 
travel ageIcies not recognised by the 
I.A. T.A. have been selling overseas 
air tickets below the official rates; 

(b) whether, as a result, about Rs . 
4 lakhs are being lost to the country 
every year in foreign exabange; 

(c) whether some airlines are iD 
collusion With the offending travel 
agents; and 

(d') if so, what steps have been 
taken to investigate into the mal-
practices and to ehek them? 

The Deputy MiniSter In the MInistry 
.f Traasport and CommllllicatiODS 
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(8hri Bhagavati): (a) to (d). I lay 
a statement on the Table of the House 
giving the requisite information. 

STATEMENT 

Reports have appeared in news-
papers that certain Travel Agencies, 
not approved by International Air 
Transport Association, have been quot-
ing air fares to London at lower rates 
than the official International Air 
Transport Association fares. The 
tickets issued show the full fare. It 
Is, therefore, not possible to identify 
the tickets which may' have actually 
been sold at lower rates. 

2. Repatriation of the scheduled 
fare is permissible. Since the ticket 
show the full fare, it is not possible to 
assess the exact extent of the loss in 
foreign exchange, on this account. 

3. Non-International Air Transport 
Association Agents cannot offer these 
large illegal rebates on their own, 
without the consent of the airlines, on 
wihich such transportation is perform-
ed. 

4. International Air Transport As-
sociation has an enforcement machin-
ery to deal with mal-practices of thu 
nature. However, in the absence of 
documentary evidence, the Inlel-
national Air Transport Association 
Enforcement Officer in India has not 
been able to taKe any corrective action 
against the offending airlines. 
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MaDgo MaUormat1aa 

*5'74. Shri D. C. Sharma: Will the 
Minister of food and Agriculture be 
pleased'to state: 

(a) the progress made in the scheme 
of Investigation into mango malfor-
mation in the country which was un-
der consideration by the Indian coun_ 
cil of Agricultural Research; and 

(b) the results thereof? 

The Minister of State in the MiDis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) The scheme has 
since been sanctioned for a period of 
five years with effect from the 1st 
April.. 1962. The technical program-
me of the work has been drawn up and 
discussed by the Scientific Commit-
tees of the Council and their suggest-
tions have been incorporated in the 
technical programme. 

(b) It is too early to report re-
sults. 

Strike at CochiD Port 

1511. Shri M. It. Kumaran: Will 
the Minister of Transport and Com-
mUDicatioDS be pleased to state: 

(a) whether the freighter crew and 
boatmen belonging to the Cochin Port 
Cargo Labour Union went on a 12-
hour token strike on the 2nd July. 
1962; 

(b) the number of wodters involv-
ed? 
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(e) the demands raised by the 
Labour Union; ana 

(cO whether any action haJJ been 
taken on the demands? 

TIle MInister or ShippiDg In the 
IIiDistry or TrallSJlOri aDd CommUDI-
eatiOD (Shri. Raj Bahadur): (a) The 
Lighter crew and boatmen belonging 
to the Cochine Port Cargo Labour 
Union resorted to a token strike dur-
ing the day shift on the 22nd July, 
1962. 

(b) About 1,500 workmen. 

(c) The maIn -demands of the union 
were the folloWing; 

(1) Registration of all lighter 
men. 

(2) Increase in wages and over-
time. 

(3) Payment of inconvenience 
allowance. 

(4) Grant of holidays etc. 

(d) The dispute is between the 
boat crews and their employers 
namely, the boat owners. The dis-
pute was taken up for conciliation by 
the Conciliation Officer (Central), 
Cochin but the conciliation proceed-
ings ended in failure. The question 
of reference of the dispute to the local 
Tribunal for adjudication under the 
lndustrial Disputes Act, 1957, is un-
der consideration by Government. 
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Agricultural LIUId in Tripara 

1513. Shri Dasaratba Deb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the total cultivable and agri-
cultural lapd in Tripura at present; 
and " 

(b) the total land brought under 
actual cultivation upto 1961-621 

The Deputy Minister in the MiJlis-
try of Food aDd Agriculture (SIlr1 
A. M. Thomas); (al 5,83.000 acres 
and 9,57,000 acres respectively. 

(bl 5,61,000 acres approximately. 
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.construction Cost of Veadors' StaBs 
on N. Ballway • 1515. ShriBem"'Raj: Will the Minis-

ter of Railways be pleased to state: 

(a) the construction cost of a ven-
dors stall on the Northel"Jl Railway 
Stations; 

(b) the amount of monthly rent 
charged for each such stall; 

(c) whether the Railway constructs 
its own stalls or gives permission to 
the vendors to construct their c>wn; 
and 

(d) whether any design has been 
fixed for it? 

The Deputy Minister in the MinJs-
try of Railways (Shri Shahnawaz 
Khan): (a) The cost of construction 
of Vendor's stalls varies according to 
the accommodation provided and the 
specifications adopted for construc-

1ion. 

(b) Fent is required to be fixed so 
as to be equitable and not more than 
9 per cent per annum of capital cost. 

(c) Generally the vendor's stalls 
are constructed by the Railway ad-
ministration for letting out to the 
Vending Contractors. At stations 
where the construction of such stall 
is not possible due to paucity of funds, 
the vendin.r Contractors are permit-
ted to put up temporary wooden struc-

tures subject to the' approval of the 
design ·by the concerned Railway 
authority. 

(d) No. 

Motor Accidents in Tripura 

1516. Shri Dasaratha Deb: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the number of motor accidents 
in Tripura during 1959-60 and 1960-61; 

(b) the number of such accidents 
during this period in the town of 
Agartala and Tripura; and 

(c) steps taken to eliminate chances 
of such accidents in future? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) 71 
and 81 respectively. 

(b) 22 and 12 in Agartala. 

(c) The licensing authority has 
been asked to be strict in issuing 
licences to drivers and fitness certi-
ficates in respect of transport vehicles. 
The owners of trucks have been warn_ 
ed to caution their drivers against 
rash driving. The speed of vehicles 
is being checked at different places 
and the persons found violating the 
traffic rules are prosecuted. Mobile 
courts are also held from time to 
time for summary disposal of the 
cases. 

Loans to Displaced Persons in 
Tripura 

1517. Shri Dasaratha Deb: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the total amount of loans given 
for Rehabilitation, centre-wise, to 
the Displaced persons of Tripara, for 
Terracing of Tilla land; 

(b) the names and the Rehabilita-
tion Centres who are likely to get 
more terracing loans; and 

(c) the conditions, if any, imposed 
on the displaced persons for receiving 
these terracing loans? 
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
.A.1II. TlIlomas): (a) A statement con-
taining the information asked for 

.is laid on the Table of the House. 
(See Appendix II, annexure No. 40]. 

(b) Al1nost all Rehabilitation Cen-
ires will get further terracting loans. 

(c) The work of terrace cultivation 
is undertaken by Tripura Adminis-

·tration departmentally. As far as pos-
.sible the displaced persons whose 
land is to be brought under terrace 
cultivation are employed in the work 
.and payment made to them at the 
rate of Rs. 250-' per acre in instal-
ments related to the progress made. 
On completion of the work, the 
expenditure incurred is treated as a 
Joan to the displaced persons concern-
ed in proportion to the area owned 
by them. At that stage they are 
required to execute loan bonds. 

Land for Displaced Persons in Tripura 

1511 J Shri Dasaratha Deb: 
. L Shri Biren Dutta: 

Will the Minister of FOIMI. aJUl 
Agriculture be pleased to state: 

(a) whether there is any scheme 
in Tripura to purchase land ai mar-
ket rate for the displaced persons in 
Rehabilitation Centres who have Kot 
less than 5 kanis of land; 

(b) if so, how much land has been 
purchased uptill now under that 
scheme; and 

(c) the difficulties, if any, in pur-
chasing such lands? 

The Deputy MiDister in the Minis-
try of FoocI lUId Agriculture (Shri 
A. M. Thomas): (a) Yes. 

(b) 450 acres approximately. 
(c) Scarcity of suitable paddy 

land near the existing Rehabilita-
tion Centres. 

AKeDts of Wheeler Book Stalls 
15Z8. Sbrimati Bamdulari Sinha: 

Will the Minister of Railways be 
pleased to state: 

(a) whether there is any special 
machinery to deal with the complaints 

against the 'agents of Wheeler Book 
Stalls; 

(b) if not, how such complaints are 
dealt with; and 

(c) the number and nature of com-
plaints received against them during 
1961 and the manner in which they 
were dealt with? 

The Deputy Minister in the Minis-
try of Hailways (Shri S. V. Rama-
swamy): (a) and (b). There is no 
special machinery to deal with com-
plaints against railway bookstalls run 
by Messrs. A. H. Wheeler & Co. (P) 
Ltd. The Complaints Organisations 
on the Railways and/or their Public 
Relations department examine com-
plaints against the bookstall contrac-
tors and take suitable action. 

(c) 41 complaints were received 
during 1961. These pertained gene-
rally to bookstalls being not opened 
in time, non-availability of particular 
bOOks, periodicals, time tables etc., 
overchar-ging, refusal to give receipt, 
rude behaviour, vendors not being in 
uniform and miscellaneous matters. 
Al! these complaints were duly 
investigated by the Railway Adminis-
trations concerned and in cases where 
the complaints were substantiated the 
matter taken up with the contractors. 

Damboroo Hydro Electric Project 01 
Trlpura 

1521. Shri BireD Datta: Will the 
Minister of Irril"atioa and Power be 
pleased to state: 

(a) whether any decision has been 
taken regarding Damboroo Hydro-
electric Project of Tripura; and 

(b) if so, when the preliminary 
work is expected to be started? 

The Minister of State in the lIIinis-
try of Irrigation IUld Power (Shri 
Alaresan): (a) and (b). The project 
report is under preparation. Some 
preliminary works are expected to be 
taken up during the current Plan 
period. 

Govind Ballabh Pant Hospital, Tripara 
1522. Shri BireD Datta: Will the 

Minister of Health be pleased to state: 
(a) the number of seats opened for 
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the patients in Govind Ballabh Pant 
Hospital, Agartala, Tripura; 

(b) whether T.B. Ward has been 
Started; 

(c) if so, what is the number of 
T.B. patients who have been accom-
modated during January to May, 

1962; and 
(d) what are the difficulties for 

which full-fledged starting of the 
Govind Balabh Hospital is delayed? 

The Minister of Health (Dr. SushUa 
Nayar): (a) to (d). The information 
is being collected and will be laid on 
the table of the Sabha. 

IDdian Central Coconut Committee 
1523. Shri M. K. Kumaran: Will 

the Minister of Food and Agriculture 
be pleased to state: 

(a) whether it is a fact that co-
. conut research undertaken by the 
lndian Central Coconut Committee 
mainly relates to fundamental prob-
lems and that local problems of 
Kerala are not being attended to in 
the Committee's Research Stations; 

(b) whether there is a new proposal 
before Government to give more 
importance to research on local prob-
lems; and 

(C) if so, the details thereof? 

The Minister of state in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Coconut Research 
work undertaken at the Central Co-
conut Research Stations at Kayan-
gulam and Kasa,agod is mainly of 
a fundamental character. Research on 
purely local problems of the Coconut 
cultivators is undertaken by the 
Regional Coconut Research Stations 
jointly financed by the Indian Central 
Coconut Committee and the State 
Government. Two such Stations are 
functioning in Kerala State. 

(b) No. 
(e) Does not arise. 

Anti-Sea Erasion Work in 
Kerala 

15K. Shri M. K. Kamaran: Will 
the Minister of Irriptioa uul Power 

be pleased to state: 
(a) whether it is a fact that there 

urc differences of oplDlon among 
experts regarding the effectiveness of 
the anti-sea erosion work now under-
taken in Kerala; 

(b) whether it is a fact that the 
research conducted in the Research 
Station at Poona has SO far yielded 
no conclusive ,esults in this matter; 
and 

(c) whether GO\'crnment propose-
to establish a research station for 
this purpose in Kerala State? 

The Minister of State in the Minis-
try of Irrigation BUd Power (Shri 
Alacesu): (a) and (bl. No. 

(c) No. However, research in res-
pect of Beach erosion is being taken 
up in Kerala Engineering Research 
Station, Peechi. 

Water Researches in Kerala 
1525. Shri M. K. Kumaran: Will 

the Minister of Irrigation anrl Power-
be pleased to state: 

(a) whether the Government of 
Kerala have submitted any scheme 
for research experiments to be con-
ducted In the State itself regarding 
use of available supplies of water 
with greater economy and efficiency 
than was customary; 

(b) if so, the details of the scheme; 
(c) whether it is a fact that results 

of research conducted on these lines 
elsewhere are not applicable to condi-
tions in Kerala; and 

(d) what has been done by the 
Centre in this matter? 

The Minister of State in the Mlnis-
try of Irrigation and Power (Shri 
Alagesan): (a) to (d). The informa-
tion is being collected and : will be 
laid on the Table of the House. 

Engine Failures on Bikaner DivisioD 
1526. Sbri KarnI Singbji: Will the 

Minister of Railways be pleased to 
state: . 

(a) whether it is a fact that there 
are unprecedented engine failures on 
the Bikaner Division of the Northern 
Railway; 
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(h) if so, whether Government 
have taken steps to ascertain the 
~1uses therefor; and 

(c) the action being 
matter? 

taken in the 

The Deputy Minister in the Minis· 
try of Railways (Shri Shahnawaz 
Khan): (a) The average number of 
(-ngine failures on the Bikaner Divi-
-sion of the Northern Railway was 
rather high during the months of 
May and June, 1962, as compared to 
previous months. 

(b) Each failure is thoroughly 
-enquired into, and the causes are 
-ascertained. 

(c) In cases of engine failures 
attributable to bad workmanship in 
-sheds/shops, or due to mis·manage-
:ment by crew, the staff concerned are 
:.Suitably taken up. 

In cases of engine failures attri-
'butable to defective design, material 
-etc, suitahle remedial steps are taken. 

Unauthorised Constructions in 
Deihl 

152'7. Shri P. Kunhan: Will the 
Minister of Health be pleased to 
Tefer to reply given to Unstarred 
'Question No. 3602 on the 20th June, 
1962 and state: 

(a) whether applications have been 
-_received from the plot-holders in 
Khasras Nos. 131 and 136 in Kilokari 
(hehind Srinivaspuri, New Delhi-14) 
-for payment of compensation for the 
-land acquired; 

(b) the steps taken to pay the 
'compensation and how long it will 
take; and 

(c) whether unauthorised construc-
tion has been demolished? 

The Minister of Health (Dr. Sushila 
Nayar): (a) So far only two applica-
tions have been received by the Land 
Acquisition Collector, Delhi Adm!nis-
tration, Delhi. for payment of com-
pensation. 

(b) Owing to a dispute ahout the 
rightful claimant, the Land Acquisi-
'tion Collector has referred the matter, 
:along with 'the amount of compensa-

tion, to the court of Additional Dis-
trict Judge, Delhi, for decision. Since 
that matter is sub judice, it is not 
possible to state the time that will he 
taken for the disbursement of the 
compensatoin which will be made by 
the above-mentioned court itself. 

(c) Not yet. 

Development of Horticulture in 
Rajasthan 

1528. Shri Brij Raj Singh Kotah: 
Will the Minister of FoOd and Agri-
culture be pleased to state: 

(a) the grants given to the Gov-
ernment of Rajasthan during the 
Second Five Year Plan (year-wise) 
for the development of horticulture; 
and 

(b) the names of schemes for which 
such grants were given? 

The Minister of State in the Minis-
try of FoOd and Agriculture (Dr Ram 
Subhag Singh): (a) Budget provision 
for the Second Five Year Plan (year-
wise) for the development of horti-
culture was as under:-

.cR •. in lakhs) 

Year Grant Loan Total 

1956-57 

1957-581. 0'51 I-50 2·01 

1958-59:' 0'55 3'00 3'5S 

1959-601. 0·80 3'00 3. 80 

1960-61 • 092 2'50 3'42 

TOTAL 2'78 10'00 12'78 

Of the provIsion made above, the 
amount actually utilised by the Gov-
ernment of Rajasthan for develop-
ment of horticulture was Rs. 11.92 
lakh. (Grant Rs. 1.19 lakhs and 
Loan Rs. 10.73 lakhs) as detailed 
below:-

Year Grant Loan Total 

1956-57 . 
1957-58 . 0'22 150 1'72 
1958-59 . 0'29 3'73 4'0% 
1959-60 - 0'26 3'00 3- 26 
1960-61 . 0-42 2'50 2'92 

TOTAL I' 19 10'73 II'92 
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(b) Scheme for the development of 
Horticulture consisting of (i) training 
of Gar Jners; and (ii) Fruit Develop-
ment. 

Imphal Water Supply Scheme 

1529. Shri Rishang Keishing: Will 
the Minister of Health be pleased to 
state: 

(a) the total number of pipes of 
various sizes acquired in or before 
November, 1960 for Imphal Water 
Supply Scheme; 

(b) the total cost of the pipes includ-
ing transport charges; and 

(c) the number of serviceable pipes 
with their estimated value now in 
hand? 

The Minister of Health (Dr SushiIa 
Nayar): (a) Three thousand six hund-
red and fourteen. 

(b) The cost has not yet been 
worked out. 

(c) The number of serviceable 
pipes is three thousand two hundred 
and eighty-three. In vicw of (b) 
abo'."", it is not possible to indicate 
the value of the pipes. 

Fllthing Co-operative Societies in 
Manipur 

15S0. Shri Rishang Keishing: Will 
the Minister of Food and Agriculture 
be pi eased to state: 

(a) whether it is a fact that the 
Manipur Administration has recom-
mended to the Government of India 
that 50 per cent of the arrears of the 
Fishery revenue payable by the regis-
tered Fishery Co-operative Societies in 
Manipur should be written off; 

(b) whether the Registrar of Co· 
operative Societies, Manipur report-
ed that the non-payment of the fishery 
revenue was due to the mismanage-
ment of the co-operative societies and 
not due to the loss in business; 

(C) the amount of money involved; 
and 

(d) the action taken by Govern-
ment of India either on the recom-

mendation of the Manipur Administra-
tion or the report of the Registrar of" 
Co-operative Societies,Manipur? 

The Deputy Minister in the 1IiJUs. 
istry of Food and Agriculture (Shri 
A. M. Thomas): (a) Yes. 

(b) No such report has been re-
ceived from the Manipur Administra-· 
tion. 

(c) Rs. 37,631'50 nP. 
(d) The recommendation will be 

exammed on receipt of the Registrar's. 
report, which has been called for. 

Munipda Railway Station (Orissa)' 
1531. Shri Ulaka: Will\the Minis-· 

ter of Railways be pleased\.1o state: 
(a) whether Government are awar,,· 

of the fact that great hardship is ex-
perienced by the travelling public for 
want of waiting rooms at Muniguda 
Railway Station (Orissa); and 

(b) if so. whether Government have 
Any proposal to construct waiting: 
rooms at Muniguda Railway Station? 

The Deputy, Minister in the Ministry 
01 Railways (Shri Sbalmawaz Khan): 
(a) Presumablv the Hon'ble Member 
is re~erring to the provision of watUne 
room for upper class passengers. If 
so the answer is in negative. 

(b) The upper class passenger traf-
fic dealt with at this station does not. 
justify the provision of a separate 
waiting room. A waiting hall for pass-
engers already exists. 

Provisions for Drinking Water on 
Stations on Raipur WaItair Line 

1532. Sbri Ulaka: Will the Minist~r 
of Railways be pleased to state: 

(a) whether Government are aware 
of the great hardships experienced by 
the travelling public for want of suit-
able drinking water on stations on the 
Raipur-Wal lair line of the South Eas-
tern Railway; and 

(b) if so, the action taken or pro-
posed to be taken by Government to 
provide this basic amenity to the' 
traveling public? 

The Deputy MiDister In the MiBis-
try 01 Railways (8hr1 Shalmawaz: 
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Khan): (a) and (b). The passengers 
travelling on this line do not experi-
ence hardship due to want of drinking 
water at stations. Out of 44 stations 
on this line, piped water supply is 
available at 16 stations. At the re-
maining stations water is stored in 
earthenware pots and supplied to 
passengers through water men. How-
ever, the Railway has programmed a 
number of works including sinking 
Of tubewells to provide piped water-
supply at more stations on this sec-
tion. 

Railway Colonies at Rayagada (Orissa) 

1533. Shri Ulaka: Will the Minister 
of Railways be pleased to state: 

(a) whether it is a fact that the 
railway colonies at Ray:lgada (Orissa) 
have not been electrified so far; and 

(b) if so, when they are expected 
to be electrified? 

The Deputy Minister in the Ministry 
of Kailways (Shri ShahBawaz KlhaD): 
(a) Yes, Sir. 

(b) The work has alreadv been 
sanctioned ana is-likely to be com-
pleted durbg 1962-63. 

Medium Irrigation Projects in Orissa 

1534. Shri Ulaka: Will the Minister 
of Irrigation and Power be plea;;Ed 
to state: 

(a) whether any medium Irrigation 
Projects have been sanctioned for the 
scarcity areas of Orissa for 1962-63; 
and 

(b) if so, what are they and what 
is their estimated cost? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
AIagesan): (a) Yes. 

(b) Bahuda Irrigation Project as 
per present estimates will cost Rs. 57'4 
lakhs. This estimate, however, is 
likely to be revised to Rs. 78 lakhs. 

TelepbOlle COlUlections in Orissa 

1535. Shri UIaka: Will the Minister 
of Transport and Communications be 

pleased to state: 

(a) the numoer of applications re-
ceived from the public in Orissa (dis-
trict-wise) for telephone connection5 
during 1962-63 so far; and 

(b) the number of applications con-
sidered and tlie number of applica-
tions lying pending? 

The Deputy Minister of Transpc.rt 
and Commonications (Shri Bhagavati): 
(a) and (b). A state:nent is laid 0!1 

the Tablr of the House. [See Appen-
dix II. annexure No. 41]. 

Family Planning Clinics in Orissa 

1536. Shri UIaka: Will the Min:s-
ter of Health be pleased to state: 

(a) how many family planning 
clinics are functioning at present iIL 
Orissa; 

(b) how many of them are in the 
rura1 areas and how manv of them 
are in the urban areas; . 

(c) how many members of Family 
Planning Advisory Board there are 
in Orissa; and 

(d) what are their functions? 

The Minister of I1ealtb (Dr. Sushila. 
Nayar): (a) and (b). By June, 1962, 
99 Family Planning Clinics (68 rural 
and 31 urban) were functioning in 
Orissa. 

(c) and (d). The required infor-
mation is being collected and will, 
when available, be laid on the table 
of the Sabha. 

Telephone Connectinns from Ambala 
Exchange 

1537. Shri ChuBi Lal: Will the Min-
ister of Transport and Commuaicatiom;· 
be pleased to state: 

(a) whether Government are aware 
that a large number of applicants are 
.till awaiting their turn for grant of 
telephone connections from the· 
Ambala Exchange; and 

(b) if so, what steps haVe been 
taken or arebeng taken to expedite· 
grant of these connections? 
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~e Deputy Minister In the MiDistry 
·of Tramlport and Communications 
(Shri Bhapvati,: (a) Yes. 

(b) More teleph·ones will be provid-
'ed On receipt of necessary stores which 
are present in short supply. 

Halt Station Near Model Town, 
Ambala 

1538. Shri Chuni LaI: Will the Min-
ister of Railways be pleased to state: 

(a) whether it is a fact that there 
is a long standing demand for a halt 
station near Model Town, Ambala, and 

(b) if so, what decision has been 
taken by Government in this regard? 

The Deputy Minister In the Ministry 
of Railways (Sbri :.;. V. ianl<U>wamy): 
(a) Yes. 

(b) The proposal has been examined 
.and not accepted for want of adequate 
justification. 

RetlriDc Booms at Ambala Cautt. 
BaIlway Staticm 

1539. Shri CJumi LaI: Will the Min-
ister of Ballways be pleased to· state: 

(a) whether Government are aware 
of the great inconvenience experienc-
ed by t2e travelEng public for want of 
retiring rooms at Ambala Cantonment 
Railway Station; and 

(bl the steps Government have 
taken or propose to take in the 
matter? 

The Deputy Minister In the Ministry 
ef Railways (Shri Shahnawaz Khaa): 
(al Yes, Sir. 

(b) It is proposed to provide a re-
·tiring room during 1963-64. 

.Arrears Outstanding Against Licell-ored 
Caterers 

1540. Shri Chuni LaI: Will the Min-
ister of Railways be pleased to state: 

(a) the total amount outstanding 
against the licence holding caterers of 
Railway Stations whicn is outstanding 
·for more than five years, stating the 
-amounts separately; and 

(b) the steps taken so far for the 
recovery of the same? 

The Deputy MiJIister In the MInis-
try of Railways (Shri Shahnawaz 
K1lan): (al and (bl. The information 
is being collected and will be laid oa 
the table of the Sabha. 

Community Development Blocks in 
AndamaDS 

r Shri Subodh Hansda: 
1541.) S~ S. C. Samanta: 

1 Shr. B. K. Das: 
L Shri M. L. Dwivedi: 

Will the Minister of Commaaity 
Development, Panchayatl Raj aud Co-
operation be pleased to to state: 

(al whether any progress report of 
the Community Development Blocks 
in Andaman and Nicobar lslands has 
been prepared; 

(b) if not, whether such report w.ill 
be prepared anil presented in Parlia-
ment; and 

(c) when streh report can be ex-
pected? 

The Deputy MiJlister In the MInistry 
of Community Development, Paucha-
yati Raj and Co-operation (Shri Shyam 
Dhar Misra): (a) Yes, Sir. 

(b) and (cl. A brief progress re-
port On the working of Community 
Development Blocks in Andaman and 
Nicobar Islands upto 31st March, 1962 
is laid on the table of the house. 
[Placed in LibraT1l. See No. LT-360/ 
62]. 

S. E. Railway OfIiee Premises In Cal-
cutta 

1542. Shri Iadrajit Gupta: Will the 
Minister of Railways be pleased to 
state: 

(a) how many rented houses are 
used as Office primises in Calcutta by 
the South Eastern Ranway; 

(bl whether it is a fact tha~ the total 
rent paid on this account comes to 
ahout Rs. 25,000 per month; and 
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(c) the reasons for maintaining such 
huge recurring expenditure when 
cheaper alternative accommodation is 
available in the Railway's own 
possession? 

The Deputy Minister. in the Millis-
try of Railways (Shri Shahnawaz 
Khan): (a) Six. 

(b) Yes Sir. 

(c) It was felt that the provision of 
additional office accommodation of a 
permanent nature for the S.E. Rail-
way headquarters offices could be 
considered after the introduction of 
the divisional scheme when the re-
duced strength of the headquarters 
offices could be assessed. This will 
be taken up now, as the introduction 
of the divisional scheme has been 
dedded upon. In the fntervening 
period, the Railway had inevitably to 
hire such suitable private accommo-
datiOn as was available at the rent at 
which they could be secured. 

Telephone Connections in Calcutta 

1543. Shri Indrajit Gupta: Will the 
Minister of Transport and Communica-
tions be pleased to state: 

(a) whether it is a fact that several 
telephone connections applied for as 
early as October, 1957 in Calcutta have 
not yet been sanctioned; 

(b) if so, reasons for the same; 

(c) how many new lines will be ins-
talled by Calcutta Telephones during 
1962-63; and 

(d) whether there is a proposal to 
open new automatic exchanges? 

The DePUty Minister in the Ministry 
of Transport and Communications 
~Shri Bhagavati): (a) Yes. About 
1800 applications made prior to Octo-
ber, 1957 are still pending. 

(b) Limited financial resources for 
expansion. 

~c) 8,000 approximately. 

(d) Yes. Conversion to automatic 
"Working of the existing manual ex-
clumges at Panihati and Uluberia and 
1599(Ai) LSD-3. 

the opening of a new auto exchange 
at Narendrapur during the Third Five-
Year Plan. 

Co-operative Farming Societies 

r Shl'i B. K. Das: 
J Shri Subodh Bansda: 

1544., Shri S. C. Samanta: 
L Shri M. L. Dwivedi: 

Will the Minister of Community De-
velopment, Panchayati Raj and Co-
operation be pleased to state: 

(a) how many cooperative farming 
societies were organised during 1961-
62 outside the pilot projects; 

(b) how many of them are within 
Community Development blocks; 

(c) how many of them have been 
converted from service cooperatives; 
and 

(d) how many are concerned with 
the production of Foodgrains? 

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Cooperation (Shri S_ 
D. Misra): (a) 507 cooperative farm-
ing societies were organised during 
1961-62 outside the pilot projects. A 
statement showing the statewise break 
up of societies organised is la id on 
the Table of the House. [See Appendix 
II, annexure No. 42]. 

(b) to (d). The information is being 
collected from the State Governments 
and will be furnished to the Sabha as 
soon as it is available. 

National Highway No.6 

r Shri S. B. Dass: 
1~'" J Shri Subodh Hansda: 
....... , Shri Basumatari: 

L Shri S. C. Samanta: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) whether any progress has been 
made as to the survey and soil testing 
of Highway No. 6 from Kolagh.at to 
ltbaragpur; .. 



Written Answers AUGUST 24, 1962 Written Answern 

(b) when it is expected to be com-
pleted; 

(c) whether any interim estimate 
for the construction of the road has 
been made; and 

(d) if so, the amount therefor? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes, 
Sir. 

(b) 'The general project survey has 
been completed and soil testing is ex-
pected to be completed by September, 
1962. 

(c) Yes, Sir. 

(d) Rs. 142 lakhs. 

Crushing of Sugarcane 

1546. Shri Shree Narayan Das: Will 
the Minister of Food and Agriculture 
be pleased to refer to the reply given 
to Unstarred Question No. 267 on the 
30th April, 1962 and state the nature 
of assistance provided and methods 
devised by the Centre and the State on 
one side and the sugar factories on 
the other to get all standing sugar-
cane crushed in the State of Bihar? 

The Deputy Minister in the Ministry 
of FOOd and Agriculture (Shri A. M. 
Thomas): The following measures 
were taken by the Central and the 
State Governments:-

(1) Additional sugar production 
quotas were allotted in full in accor-
dance with the recommendations of 
the Cane Commissioner, Bihar and 
requirements of the factories; 

(2) With effect from 1st May 1962, 
the State Government was authorised 
to permit rebate in the mm1IIlum 
sugarcane price at the rate 'of J'5 nP. 
per rnaund for every decimal one per 
cent fall in recovery below 9 per cent 
upto a maximum of 19 nP. per maund 
which was to be increased to 25 nP. 
per maund, if considered absolutely 
necessary by the State Government 
The State Government allowed upto a 
maximum of 19 nP. on all cane pur-

chased by the factories from 1st May 
to 31st May, 1962 and upto 25 nP. on 
all cane purchased during the period 
1st June 1962 to end of the season; 

(3) Sugar produced from 1st May 
1962 by factories whose recovery feU 
below 9 per cent was released for sale 
on weekly basis in addition to regular 
releases; 

(4) cane purchase tax at the rate 
of 1 nP. per maund of cane for every 
decimal one per cent faU in recovery 
below 9 per cent was allowed by the 
State Government subject to a maxi-
mum of 19 nP. per maund for cane 
entering into the local limits of a 
sugar factory for crush on and after 
15th April, 1962; 

(5) entire cane purchase tax for all 
cane entering into the local limits of 
a factory for crush from outside its 
normal areas under the orders of Cane 
Commissioner, Bihar was remitted; 
and 

(6) The State Government was 
authorised to grant rebate upto 25-
naye paise per maund in the minimum 
price of sugarcane of unapproved 
varieties and diseased sugarcane. Un-
der this authority, the State Govern-
ment allowed a rebate at the rate of 
12 nP. per maund in price of cane of 
unapproved varieties or diseased cane 
except in the case of Sarpa tia cane 
purchased by Hassanpur sugar factory 
in which case the rebate aUowed was 
at the rate of 2 nP. per maund. 

The sugar factories continued in pro-
duction, some of them upto third week 
of June 1962 and finished all cane 
available to them. Some cane left 
over in the Dhanaha area of Champa-
ran district which could not be crush-
ed by any factory either in Bihar or 
in U.P. was converted to Gur by 
arranging for cane crushers. 

~q~;~! 
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Medical Colleces 
J Shri Warior: 

1548."\. Shri Vasadevan Nair: 
Will the Minister of Health be pleas-

ed to state: 

(a) the number of candidates who 
applied for entry into Medical Colleges 
in Indi~ during 1962-63 (State-wise); 
and 

(b) the number provided with 
seats? 

The Minister of Health (Dr. Sushila 
:Sayar): (a) and (b). A statement is 
laid on the Table of the House. [See 
Appendix II, annexure No. 43]. 

Goods Transport Co-operative 
Societies 

1-49 f Shri Warior: a."\. Shri Vasudevan Nair: 

Wi1l the Minister of Transport and 
Conununjcatiolls be pleased to refer to 
the reply given to Starred Question 
No. 1576 on the 20th June, 1962 and 
state: 

(a) whether any decision has since 
been arrived at On the request of the 
Government of Kerala to sanction one 
more 'Pilot Scheme' for the setting up 
of goods transport cooperative socie-
ties for educated unemployed; and 

(b) if so, the nature of the decision 
taken? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
eations (Shri Raj Bahadur): (a) No. 
The matter is still under consideration. 

(b) Does not arise. 

Experimental Farm With Danish Aid 

1550 J Shri Warior: 
. "\. Shri Vasudevan Nair: 

Will the Minister of Food and Agri-
eulture be pleased to state: 

(a) whether Government have 
agreed to the offer of the Danish Gov-
ernment to set up an experimental 
farm of 300 acres in India; and 

(b) if so, the location of the farm 
and details thereof? 

1.be Deputy MinIster in the Minis-
try of FoocI IIDd Agriculture (Shri A. 
M. 1.bomas): (a) No formal offer has 
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yet been made by the Government of 
Denmark. 

(b) Does not arise. 

lUonthly Tickets 

1551. Shri Bishanchander Seth: Will 
the Minister of Railways be pleased to 
state: 

(a) whether it is a fact that passen-
gers travelling in Bombay and Cal-
cutta are paying twelve or sixteen 
single fares for purchase of monthly 
tickets; 

(b) whether it is also a fact that 
passengers travelling on Delhi section 
of Northern Railway have to pay 
twenty four single fares for the pur-
chase of monthly tickets; 

~ 

(c) the reasons for there being a 
difference in the charges for monthly 
tickets at these places; 

(d) whether any representation has 
, been received from the passengers 

travelling in Delhi section for revising 
the rate of monthly tickets so as to 
bring the same at par with those pre-
vailing in Bombay and Calcutta; and 

(e) if so, what is the reaction of 
Government thereto? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
(a) and (b). While the charge levied 
for monthly season tickets in Bombay 
and Calcutta suburban areas work out 
to 9 to 16 single journey fares, those 
on Delhi Section vary from 15 to 20 
single journey fares. 

(c) The lower bases adopted for 
Bombay and Calcutta suburban areas, 
which have been in force for over two 
decades, have been continued in view 
of the exceptional local conditions of 
these very large major cities. 

(d) and (e). Representations receiv-
ed were examined and could not be 
agreed to for want of adequate justi-
fication. 

Storage of FoodgraiDs 

1552. Shri BishwaDath Roy: Will the 
Minister of Food and Agriculture be 

pleased to state whether it is a fact 
that a large quantity of the imported 
wheat is becoming unfit for human 
consumption almost every year due to 
defective storage? 

The Deputy Minister in the Ministry 
of FOOd and Agriculture (Shri A. M. 
Thomas): No, Sir. Only a negligible 
quantity of about 900 tons of imported 
wheat, apart from about 350 tons 
damaged by floods, was rendered unfit 
for human consumption in storage out 
of a quantity of about 40 lakhs tons 
kept in storage for varying periods 
during 1961. This damage had occur-
red mainly in hired godowns due to 
leakage and seepage of water. The 
damage in the earlier years had been 
also Similarly negligible. " 

CoDtaminated Tuberculin 

1553. Shri P. Kunhan: Will the Min-
ister of Health be pleased to state: 

(a> whether Government of India 
have received the report from the 
King Research Institute at Guindy on 
the results of their investigations into 
the contaminated tuberculin used for 
injecting workers of cashew factory 
at Enaflh; 

(b) if so, details of the report; "and 

(c) what action has been taken by 
Government on the report? 

'l'be MiDister of Health (Dr. Sushila 
Nayar): (a) Yes. 

(b) The tuberculin used in the 
Cashew Factory at Enath, was in-
vestigated at King Institute, Guindy, 
and also at the Central Research 
Institute, Kasauli. The sum and Subs-
tance of the report is that no conta-
minants were fOUnd which could 
account for the signs aIDd &yIDptoms 
manifested by the workers in the 
factory. There were, however, some 
other ordinary organisms which are 
usually found in any fluid, when a 
bottle is opened, exposing the fluid 
temporarily, and. corked again. The 
toxicity test with guineapigs with 
even a thousand times the normal 
doae bas proved to be negatift. 
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(e) No further action is considered 
oecessary. 
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Bridge on National Highway No. 47 

1555. Shri P. Kunhan: Will the 
Minister of Transport and Communi· 
cations be pleased to state: 

(a) the amount allocated for the 
bridge at mile 13[2 of Pal ghat Cochin 
Frontier Road on National Highway 
No. 47; 

(b) whether work has already been 
taken up; and 

(e) if so, when it is expected to be 
completed? 

The Minister of Shipping in the 
Ministry of Transport and Communi· 
cations (Shri Raj Bahadur): (a) An 
old bridge exists at this site. No 
amount has yet been allocated for the 
reconstruction of this bridge at mile 
1312 of Palghat Cochin Frontier Road 
on National Highway No. 47, and the 
work is not included in the 3rd Plan. 

(b) No, Sir. 

(C) Does not arise at present. 

Bridge on National IDghway No. 47 

1556. Shri P. Kunhan: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) the amount allocated for the 
bridge at mile 152[4 of M.e. Road on 
National Highway No. 47; 

(b) whether the work has already 
been taken up; and 

(c) if so, when. it is expected to be 
completed? 

The Minister of Shipping in the 
Ministry Of Transport and Communi-
cations (Shrj Raj Bahadur): (a) No 
amount has yet been allocated for a 
new bridge at mile 15214 of M.C. 
Road on National Highway No. 47, as 
the work is not included in the 3rd 
Plan. At present the traffic uses an 
existing timber bridge. 

(b) No, Sir. 

(c) Does not arise at present. 

Fish Farms 

r Shri A. K. Gopalan: 
1557. ~ Shri. Umanath: 

L Shri P. Kunhau: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether Government p~opose 
to open fish farms in 1962; and 

(b) if so, the number and their pro-
posed location in the country? 

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 
(a). The Government of India have 
no specmc number Of such fish farms 
under consideration at present. How-
ever, the settin,g up of a number of 
fish farms all over the country h~
been included in the Third Plan 
schemes of the State Governments. 

(b) Information relating to the 
number of farms likely to be set up 
in 1962 is being collected and will be 
laid on the Table of the Sabha as soon 
as posible. 

Bazar in Agartala 

J Shri Dasaratha Deb: 
1558. \. Shri Biren Dutta: 

Will the Minister of Health be 
pleased to state: 

(a) whether Tripura Administration 
have any proposal to set up a bazar 
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near the newly started G.B. Hospital, 
Agartala, Tripura; 

(b) whether such a bazar is essen-
tial for the staff of the new Hospital: 
and 

(c) if so, stePs taken in the matter? 
The Minister Of Health (Dr. Sushila 

NaJar): (a) Yes. 

(b) Yes. 

(C) The funds have been provided 
by the Ministry of Rehabilitation and 
an estimate for the construction of 
shops has been prepared. Action is 
alSO being taken to select the site for 
this purpose. 

FOOd Situation 

1559. Shri Sham Lal Saraf: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether in June last in a con-
vention held by India Food Dealers' 
Association in Delhi, certain proposal, 
were made to him for easing the food-
grains situation in the country 
wherein, besides other points, the con-
sideration. of restrictions and contro! 
On foodgrains movement and for 
formulation of a fresh policy were, 
made; and 

(b) if so, the action taken in lh. 
matter? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) and (b). The 
fourth Convention of the All-India 
Foodgrain Dealers held in Delhi in 
June, 1962, passed 11 resolutions out 
of which resolutions No. 2 to No. 10 
r.ontained lProfposals for the 1C0nsi-
deration of the Government. Thp 
position in respect of each of them j" 
85 follows:-

Resolution No. 2 suggested the re'-
moval of zonal restrictions on th e 
movement of rice in the country. Th,' 
Government's policy in this ~egard 
!las already been stated in the House 
in reply to Starred Question No. 1179 
latWe!'e4 on the 30th May, 1962 and 

On 20th August, 1962 in answer to 
Starred Question. No. 442. 

Resolution No.3 referred to insur-
ance of crops. This subject is already 
receiving the attention of the Goverr.-
ment. 

Resolution No. 4 suggested a re-
view of the Agricultural Produce 
Marketing Acts which were ·being 
enacted in various States and also 
reduction in the nwnber of various 
forms required to be filled in by the 
traders. The views of the Association 
have ,been taken note of by the Gov-
ernment. 

Resolution No. 5 referred to the· 
levy of sales tax. This is primarily a 
State subject except so far as inter-
State sales tax is concerned, and is. 
therefore, one for the consideration of 
the State Governments. 

Resolution, Nos. 6 and 7 concern the 
Ministries of Railways and Health 
respectively. 

Resolution No. 8 referred to an 
accepted policy of the Government in 
regaxd to the co-operatives in the 
Third Five Year Plan; hence it calls 
for no action. 

Resolution No. 9 suggested that 
distribution of foodgrains handled by 
the Government may be arranged 
through normal trade channels pro-
vided ,by the members of the Fede-
ration and not through fair price 
shops. The Government consider that 
the stage has not yet been reached 
when the fair price shops could be 
abolished. 

Resolution No. 10 suggested that [he 
Government should export pulses or 
wperior varieties of rice through 
normal trade channels. The view of 
the Federation have been taken note 
of /by the Government. 
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I"ower Projects in ADdhra Pradesh 

1560 ISbri Kolla Venkaiah: 
. \. Sbrimati Laksbmikantbamma: 

Will the Minister of IrrigatiOn and 
Power be pleased to state: 

(a) the Third Plan Power Project 
schemes in Andhra Pradesh receiv"d 
by the Central Government for app-
roval from State Government; 

(b) when they have been received; 

(c) the date on which approval has 
lbeen given by the Central Govern-

·ment; 

(d) the total component of foreign 
exchange for the Third Plan Power 
Projects in Andhra Pradesh; 

(el the amount of foreign exchange 
sanctioned; and 

(f) the reasons for the delay in 
eanetioning the value of foreign ex-
change? 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): (a) to (f). A statement 
giving the requisite information is 
laid on the Table of the House. [See 
ApPendix II. annexure No. 44]. 

Kothagudam and Ramagundam 
Thermal Sehemes 

r Sbri Kolla Venkaiah: 
1561. ~ Shrimati Lakshmi-

L kanthamma: 

Will the Minister of Irrigation and 
Power ,be pleased to state: 

(a) whether the World Bank 
Authorities and Development Loan 
Fund Authorities have given the 
acceptance to Kothagudam Thermal 
scheme and Ramagundam extension 
-scheme respectively; 

(b) if not, the reasons therefor; 

(c) the steps taken for hastening 
tile acceptance; and 

(d) since when discussions are 
.1loing OD with the World Bank 

authorities and Development Loan 
Fund Authorities for acceptance of 
the scheme? 

The Minister of state in the Min-
istry of Irrigation and Power (Shri 
Alagesan): (a) to (d). The question 
of financing Kothagudam and Rama-
gundam Thennal Schemes has been 
under consideration of the World 
Bank since 1961. A loan for Rama-
gundam Scheme has been approved 
by the Agency for International 
Development and as regards Kotha-
gudam Scheme, necessary steps aT£ 
being taken to finalize the credit 
arrangements early. 

Power Supply in Manipur 

ISS!. Sbri Rishang Keishing: Will 
the Minister of Irrigation and Power 
be pleased to state: 

(a) the number of electrical f'ngincs 
acquired. by the Manipur Adminis-
tratiOn to augment .power supply in 
Manipur during 1961-62 and 1962-63 
so far; 

(h) the capacity of the engines 
and where they are installed; and 

(c) the number of engine3 to be 
acquired during the remaining period 
of the Third Plan? 

The Minister Of State in the Minis-
try of Irrigation. and Power (Shri 
Alagesan): (a) and (b). The informa-
tion is given in the following table:-

Capacity (kw) Number 
500 (diesel) 
roo (diesel) 2 

300 (hydro) 2 

'l1he diesel sets will be installed at 
the existing power house at lmphal 
and the hydro sets at the proposed 
second Leimakhong power station. 

(c) Hydro sets: One of 800 kw. 
and two of 400 kw each. 

Micro sets: Thre.- of 20 to 40 kw each . 
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P. " T. Building at Kaihua 

1563. Shri Inder J. Malhotra: Will 
the Minister of. Transport and Com-
munications be pleased to state the 
further progress that has been made 
regarding construction of new build-
ing for Post and Telegraph office and 
Telephone Exchange at Kathua? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Bhagavati): The Post Office is 
at present housed in a rented building 
which is owned by the State Govern-
ment. The State Government has 
.been requested to make suitable addi-
tions and alterations to make up the 
shortage. The question of having a 
departmental building for the Post 
Office is also under consideration. As 
regards Telephone Exchange efforts 
are being made to select a suitable 
site. 

Extension of Service 

1564. Shri Inder J. Malhotra: Will 
the Minister of Food and Agrirulture 
be pleased to state: 

(a) the number of extensions grant-
ed to Gazetted Officers in various 
Agricultural Research Institutes in the 
country during 1961-62; 

(b) the durations of such exten-
sions; and 

(c) the main reasons for such a 
concession to the retiring officers? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Six Gazetted Offi-
ce!s of the Indian Agricultural Re-
search Institute, New Delhi only were 
granted extensions of service during 
1961-62. 

(b) One to two years. 

(c) The extensions of service were 
granted to these officers in the interest 
of public work. 

Tubewells 

1565. ShrJ Raghunath Singh: Will 
the Minister of Food and Agriculture 

be pleased to state how many tube 
wells constructed by Central Gov-
ernment in India during First and 
Second Plan periods with Government 
aid either partially or fully are lying 
idle and have proved a failure? 

The Deputy Minister in the Ministry 
of Food (Shri A. M. Thomas): No in-
formation is available at the Centre. 
The responsibility for utilisation of 
tubewells rests with the State Govern-
ments concerned. 

Lac Farms 

1566. Shri Tan Singh: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the number of brood lac farms 
run by the Indian Lac Cess Commit-
tee; 

(b) the number of farms running at 
loss and the amount of loss; and 

(c) the reasons for loss? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) Fourteen. 

(b) and (c). The brood lac farms 
were desi2ned to be run not as com-
mercial operations but as demonstra-
tion and extension units. the under-
lying purposes being (i i supply of 
brood lac at subsidised rates (ii) main-
tenance of a standby in times of scar-
city (iii) control of market price and 
(iv) raising through lac extension the 
economic conditions of the people. 
chiefly tribals. As such the question 
of any loss does not arie, expenditure 
on extension, as on research being Oi~ 
investment. 

Pensions to Ex-servicell\en 

1567. Shri Hem Raj: Will the Minis-
ter of TranspOrt and Communications 
be pleased to state: 

(a) whether it is a fact that the pay-. 
ment of pensions to the ex-service-
men has vastly accumulated in the 
post offices; 
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(b 1 if so the reasons therefor; 

(c) whether it is a fact that there is 
a sanctioned establishment staff of the 
C.D.A. (P) in the post offices for this 
purpose; and 

(d) whether it is a fact that even 
this staff is being disturbed and trans-
ferred by the postal authoriti~s to 
other branches due to shortage of 
their own staff? 

The Deputy Minister in the Ministry 
of Transport and Communcations 
(Shri Bhagavati): (a) No, Sir. 

(b) Does not arise. 

(c) The staff is not sanctioned by 
the C.D.A. (P). 

(d) Does not arise. 

Leprosy Hospital at Delhi 

1568. Shri P. C. Borooah: Wi\! the 
Minister of Health ·be pleased to state: 

(a) the progress made towards the 
construction of a leprosy hospital with 
arrangem~nts for physiotherapy, oc-
cupational therapy and corrective sur-
gery for which the Union Government 
had granted to the Delhi Administra-
tion a sum of Rs. 19 lakhs two year. 
ago; and 

(b) how long it is expected to take 
to complete it? 

The Minister of Health (Dr. Snshila 
Nayar): (a) The estimates for the 
construction of a Leprosy Home with 
provisions of a dispensary with obser-
vation beds, occupational centres and 
arrangements for farming at Shahdara, 
have been sanctioned by the Delhi 
Municipal Corporation and tenders 
have been invited. 

(b) It is too early to give a definite 
date but it is expected that it will 
take about two or three years. 

Retrenchment of Employees in Ship-
ping companies 

1569. Shri Mohammad E1ias: Will 
the Minister of Transport and Com-
municatiuns be pleased to state: 

(a) whether it is a fact that ship-
ping companies have retrenched a 
large number of employees within a 
short span of time in Calcutta; 

(b) if so, the names of the ship-
ping companies; 

(c) the reason for the same; and 

(d) what action Government intend 
to take in the matter? 

The Minister of Shipping in the 
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a) to 
(d). The Department 'of Transport 
have recently received letters from 
certain Employees' Unions in Calcutta 
intimating them that some shipping 
concerns like Hoare Miller & Co. Ltd., 
Mackinnon Mackenzie & Co. Private 
Ltd., etc. have either retrenched or 
are likely to retrench a number of 
their staff because of the gradual cur-
tailment of their activities. The De-
partment of Transport have asked the 
Unions to direct the affected em-
ployees to apply to the Shipping Com-
panies in the public sector as well as 
the Directorate General of Shipping, 
Bombay, for suitable alternative em-
ployment. The Government Shipping 
Corporation have, between January, 
1961 and July, 1962, absorbed in their 
Calcutta office as many as forty per-
sons who were ex-employees of' 
Mackinnons. The retrenched em-
ployees will continue to be given 
preference for absorption in the Sr.ip-
ping Corporation wherever possible. 

Garladinne Irrigation Project, Andhra 
Pradesh 

1570. Shri P. Venkatasubbaiah: Will 
the Minister of Irrigation and Power 
be pleased to state: 

(a) whether financial assistance has 
been given to Andhra Pradesh Gov- I 

ernment to execute the Garladinne 
Irrigation Project (medium sized) in 
Kurnool District, Andhra Pradesh, in 
1962-63; and 

(b) whether it is a fact that it has 
been included in the State Plan? 
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The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): (a) No. 

(b) This Project is not included in 
the Third Plan. 

Breeding of Chinese Carp 

1571. Shri P. K. Deo: Will· the 
Minister of FoOd and AcricuIture be 
pleased to slate: 

(a) whether the Central Inland 
Fisheries Research Institute at Cuttack 
has been successful in the breeding 
of Chinese carp and Indian carp in 
ponds by giving them intra muscular 
injection of fish pituitary hormones; 

(b) whether breeding in this method 
has been experimented elsewhere; and 

(c) what steps are being taken to 
popularise .this method of breeding? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) Yes. 

(b) Yes. Such experiments on 
Indian carps are being conduct~d by 
practically alJ State Governments and 
also by the Central Fisheries Extension 
Units located at various places. 

(0) Demonstrations and training 
courses. in this work are being con-

. ducled for the last 4 years during the 
fish breeding season for the benefit of 
States Fisheries Officers, Central 
Fisheries Extension Officers and the 
C. D. & N.E.S. Block Fisheries Officers 
and other trainees. 

Railway Accidents in Guntakal Divi-
sion 

f Shri Narasimha Reddy: 
1572. L Shri Solanki: 

Will the Mimster of Railways be 
·pleased to slate: 

(a) how hany Railway accidents 
occurred in the Guntakal Division 
·from the middle of April 1962 up to 
~now; 

(b) whether the salutary principle 
of transfer of officers after 3 years of 
service at one place has been observed 
in this Division; and 

(c) if not, the reasons therefor? 

The Deputy Minister in the Ministry 
of Railways (Shri S. V. Ramaswamy): 
(a) The number of Railway accidents 
in the categories of Collisions, Derail-
ments, Level Crossing Accidents and 
Fires in Trains that occurred on the 

,Guntakal Division frmn the middle of 
April, 1962 upto the end of July. 1962 
is 26. 

(b) and (c). The rule for transfer 
applies only to certain categories of 
subordinate staff. This does not ap-
ply to officers. Transfers of officers 
are made in the exigencies of service 
and in public interest only. 

Shortage of Power Supply in Assam 

1573. Shrimati Jyotsna Chanda: Will 
the Minister of Irrigation and Power 
be pleased to state: 

(a) whether he is aware that there 
is an extreme paucity of power supply 
in Cachar and adjoining areas of Sou-
thern Assam in spite of tremendous 
hydro-electric resources available in 
the region; 

(b) if so. whether Government pro-
pose to take up hydro-electric schemes 
in the region; and 

(e) whether it is a fact that deli-
very schedules of most of the nine-
teen power generators of fifty thou-
sand KW each ordered from the 
USSR have been delayed aggravating 
the power suppJy problem in the 
country? 

The Minister of State in the Minis-
try of Irrigation and Power (Sllri 
Alagesan): (a) Yes. The power 
demand in the area is proposed to be 
met by transmitting power from the 
Umiam Hydro-eJectric project through 

132 KV single circuit line. 

(b) The Kopili Hydro-electric 
Scheme has been included in the 
Third Five Year Plan. It will, how-



3 683 Written AnsweTS BHADRA 2, 1884 (SAKA) WTitten AnsweTs 3684 

ever, yield benefits in 
Plan. 

(e) No. 

the Fourth 

Drinking Water for Laccadive Islands 

1574. Shri A. K. Gopalan: Will the 
Minister of Healtll be pleased to state: 

(a) whether Government have 
sanctioned any scheme to provide 
drinking water to the people of lac-
cadh'e Islands; and 

( b) if so. details thereof? 

The Minister of Health (Dr. Sushila 
Nayar): (a) and (b). Yes, two schemes 
have been sanctioned for providing 
drinking water in Laccadive, Minicoy 
and Amindivi Islallds. 

A scheme under Health Programme 
pro\'ided for draw wells with R.C.C. 
Hinn during the Second Five Year 
Plan. This scheme has been continued 
during the Third Plan but, on account 
of difficulty of obtaining R.C.C. Rings 
from the mainland, it has been decid-
ed by the Administration of the 
Islands to construct wells costing 
about Rs. 242 each in the houses of 
poor islanders. who cannot afford 
their share of the cost of wells, with 
the local materials available. 

The other scheme under Local 
Development Works Programme pro-
vides for construction of wells in the 
premises of those islanders who can 
afford to contribute their share of the 
cost in the shape of local materials, 
the Government bearing half of the 
estimated cost of each well in the 
form of six bags of cement and 
Rs. 50 in cash. 

Milk Production 

1575. Shri A. N. Vidyalankar: Will 
the Minister of Food and Acriculture 
be pleased to state: 

(a) whether a statement recently 
made by Shri Datar Singh (an adviser 
to the Ministry) has come to his 
notice wherein Shri Datar Singh is 
reported to have stated that milk 

production in our country is 
ing and that better breed of 
had gone to Pakistan; 

deelin-
cattle 

(b) whether the statement referred 
to above is factually correct; and 

(c) if so, what steps are being 
taken to arrest the deterioration and 
improve the quality of the breed? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M Thomas): (a) Shri Datar Singh 
merely made a casual statement to 
the effect that after the paTtition, 
the consumption of milk in India 
went down as the home tracts of cer-
tain important milch breeds of cattle 
and buffaloes had gone to Pakistan. 
He did not say that milk production 
is going down now. 

(b) It is true that the home tracts 
of Sahiwal, Tharparkar and Red 
Sindbi breeds of Zebu cattle and 
NiIi-Ravi buffaloes were lost to the 
country after partition. However, 
according to an assessment made by 
the Directorate of Marketing and 

. Inspection, the production of milk 
increased from 466.35 million maunds 
ir.. 1951 to 528.26 million maunds in 
1956. No survey of milk production 
on an All-India basis has been con-
ducted in recent years and latest 
information about average milk yield. 
of cattle, buffaloes etc. is also not 
available. It is, however, assumed 
that with the growth of livestock 
population and initiation of a large 
number of development schemes, the 
production of milk in India has gone 
up further. Taking the same milk 
yield average as was adopted in 1956 
and the figures of livestock Census 
196i, the present production of milk 
works out tentatively to 581.18 mil-
lion maunds. 

(c) Since the initiation of the First 
Five-Year Plan, several schemes have 
been taken up for development of 
catlie and for increase in their milk 
production viz. All India Key Vil-
lage Scheme, Gaushala Development 
Scheme. Progeny Testing Scheme, 
Feed and Fodder Development 
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Scheme, Scheme for Eradication of 
Rinderpest, Cross-breeding of cattle 
in hilly and high rain-fall areas, dis-
tribution of breeding bulls etc. A 
number of schemes have also been 
taken up for the collection of milk 
from rural areas for supply to big 
cities. 
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R. M. S. SectiOns. 

J Shri Umanath: 
1579.\.. Shri Kolla Ventllillh: 

Will the Minister of TransPOrt and 
Communications be pleased to state: 

(a) whether there is a proposal to 
open new R.M.S. Sections during the 
current year in various P & T circles; 

(b) if so, details thereof; 

(c) whether Chidambaram is one 
such section in Madras circle; and 

(d) whether Didigul, Nagercoil and 
Virudhanagar also are included? 

The Deputy Minister in the Minis-
try Of Transport and Communicatious 
(Shri Bhaganti): (a) Yes. 

(b) A statement is laid on the Table 
of the House. [See Appendix II, an-
nexure No.4]. 

(c) There is no section by name 
Chidambaram. An R.M.S. office was, 
however opened at Chidambaram on 
1-8-62. 

(d) No, except Dindigul. 
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Development of Kutch Desert 

. 1582. Shri Man Singh P. Patel: Will 
the Minister ot Food aDd Agriculture 
be pleased to state: 

(a) whether there is any scheme to 
develop Binny area of Kutch Desert 
in Gujarat State by the help of U.S. 
S.R.; and 

(b) if so, the details thereof? 

The DeputY Minister in the Ministr,-
Of FOOd aDd Agriculture (Shrl 
A. M. Thomas): (a) and (b). The Gov-
ernment Of Gujarat has offered land 
in Binny area of Kutch for establish-
ment of a mechanized farm. The 
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proposal is under the consideration of 
the Committee ~n Large-sized Mecha-
nised Farms. 

The question of obtaining assistance 
for running the farm fr<Ym U.S.S.R., or 
any other country, does not arise at 
present. 

COOperative Movement in the Eastern 
States 

1583. Shrimati Ramdulari Sinha: 
Will the Minister of Community 
Development, Panchayati Raj anll Co-
operation be pleased to state: 

(a) the steps that have been pro-
posed to revitalise the co-operative 
movement of the eastern States in 
general and Bihar in particular; 

(b) to what extent the co-operative 
movement is under official domina-
tiL1n in different States; 

(c) the co-operative movement of 
which State is most officialised; and 

(dl what steps have been taken or 
are being taken to de-officialise the 
movement? 

The Deputy Minister in the Minis-
try of Communi'y Development, Pan-
chayati Raj and Co-operation (Shri 
Shyam Dbar Misra): (a) I would refer 
to the reply to starred question No. 
259 answered on the 30th April, 1962. 
The Government of Bihar has also 
since then fonnulated a detailed pro-
gramme far revitalisation and liquida-
tion. Proposals for giving additional 
financial assistanC€ to the institutions 
have also been prepared by the Gov-
ermnents of Assam, West Bengal and 
Orissa. The Bihar Government is yet 
to finalise its proposals for additional 
>lssistance to the institutions. 

(b) to (d). The extent and nature 
of official control over the movememt 
varies from State to State depending 
''Pon the cooperative consciousness 
in general, the or~anisational strength 
of the movemet, the availabilLty of 
non-official leadership in requisite 
measure, the built in provisions in the 
Cooperative Societies Acts, Rules and 

procedures, the working of these pro-
visions in practice etc. The measures 
taken to de-officialise the movement 
are broadly as under: 

(il Federal organisation of co-
operatives are being promot-
ed. 

(ii) A large scale programme of 
education Of members, office-
bearers and prospective mem-
bers of cooperative societies. 
has been launched. It is ex-
pected that the spread of c0-
operative education will result 
in a greater awareness in the 
non-officials of their respon-
sibilities and rights. 

(iii) The responsibiMy for train-
ing and education of officials 
and non-officials has been 
handed over to the National 
Cooperative Union at thc 
national level. State govern-
ments have been advised to 
hand over this work at the 
State level to the State Co-
operative Unions. 

(iv) State governments have been 
requested that Ministers and 
officials holding position of 
responsibility in cooperative 
organisations should step 
down enabling non-officials to 
assume responsibility. 

(v) State governments have also 
been advised to remove the 
restrictive features of the laws, 
rules and procedures, which 
impede and include statu-
tory provisions which would 
promote assumption of res-
ponsibility by non-officials. 

(vi) In some of the States certain 
functions of governmen.t in 
regard to cooperatives are 
being decentralised and given 
to Panchayati Raj institutions 
at the appropriate level. 
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EstenSion Of Overbridge at Dumdum 
Cantonment Station. 

1584. Shrimati Renu Chakravartty: 
Will the Minister of Railways be 
pleased to state: 

(a) whether representations have 
bef,n m~de to extend the overbridge 
between platform 1 and 2 in Dum-
dum Cantonment station to cover the 
third platform and have an exit 
outSIde the station to enable passen-
gers !o have safe access without cro-
asing the lines; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) Yes, Sir. 

(b) A proposal to extend the over-
bridge is under consideration of the 
Railway Administration. 

Kandla Port 

r Shri Kapur Singh: 
1585. ~ Shri Narendra Singh 

L Mahida: 

Will the Minister of TranspOrt and 
Communications be pleased to state: 

(a) the schedule for the completion 
of Kandla Port; 

(b) whether it has been possible to 
adhere to the schedule; and 

(c) if not, what are the facton; 
which have contributed to the delay? 

The Minister of Shipping (Shri Raj 
Bahadur): (a) to (c). The major har-
bour works at Kandla Port were sche-
duled to be completed by the 1st Sep-
tember 1956. The date of completion 
was extended upto the 25th Novem-
.ber 1957 mainly due to the following 
reasons: 

(i) Decision of Government to 
allow six months to the Con-

tractor for installation of ma-
chinery. 

(ii) Non-receipt of controlled ma-
terials such as cement and 

steel by the contractor in· 
time. 

(iii) Failure of the Sheet Pile WaH 
while the works were in pro-
gress. 

(iv) Earthquake in 1956. 

(v) Execution of additional works 
considered necessary by the 
Chief Engineer, Kandla Port. 

The works covered by the contract-
were completed by the 25th Novem-
ber 1957 except for certain minor 
items. • 

Plant Virus Research Institute 

r Shri Kapur Singh: 
1586.~ Shri Narendra Singh 

L Mahida: 

Will the Minister of Food and Agri-· 
culture be pleased to state: 

(a) whether the Central Govern-
ment are setting up a Plant Virus Re-
search Institute; 

(b) if so, where and when; and 

(c) the estimated cost of the pro-· 
ject? 

The Minister Of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) to (c). A scheme' 
for the establishment of a Plant Virus· 
Research Institute at Poona at an esti-
mated cost of Rs. 20 lakhs has been 
included under the Third Five Year 
Plan. The location has not yet been 
finally decided nor has an estimate of' 
cost been prepared. 

Grassland and FOliage Research 
Institnte 

r Shri Narendra Singh 
1587. -< Mahida: 

L Shri Kapur Singh: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to set up a 
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Grassland and Foliage Research Insti-
·tute in the country; 

(b) if so, whether any help of men 
and money is expected to be received 
from any forei~ country; and 

(c) if so, the extent of foreign help? 

The Minister of Agriculture (Dr, 
Ram Subhag Singh): (a) Government 
have decided to set up a Grassland and 
Fodder Research Institute. 

(b) and (c). A request for assistance 
of one Million dollars in the sape t)f 
laboratory aRd field equipments, trans-
port, Library books, training and Ex-
pert facilities has been made to the 
U.N. Special Project Fund Authori-
·ties. 

Aid to Horticultural Societies and 
Nnrseries 

r Shri Narendra Singh 
1588. ~ Mahida: 

L Shri Kapur. Singh: 

Will the Minister of Food aDd Agri-
·culture be pleased to state: 

(a) whether it is a fact that Gov-
ernment are giving grant-in-aid to 
Agricultural and Horticultural Socie-
ties and Nurseries; and 

(b) if so, what is the amount paid 
by Government to such societies etc. 
during 1961-62 so far? 

The Minister of State in the Minis-
try of FoOd and Agriculture (Dr. RaID 
Subhag Singh): (a) Yes. 

(b) A sum of Rs. 15,000 was paid by 
the Indian Council of Agricultural Re-
search to various Ag~icultural and 
Horticultural Societies and Nurseries 
in India during 1961-62. 
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Doctors in Tripnra 

1590. Shri Biren Dutta: Will the 
Minister of Health be pleased to state: 

(a) the number of C.A.S. Grad£' II 
doctors e'mployed hy Tripura Ad-
ministration; 

(b) number of C.A.S. Grade II doc-
tors who have served for more than 
ten years in Tripura; and 

(c) the reaso:!s for not promoting 
them to the post of Assistant Sur-
geon Grade I? 

The Minister of Health (Dr. SushiJa 
Nayar): (a) Four. 

(b) Two under the Tripura Admin-
istration and twelve under the Tripura 
Territorial Council. 
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(c) Promotion of Civil Assi~~!l.nt 
Surgeon Grade II Med:',al Li~entintes 
to Grade I is mad~ aftE'r tpn years' 
service subject to availability of va-
cancies and their fitn~ss to hold the 
higher posts. M~dic3.l Gradtntes are 
given promotions e lrlier. Proposals 
for upgrading all p03l~ of Civi: As~is
tant Surgeon Grade II to G~ade I is 
under the consideration of 'he Gov-
ernment of India. 

Looting of Railway StatiOn near 
Moradablld 

1591 I Shri Basumatari: 
'\' Shri Bhakt Darshan: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that Sehal, 
a Railway stat!(}fl near Moradabatf, 
was looted by an armpd gang of dR-
coits on 4th August, 1!162. 

(b) if so, whether inquiry has br-en 
ordered; and 

(c) if so, the deta,\s thE'reof? 

The Deputy Minister In the Minis-
try Of Railways (SllrI Shahnawaz 
Khan): (a) Yes Sir. 

(b) and (c). On the night of August 
3/4, 1962, 9 persons armed with fire-
arms raided Sehal station, beat the 
Station Master, a porter and a 
sweeper and tied them with rope. 
Thereafter they obtained the keys of 
cash safe and took out Rs. 195.45 nP. 
which was therein. They a:so 10nteJ 
the personal belongings of the StatlOll 
Master worth Rs. 270. 

Police have regis~ered 2 case and 
are vigorously investigating into it .. 

Central institute of Pharmacy 

r Shri Indra:jlt Gupta: 
1592. J Sh~ Nareadra Singh Mahida: 

'1 Shn P. K. Deo: 
L Shri Solanki: 

Will the Minister of Health be 
pleased to state: 
1599 (Ai) LSD-4. 

(a) when the Central Institute of 
Pharmacy is going to be set up; 

(b) whether Government have ~e· 
ceived a representation from the 
Association of Pharmacists sugge3ting 
that the Institute be located in West 
Bengal and named after Dr. B. r.. 
Roy; and 

(c) Government's reaction in the 
matter? 

The Minister of Health (Dr. SushUa 
Nayar): (a) The scheme for the estpb-
lishment of the Central Institute of 
Pharmacy is under examination of the 
Government. 

(b) A resolution from the West Ben-
gal Pharmacy Council suggesting '0 
the West Bengal Government that 
the Central Institute of Pharmacy be 
located in West Bengal and named 
after late Dr. B. C. Roy, has recently 
been received. 

(c) The representation is under 
consideration. 

Eucalyptus Trees 

1593.J Shri P. Kunhan: 
\. Shri A. K. Gopalan: 

Will the Minister of FOOd and Api-
culture be pleased to state: 

(a) whetlher it is a fad that the 
F.A.O. has promised financial assis-
tance for growing eucalyptus trees in 
Kerala; 

(b) if so, the details of the sllherne; 
and 

(c) what action has been taken by 
Government in the matter? 

The Deputy Minister in the MInIstry 
of Food and Agriculture (Shri 
Thomas): (a) As far as the Govern. 
ment of India is aware no such pro-
mise has been made by tb.e F.A.O. 

(b) and (c). Do not arise. 

Water Supply and Sanitation Scheml!s 

1594. Shri Tan Singh: Will thEo 
Minister of Health be pleased to 
state: 
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(a) whether Government are aware 
of the shortage of material required 
for wate}" supply and sanitation 
schemes; 

(b) whether steps tare being tOken 
to assess the future magnitude of t!le 
problem and the quantum of require-
ments needed for such "programme; 

(c) whether there is any provision 
in Third Five Year Plan for the start-
ing of necessary industries to keep 
supply and demand at pace; and 

(d) if so, the details thereof? 

The Minister of Health (Dr. Sushila 
Nayar): (a) Yes. 

(b) Yes. The magnitude of the 
water suply and sanitation pro-
gramme awa'iting accomplishment has 
been roughly assessed by the National 
Water Supply and Sanitation Com-
mittee. In order to make a more com-
plete and correct assessment of the 
urban and rural situation State-wise, 
the Committee has suggested the 
setting up of urban and rural assess-
ment committees for each State. A 
proper indication of the future mag-
nitude of the problem and the quan-
tum of material and equipment re-
quirements needed for such a pro-
gramme will be available after a com-
prehensive plan in this regard has 
been prepared and a decsion taken to 
implement the total programme within 
a specified period. 

(c) There is no provision in the 
Third Five Year Plan under the 
Health Programmes for the starting of 
necessary industries connected with 
water supply and sanitation projects. 

(d) Does not arise. 

Ramagundam Power HOUSe in Andhra 
Prade:ih 

1595. Shrlmatl Lakshmlk8llthamma: 
Will the Minister of Irrigation and 
Power be pleased to state whether it 
is a fact that the Ramagun:lam Power 
House in Andhra Pradesh is not 
working to its full capacity, due to 
the delay in issuing of the Import 
licence for all the items of auxiliaries 

of the boiler by the Central Govern-
ment? 

The Minister Of State in the Minis-
try of Irrigation and Power (Shrl 
Alagesan) : Ramagundam Power 
House is not working to full capacity, 
but that is not due to delay in the 
Issue of import licence by the Central 
Government. Sanction for release of 
foreign· exchange was issued during 
March, 1962. The import licence ap-
plication from the Andhra Pradesh 
Government is still awaited. 

Calcutta Port Commissioners 

1596 J Shri Mohammad Elias: 
. ''\. Shri DInen Bhattacharya: 

Will the Minister of Transport and 
Communications be pleased to state: 

(a) the number of permanent work-
men in Calcutta Port Commissioners' 
workshop in 1950 and the number of 
total permanent hands in the month 
of March 1962; and 

(b) the number of temporary 
workmen emplOYed in 1960 and 1961 
in. the workshop of Calcutta Port 
Commissioners and what was the 
duration of service of these tempo-
rary hands? 

The Millister of Shipping in the 
Ministry of Transport and CODlmuni-
cations (Shri Raj Babadur: (a) The 
number Of permanent workmen in 
the Commissioners Workers (viz. 
South workshop, Island workshop, 
North workshop and Wagon Repair 
Shop) was 2119 in 1950 and 2707 in 
March 1962. 

(b) The number of temporary 
workmen employed in the workshops 
during the years 1960 and 1961 and 
the duration of their service were as 
follows:-

1960-

550 men per month-For four 
months 

325 men per month-For six 
months 
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200 men per month-For two 

montha 

1961-
450 men per month-For four 

months 
350 men per month-For six 

months 
200 men per month-For two 

months. 

Temporary workmen have to be eng-
aged from time to time for handling 
temporary additional work. Such 
workmen are retained only for the 
period there is work fOr them. When-
ever vacancies occur in the perma-
nent establishment, the tempo~ary 
men are considered and absorbed 
against such vacancies. 

Vessels and Crafts Maintained by 
(Jalcutta Port Commissioners 

f Shri MOhammad Elias: 
1597. L Shri Dlnen Bhattacharya: 

Will the the Minister of Transport 
and Communications be pleased to 
state the number of vessels and crafts 
maintained by the Port Commis-
sioners Calcutta in 1950 and the num-
ber of ;'essels and crafts maintained in 
1961? 

The Minister of Shipping (Shri Raj 
Bahadur) : The numbers of vessels 
and crafts maintained by the Com-
miS.'lioners for the Port of Calcutta in 
1950 and 1961 are given below: 

Particular.ofVesseIs 

I. Suction Hopper Dredger 
2. Bucket Dredger 
3. Grab Dredger . 
4. Sand Pump Dredger 
5. Jet Dredger 
6. Pilot Vessel 
7. Despatch Vessel 
8. Anchor Vessel 
9. Survey Vessel 

10. Survey Launch. . 
II. Motor SUrvey Launch. 
12. River Survey 1 aunch . 
13. Steam Launch 
14. Motor Launch 

No, ot ;:essels 
maintained by 
Calcutta Port 

in 

1950 1961 

3 8 
3 4 

I I 
2 2 
3 2 
~ 4 

3 
2 5 
3 3 
2 2 

14 10 
3 14 

15. Diesel Oil Launch 4 4 16. Hopper Barge . (, 7 
17. Grab Hopper Barge 1 1 
18. Floating cra'e 3 3 
19. Turney Pontoon Crane. I 
20. Steam Tug. 7 
21. Dock Tug. 2 5 
22. Fire Float 

TOTAl. 70 87 

Ball Museum in Delhi 

1599. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state the progress made in the propo-
sal to set up a rail museum in Delhi? 

The Deputy Minister In the Minis-
try of RaIlways (Shri S. V. Rama-
swamy): Preliminary arrangements 
for a permanerrt Railway Museum 
and Exhibition, to be located in the 
Exhibition grounds on Mathura Road, 
New Delhi are in hand. The Museum 
and Exhibition will form part of the 
Permanent Exhibition which is pro-
posed to be set up, with State Gov-
ernments, Central Ministries, and in-
dustries participating. Arrangements 
in this connection are expected to be 
finalised shortly. 

Fisheries COrporation 

1601. Dr. Mahadeva Prasad: Will 
the Minister of FOOd and Agrieulture 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to establish a Fisher-
ies Corporation; and 

(b) if so, what are its character 
and terms? 

The Deputy Minister In the Minis-
try of Food and Agriculture (Shri 
A. M, Thomas): (a) Yes. Such a pro-
posal is under consideration. 

(b) The details have not yet been 
worked out. 
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Derailment of Wa~ons near Malar on 
S. Railway 

1602. Shri Kajrolkar: Will the 
Minister of Railways be pleased to 
state: 

(a) the reasons for the derailment 
of wagons near Malur on SQuthern 
Railwoy on 1st August, 1962; 

(b) whether any preliminary en-
quiry was held and if so, with what 
results; and 

(c) what was the loss of property to 
the Railways? 

The Deputy Minister in the Minis-
try of Railways (Sbri S. V. Rama-
swamy): (a) and (b). A enquiry into 
the accident has been held. The re-
port of the enquiry [committee is 
being finalized. 

(c) Rs. two thousand and eight 
hundred approximately. 

Kazipet Railway Statton. 

1603. Shri P. Kunhan: Will 1Jhe 
Minister of Railways be pleased to 
state: 

(a) whether there is any proposal 
to remodel Kazipet Railway station, 
Central Railway again; 

Cb) if so, whether a master plan is 
being prepared; and 

(c) when the same i.s likely to be 
finalised? 

The Deputy MiDister in the Minis-
try of Railways CShri Shahnawaz 
Khan): (a) Yes, Sir. 

(b) Yes. 

(c) By about April 1963. 

Electric Track Circuit fOr Kazipet 
RaIlway Station 

1604. Shri P. Kunhan: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that there 
is a proposal to have electric track 
circuit for Kazipet Railway station; 
and 

(b) if so, when the same will be 
installed? 

The Deputy Minister in the Minis-
try of RaIlways CShrl Shahnawu 
Khan): (a). No Sir. 

('h). Does not arise. 

Warangal StatiOn 

1605. Shri E. Madhnsudan Rao: 
Will the Minister of Railways be 
pleased to state: 

Ca) the details of the recommenda-
tions made by Agrawal Committee 
for the improvement of Warangal 
Station during the Third Five Year 
Plan period; and 

(b) steps taken to implement the 
recommendations made by the 
Committee? 

The Deputy Minister in the Minis-
try of Railways (Shrl Shahnawaz 
Khan): (a) The Ministry of Railways 
are not aware of any such Committee 
nor of their recommendations. 

(b) Does not arise. 

EradicatiOn of Filaria 

1606. Smi D. B. Raju: Will the 
Minister of Health be pleased to state: 

(a) whether any scheme has been 
prepared by Government which could 
help to eradicate filaria; and 

(b) if so, the States in which the 
scheme has been implemented? 

The Minister of Health (Dr. Sushila 
Nayar): (a) There is no scheme at 
present for eradicatioll' of Filaria. 
There is, however, a pilot National 
Programme for the control of filariasis 
in certain States/Union Territories. 

(b) The StatesfUnion Territories 
in which the pilot programme for 
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control Of filariasis is being carried 
out are as follows: 

States Union Territories 
I. Andhra Pradesh I. Andaman & Nico-

bar Islands 

2.. Assam. 2. Laccadive, Minicoy 
and Amindive 
Islands 

3. Bihar 3. Pondicherry 
4. Gujarat 
S. Kerala 
6. Madras. . 
7. Madhya Pradesh 
8. Maharashtra 
9. Mysore . 

10. Orissa . 
II. Uttar Pradesh 
12. West Bengal 
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Mental Hospital at Shahdara, Delhi 

1608. ShIi N. R. Laskar: Will tho? 
Minister of Health be pleased to state: 

(a) whether Government propose to 
establish a mental hospital at Shah-
dara; 

(b) if so, the total amount granted 
so far for the proposed hospital; 

(C) what will be the total number 
Of beds; 

(d) whether Govel'rument contem-
plate to open other hospitals of simi-
lar character; and 

(e) if so, where? 

The l\llnlster of Health (Dr. Sushila 
Nayar): (a). Yes, Sir. 

(b). Expenditure sanction of the 
established cost of Rs. 14,94,100 ex-
cluding departmental charges for the 
con.;truction of t!le hospi!<,l has been 
accorded to the Delhi Administra-
tion. 

(c) 116. 

(d) No, Sir, not for the present. 

(e) Does not arise. 

Commonwealth Institute Of Biolocieal 
Centre 

1609. ShIi N. R. Laskar: Will the 
Minister of FOOd and Agriculture be 
plea2ed to state: 

(a) whether it is a fact that a sub-
station of the Commonwealth Insti-
tute of Biological centre was opened 
at Kulu; 

(b) if so, the purpose and special 
study tha t will be done by this Insti-
tute; 

(C) whether some such other sub-
statioIl.3 will b~ opened at othel 
places of India; and 
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(d) if so, the total number of such 
sub-stations? 

The Minister of State In the MiDis-
try of Fo~ alld Agriculture (Dr. Ram 
Subhag Singh (a) Yes Sir, a tem-
porary sUb-station was recently open-
ed at Kulu. 

(b) To find out indigenous natural 
enemies of Sanj{)Se Scale pest, whicb 
is attacking applr: trees and to assist 
Punjab Government in the release 'If 
exotic parasites to control the pest. 
This station would also undertak~ 
survey Of natural enemies of various 
pests of crops and forest trees. 

(e) Two more new sub-stations one 
each at Rudrur in Andhra Pradesh 
and another at Pilani in Rajasthan 
will be established S'hortly. 

(d) Fifteen besides two Collection 
Centres. 

Wagon SuPply Position on Western 
Railway 

1610. Shri Brij Raj Singh (Kotah): 
Will the Minister of Railways be 
pleased to state: 

(a) the latest situation regarding the 
wagon supply with reference to the 
Western Railway on Kota-Baran and 
Kot:l. - Ramgarmandi - Bhawanimandi 
sector; 

(b) whether any complaints have 
been received by the grain merchant:; 
of this region !'egarding great hind-
rance and loss due to non-availability 
of wagons; and 

(eJ if so, what action has been 
Laken to see that the movement of 
food-stulf is facilitated? 

The Deputy Minister in the MinI~
try Of Railways (Shri S. V. Rama 
swamy): (a) During the period from 
1-1-1962 to 31-7-62, 3901 wagons of 
foodgrains were loaded from stations 
on Kota-Baran alld Kota-Ra:nganL 

m::mdi-Bhawanin.andi section.; of 
Western Railwav. On 31-7-62 the:oc 
were only 56 ;ndents of fo()ugrair~ 

outstanding on these sections. 

(b) Presumably, the Hon'ble Mem-
ber refers to complaints made by (he 
grain merchants. Some complainl.~ 
were received. 

(cJ Efforts are being made to clear 
the outstanding traffic as "xpeditiously 
as possible within the resources 
available. 

Jayanti Shipping Company 

1611. Shrimati Sharrla Mukerjee: 
Will the Minister of ·.fransport and 
Communications be pleased to state 
what progress has been made so far 
by the Jayanti Shipping Company 
towards fulfilling their contract with 
the Government of India for the ac-
quisition of ships? 

The Minister of Shipping in the 
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): Presum-
ably, the hon. Member is referring to 
the agreement entered into as bet-
ween the Shipping Development l!und 
Committee :ind the Jayanti Shipping 
Company Private Ltd .. New Delhi, on 
the 18th February, 1962 for the grant 
of a loan of Rs. 2025 crores by the 
former to the latter to nnance the 
acquisition of 13 ships. In Lerm of 
this agreement, the Shipping Cr.m-
pany are required to raise an initial 
paid-up equity capital of Rs. 1:50 
crores for qualifying to receive any 
part of the loan from the Committee. 
The Company have informed Gov-
ernment On 2-8-1962 that their paid-
up capital has been raised to Rs. 1 :50 
crores. Government are now making 
necessary verifications in this regard. 

Requirement of Fish 

1612. Shri R. Barua: Will the Minis-
ter of FOOd and Agricnlture be pleas-
ed to state: 

(a) the total requirement of fish per 
year for India (Stat~wise); 

(b) whether OUr country has been 
able to prodUce the required quantity; 

(c) if not, what is the shortfall; and 

(d) what stePs Government are 
taking for pisciculture to supplement 
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fOOd deficiencies for non-vegetarians? 

The Deputy MinIster in the Minis-
try of FOOd and Agriculture (Shri 
A. M. Thomas): (a) Assuming that 
half the population in the country 
eat fish, if it were dvailable in suffi-
cient quantity and at reasonable 
prices, the total annual requirements 
of fish in India would be about 40 
lakh metric tons. Statewise figures are 
not available. 

(b) No. 

(c) 30 lakh metric tons in 1961. 

(d) The more important among the 
steps taken by Government to in-
crease fish production through pisci-
culture are: 

(1) Introduction of fish culture 
in large areas Of inland 
waters of all types. 

(2) Successful breeding of carps 
artificially by hormone treat-
ment. 

(3) Introduction of quick grow-
ing varieties of fish, and 

(4) Development 
techniques of 
fish seed. 

of improved 
transporting 

Medical Colleges 

1613. Shri Naval Prabhakar: Will 
the Minister of Health be pleased to 
state: 

(a) whether it is a fact that certain 
number of seats in medical colleges 
for M.B.B.S. course have been reserv-
ed for students belonging to various 
States; 

(b) if so, whether some of these 
seats are reserved for students blong-
ing to the Scheduled Castes of those 
States; 

(c) the details thereof; and 

(d) if the reply to part (b) above 
be in the negative the reasons there-
for? 

The Minister of Health (Dr. nushUa 
Nayar): (a) to (d). Usual arrange-
ments are made every year for the 

reservationl of seats in medical col-
leges for the M.B.B.S. course in vari-
ous States for students belonging to 
the Union Territories (other than 
Delhi). 20 per cent of the available 
seats are earmarked for students be-
longing to the Scheduled Castes and 
Scheduled Tribes of those Territories. 
The selection of candidates belonging 
to Scheduled Castes and Scheduled 
Tribes is subject to their possessing 
minimum qualifications prescribed by 
the Universities or the colleges con-
cerned. 

Some State Governments have re-
served seats in their medical colleges, 
for the admission of students belong-
ing to Jammu aDd Kashmir for whom 
nominations are made by the Govern-
ment of Jammu and Kashmir direct 
against the seats so reserved for them. 
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Bhakra Project 

1615. Shri D. C. Sharma: Will the 
Minister Of Irrigation and Power be 
pleased to state: 

(a) whether the Bhakra Project 
estimates have been revised; 

(b) if so, the result of such revi-
sion; and 

(c) the progress with regard to 
different aspects of the project? 

The Minister Of State in the Minis-
try of irrigation and Power (Shri 
AIagesan): (a) and (b). The sanc-
tioned estimate of Bhakra Nangal 
Project is ;under revision and the 
revised estimate is expected to be 
finalised by March, 1963. 

(c) All works under the Bhakra 
Nangal Project with the exception of 
the following have ,been completed: 

(i) Spillway bridge, Radial gates, 
parapets etc. at the top of the 
Bhakra Dam. 

(ii) A few transmission lines and 
sub-stations. 

The Bhakra Right Bank Power 
Plant, which is a separate project, is 
at its preliminary atage of construc-
tion. 

Gandak Project 

1616. Shri D. C. Sharma: Will the 
Minister of Irrigation and Power be 
pleased to state: 

(a) the stage at which the construc-
tion of the Gandak Projzct stands at 
present; 

(b) whether the construction is 
60ing On according to schedule; and 

(C) if not, the reasons thereIor? 

The Minister of State In the Minis-
try Of Irrigation & Power (8hri 
'Uagesan): (a) The location of the 
'Jarrage is under finalisatioll on the 
hasis of model studies conducted at 
Poona R.·search Station. The con-

struction work on the barr3ge is pro-
posed to be started in November, 1962. 

On the canals earthwork is well 
under way and 14.23 crores eft. on 
Tirhut Canal, 4.75 crore~ cft. on Don 
Branch Canal and 1.5(> crure cft. on 
Saran Canal have bee" completed. 
Surveys in respect of the Western 
Gandak Canal in the portion lying in 
U.P. territory have alm,}st been com-
pleted. Construction of co lOllY build-
ings and procurement of material and 
machines are in progress. 

(b) Yes. 

( c) Does not aris~. 

Claims Offices on Northern Railway 

1617. Dr. L. M. Singhvi: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unsturred 
Question No. 513 on th" 10th August, 
1962 and state: 

(a) on what criteria there is discri-
mination between those who are below 
grade Rs. 335-425 all:i those who arc 
abOve it in the mattcr of fixation of 
seniority consequent on integration; 

(b) whether it is proposed in the 
near future to pool the seniority of 
those below grade Rs. 335-·425 in ac-
cordance with Railway Board letter 
No. 53 CjljBj3 dated the 21st of Novem-
ber, 1953 as on the date of integration, 
i.e. 14th April, 1952; and 

(c) if not, the reason~ therefor? 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawaz Khan): 
(a) There is no discrimination. Se-
parate units of promotion have been 
formed due to administrative reasons. 

(b) No, that letter contains instruc-
tions for determinatiOn of combined 
seniority of staff of different integra-
ting units at the time of formation of 
Zonal Railways. 

(c) Does not arise in view of reply 
to part (b). 
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Death of a Labourer of Gorakhpur 
Locoshed 

1618. Shri Priya Gupta: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that onc 
Shri Ram Nain, a labourer of Loco-
shed, Gorakhpur, N.E. Railway died 
on or about the 23rd July, 1962 "ear 
a boiler while on duty; 

(b) whether it is also " fact that 
this labourer was instructed indepen-
den.tly on the boiler of a Leco which 
contained 25 to 30 lbs. pp.r square of 
steam pressure; 

(C) whether it is a fact that due 
to this high pressure, accident occurred 
and he died subsequently; 

(d) if not, what arc the reasons of 
ltis death: and 

(e) the steps taken by Government 
to avoid such accidents? 

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) Silli Ram Nain, a Basic 
fitter, was scalded by hot water es-
caping from an Engine Boiler, and 
succumbed to his injuries in the hos-
pital 13 hours thereafter. 

(b) The preliminary enquiry indi-
cates that he was instructed to attend 
to the boiler of the enginer along with 
a fitter and other stall'. 

(c) and (d). The injury was due to 
high temperature of water and not to 
high pressure. 

(e) Suitable instructions already 
exist that boilers should be allowed to 
cool down sufficiently before any joint 
is broken. Steps are being taken to 
ensure rigid observance of these in-
.tructions. 

Cnt in Power Supply to Hospitals 
in Delhi 

1619. Shri Surendra Pal Singh: Will 
the Minister of Irrigation :l!ld Power 
be pleased to state: 

(a) whether it is a fact that in the 
recent power shorbge crisis in Delhi 

the power cut scheduie was not strict-
ly adhered to in respect of supply of 
electric power to all the hospitals in 
the capital: and 

(b) if so, why was this schedule 
adhered to in the case of some hos-
pitals and not in the C:lse of others? 

The Minister of State in the Minis1ry 
of Irrigation and Power (Shri AJa-
gesan): (a) and (b). The Delhi Elec-
tric Supply UndertaJ.."ing have reported 
that they had maintained uninter-
rupted supply of power to all hospitals 
that were fed from exclusive feeders 
viz., the Irwin Hospital, the T. B. 
Hospital, the Kingsway Camp, the In-
fectious Diseases Hospital, the Safdar-
jung Hospital, the Lady Hardi·nge 
Hospital and the WIllingdon Hospital. 
Sfforts were al30 made to maintam 
fully supply for some of the other 
hospitals, n.rmely, Sen's Nursing Home 
and Sir Ganga Ram Hospital, through 
special arrangements During certain 
emergencies, however, the load in these 
places had to be shed due to technical 
reasons. The supply in the case ('1 
small hospitals and clinics that are fed 
from feeders supplying electricity to 
other consumers also had, however, to 
be interrupted with a view to enforc-
ing the load shedding programme. 
The Undertaking did not find it prac-
ticable to make epecisl arrangements 
tor all these places during the power 
crisis. 

Food Poisoning in West Bengal 
r Sbri P. C. Borooah: 

111241.-< Sbri P. K .Deo: 
L Shri Narendra Sing'] 

Mahida: 

Will the Minister of Health be 
pleased to state: 

(a) whether Goverr.mellt have rece-
ived a report from Lhe AI! India Insti-
tute of Hygiene and Public Health 
stating that contaminated mustard oil 
al.d not wheat flour W~, :.1,' s,"urce of 
th~ recent paraly.!s epidemic in 
.M&lda: and 

'b) if so, what step, are being 
taken to prevent the man:.uacture and 
consumption of such oil? 
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The Minister of Health (Dr. Sushila 
Nayar): (a) Yes. Further investiga-
tions are proposed to be conducted to 
cstanlish the real murce of contami-
nation which resulted in the paralysis 
cases m Maida. 

(b) Both wheat flour and mustard 
o!! suspected to be CO"lt.ulIinated have 
bE er. frozen and a!l concerned have 
b('£'n warned. 

Locust Invasion in Assam 

1£21. Shri P. C. Um'oQ"h: wm the 
rknister of Food and Agriculture be 
pleased to state: 

(a) whether Assam 1s also threaten-
ed with locust invasion after about a 
n'( r.th; and 

eb) if so, what arrangements ilrE 
b£.ing made to av'::i the menace? 

The Minister of State in the Min-
istry of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) Due to 
heavy infestation or locust in the 
country, there is a possibility of 
swarms reaching as fai' east as Assam. 

(b) Ali possible anti·; 1·:U5t opera-
tiuns are taken to des'.ro.)' tht: lorusts, 
but in spite of all these measures it 
would not be possible to prevent their 
flight towards east. In order to deal 
w;th the locust situation in Assam, the 
State Government has a!ready been 
f~'rewarned to make adequate prepa-
rations for effectiv'~ anti-locust opera-
tions. The Ct!ntral Plant ProtectIOn 
Station at Gauhati h." been ad~quateij< 
strengthened to render all possible 
technical and mat",,·h'. assistance to the 
Gov.hnment of Assam. 

Hydrographic Survey of Bay of 
Camt.uy 

1622. Shri D. J. Naik: Will the Min-
ister of Transport and Communica-
tions be pleased to refer to the reply 
given to Unstarred Question No. 2286 
on the 30th May, 1962 and state the 
progress since made in regard to con-
sideration Of hydrographic survey of 
the Bay of Cambay by the Survey 
Committee? 

The Minister of Shipping in the 
Ministry of Transpurt alld ('ommuni-

cations (Shri Raj Bahadur): Th~ 
question of the hydrographic survey 
of the gulf of Cambay "Ia3 discussed 
at the meeting of the Hydrographic 
Survey Committee of the National 
Harbour Board held at New Delhi on 
the 27th July, 1962. With the equip-
ment available at pre3ent with the 
Naval Hydrographic Branch, surveys 
can be carried out up to a distance of 
7 to 10 miles on!:.' from the coast. 
The Gulf Of Cam\)ay being about 30 
miles wide, surveys can cover stret-
ches of 7 to 10 miles ea~h from the 
coast on both sides of the Gulf and 
the gap in between 10 to 16 mile~ in 
width, can.1Ot be sur'/eyed. The Com, 
mittee, therefore, decided that the 
survey could be undertaken only when 
the necessary electronic equipment 
became available. 

Kalkalighat-Agartala RailViay I.ine on 
N. F. Railway. 

1623. Shl'l N. R. Las1<ar: Will the 
Minister of Railways be pleased to 
state: 

(a) the progress m~d.~ so far in the 
construction of new line "Kalkalighat 
Agartala" in Northeast Frontier Hail-
way; a·nd 

(b) the target date for the comple-
tion of the work ~:ld whether the 
work is progressing according to sche-
dule? 

The Deputy Minister in the MinistrY 
Of Railways (Shri S. V. Rama~'Wamy): 
(a) the overall progress on the Kal-
kalighat-Dharmanagar line is 37 per 
cent. 

(b) The line is expected to be open-
ed to goods traffic in April 1963 and 
to passenger traffic in November, 1963. 
The work is progressing according to 
the schedule. 

Per Capita Consumption of II-Illk 

1624. Shri D. C. Sharma: Will the 
Minister of FOod and Agriculture be 
pleased to state: 

(a) whether it is fact that per 
capita consumption of milk in India 
has steadily gone down; and 
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(b) if so, to what extent and 
what reasons? 

for 

The Deputy Minister in the Ministry 
of Food and A§riculture (Shri A. M. 
Thomas): (a) and (0). According to 
an assess·ment made by the Directorate 
Of Marketing & 1 nsp~ction, the pro-
duction of milk in India increased from 
466.35 million mds. in 19i,1 to 528.26 
million mds. in 1956. No survey ot 
milk production on All-lndia basis has 
been conducted in recent years and 
information about t.he la~est milk yield 
per cowibuflalo is not available. It is, 
however, assumed that with the growth 
of livestock population and the initia-
tion of a large number of development 
schemes, the production of milk in 
India has gone up further. Taking 
the same milk yield average as was 
adopted in 1956 and the figures of 
Livestock Census 1961, the present 
production of milk works out tentati-
vely to 581·18 million mds. On the 
basis of these tentative figures the 
per capita consumption of milk has 
not gone ~own in splte of appreciable 
increase in population. 

Flats Constructed in Liluab Area of 

1625. 

Eastern Railway 

r Shri Mohammad Elias: 
J Shri S. M. Banerjee: 
I Shrimati Vimla Devi: 
l Shri M. K. Kumarau: 

Will the Minister of Railways be 
pleased to state: 

(a) how many new fiats have been 
constructed in the Liluah area of 
Eastern Railway during the last two 
years; 

(b) whether it is a fact that no elec-
tric and water arrangements have 
been made in the new quarters of 
Genison Road and Pea.'s Road of 
Liluah although the construction has 
been completed about two years ago 
and employees have to pay Rs. 40 to 
Rs. 45 per month as rent; and 

(c) if so, the reasons therefor? 

The Deputy Minister in the Ministry 
of Railways (Shri Shahnawaz Khan): 

Public Importance 
(a) The quarters constructed are 

of diEerent types including barracks 
and hostels. Approximatel. 190 units 
have been constructed in Liluah area 
during the last two years. 

(b) No. There was no delay in pro-
viding water supply in the quarters. 
There has been some delay in elec-
trification but this is expected to be 
completed shortly. The pooled rent 
for the quarters in these I'oads, which 
are of type II, is Rs 15 and Rs. 16.25 
nP. p.m. for non-electrified and elec-
trified quarters r~spectively. and not 
Rs. 40 to Rs. 45 per month. 

(c) Does not arise. 

P. & T. Employees 

1626. Shri Buta Singh: Will the 
Minister of Transport and Communi-
cations be pleased to state: 

(a) whether it is a fact that Sche-
duled Caste employees of the P. & T. 
in the office of Div!sio"al Engineer, 
Arnbala are being granted "nly one 
chance to appear in the U.P.S.C. exa-
mination in a year; 

(b) whether this is in conformity 
with the present policy of Govern-
ment; and 

(c) if the answer to part (b) above 
be in the negative, what action Gov-
eo-nment propose to take to rectify 
matters? 

The Deputy Minister in the Minis-
try of Transport and Communications 
(Shri Bhagavati): (a) No. However, 
there was only one case of this nature 
in the Arnbala Engineering DivIsion 
which occurred due to 'Jversight. 

(b) No. 
(c) Instructions are being reiterated 

to avoid recurrence. 

12.06 hrs. 

CALLING ATI'ENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCF 

FLOODS IN AsSAM AND U. P. 

Shri Brij Raj Singh (BareiIly): 
Under Rule 197, I call the attention of 
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[Shri Brij Raj Singh] 
the Minister of Irrigation and Power 
to the following matter of urgent pub-
lic importance and I request !hat he 
may make a statement thereon: 

"Recent floods in Assam and 
Uttar Pradesh necessitating send-
ing of troops to assist in the 
relief operations." 

'lTf~11fq (~r):~ 
~, mill" if ~ ~ ~, ~ if ~ 
~~ 1"Ii'~tf.!;~ij;~ 
if ~ ~ ~ ifaOITllT ;;rr~ I 

~,,~: ~Of~~T 

it cit OfTI ~ WIT ~ s~ f~ "Ii' it firf~ 
~ ~ mifc ~ 'liT !fi&T I WI<: !IWf 
~ciT"Ii'~ij;f~~~ffi I 

'I1i ~ 11fq : !IWf 'Ill" ~r cit 
~ it {t ~ f~ ;;r;r m ,z~ ~@ ~T (l) 
~ 'f~ ~m WIT ;;rrq I 

. "~~(q": ~ !IWf ~ 
~ ~ ;;rcrTif wr oflf~ I f~ "Ii' 
;o-ri!r~~1 

The Minister of State in the Minis-
try of Irrigation and Power (Shri 
Alagesan): I have ~om~ information 
which I shall place before the House. 
Later on, when we recei ve fuller in-
formation. I shall place it before the 
House. 

Hr. Speaker: If it is to be done 
later on, a comprehensive statement 
regarding all States about floods In~Y 
be placed on the Table of the House. 

Shri Bade (Khargonel: We have to 
put one or two questions. 

Mr. Speaker: If no information is 
given, then too he wants to put ques-
tions! 

Shri Bade: He must be; knowing 
whether any military has been sent to 
the areas which are seve·red by floods. 

Mr. Speak.er: Has the military been 
<ent? 

Attention to Matter of Urgent 3718 
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Shrj Alagesan: Yes. Sir. The local 
area commander has already despatch-
ed one infantry battalion and 10 motor 
boats to Assam. Be has also sent 40 
men and 3 motor boats to U.P. That 
is the information I have now. As 
soon as I get fuller information, I 
shall be able to place it in the form 
of a consolidated sl.atement before the 
House. 

Some Hon. Mem1lers ros€-

Mr. Speaker: Why shOUld we not 
wait till that consolidated statement is 
made? 

Shri S. M. Banerjee (Kanpur): This 
is not the first time that a calling 
attention notice has been given. Four 
or five days back a calling attention 
notice was l!iven. At that time the 
army was not there. Now, my sub-
mission is that there should not only 
be a statement. but thf' House would 
like to discuss the entire situation. J 
request you to allow a discussion. 

Mr. Speaker: Be!Qre the statement 
comes? How can I, just at this mo-
ment. take a decisiun that it would be 
discussed. before the state'.nent is 
made? Let the s~atement come. 

Shri Hem Barua (Gauhati): I sub-
mitted a calling attentbn notice to the 
Prime Minister. b.,cause m,y informa-
tion is that the Chief Minister of 
Assam has recently sent a frantic call 
to the Prime Minister asking him to 
render .assistance for relief work. 
May I know if this :lppeal has been 
received and if so, what steps Gov-
ernment are taking as a result of that 
appeal? 

Shri Alagesan: It is true that the 
Chief Minister of Assam has Sl'nt a 
telegram to our Prime Minister' and 
he has asked that the calamity is too 
much for the State Government and 
the Centre should help. He has also 
asked for some expert from the Cen-
tral Water and Power Commission. 
He also expressed a desire that the 
Central Minister for Irrigation ""d 
Power should visit the State. We 
have already deputed two Chief 
Engineers of the Central Water and 
Power Commission to go to Assam and 
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render all the necessary assistance to 
the Assam State authorities. We are 
also expecting daily reports from them. 
That was why I said that after those 
reports are received, I shall be able 
to place fuller information before the 
Ho·use. 

Mr. Speaker: He may make the 
statement as ear!y as possible. 

Shri Bade: Sir, I want your protec-
tion .... 

Mr. Speaker: I want his protection 
rather. 

Shri S. M. Banerjee: On a point of 
order. The han. Minister s3id that 
he has no information; it is being 
gathered and a comprehensive state-
ment will be laid on the Table of the 
House. In reply toa question of 
Shri Hem Barua, the han. Minister 
came out with the mformatio'l that 
the Prime Minister got a message, he 
was getting information daily and all 
that. Sir, I seek your prote~tion. I 
want your ruling as to whether the 
han. Minister can conceal from this 
House those steps that have already 
been taken. 

Mr. Speaker: There is no conceal-
ment of any information. The han. 
Minister had told me before-hand that 
he had only this Q>.uch of information. 
What the han. Memhers wanted to 
know was, how much damage had 
been done and the extent of floods. 

Shri S. M. Banerjee: We also want-
ed to know about the centra' assis-
tance. 

Mr. Speaker: I wanted fuller infor-
mation. Therefore, I had told him 
that a statement might be placed 
covering alJ the States. Then we will 
see. If anything further is to be done, 
that would be for the House to decide. 
He has not concealed or suppres>ed 
anything. 

Shri Daji <Indore): There are re-
ports, Sir, that for lack of boat~ 
human lives are not being saved. 

'Published in the Gazette of India 
dated 24-8-62. 

May I know whether any immediate 
steps have been taken to send a suffi-
cient number of boats ~0 that human 
lives could be saved? 

Mr. Speaker: Has the han. Minister. 
any information about that? 

Shri A.lagesan: I said that the mili-
tary had sent their boats. 

Mr. Speaker: Has he any informa-
tion about inadequacy of boats? 

Shri Alagesan: We have no infor-
mation. 

6ft ~: i'r{t f~ ~ ~f'li ~ 
~ '!~ ~~ 'lil:rit f~ g{ ~ 
o;ih: ~~ ;om-~ o;ih: ~~ ~ om: it 
f~ "Ifi1ft lfIiT ~, ~ f~ ~ 
om:it~~+MT;;ft"~~ 
itf~'!i"l:H'Ii~<mf~~"r~ I 

Mr. Speaker: We will pass 0:1 to 
the next item. 

lZ.12 hrs. 

RESERVE BANK OF INDIA 
(AMENDMENT) BILL' 

The Deputy Minister in the Minis-
try Of Finance (Shri B. R, Bh!lgat): 
Sir, on behalf of Shri Morarj; Desai, I 
heg to move for leave to intrcduce a 
Bill further to amend the Reserve 
Bank of India Act, ! 934 and to make 
certain consequential amendments in 
the State Bank of India Act, 1955. 

Mr. Speaker: The question is: 

"That leave be gran!e:! to intro-
duce a Bill furth?r to amen:! the 
Reserve Bank of India Act, 1934 
and to make certain consequentiai 
amendments in th~ State Bank of 
India Act, 1955." 

The motion was adopted. 

Shri B. R. Bhagat: Sir, I introduce 
the Bill. 

Extraordinary Part II_Section 2. 
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lU3 hrs. 

BANKING COMPANIES 
(AMENDMENT) BILL· 

The Deputy ~inister in the Minis-
try of Finance (Shri B. R. Bhag-at) 
~ir, on behalf of Shri Morarji Desai, 
I beg to move for leave to introduce 
a Bill further to amend the Banking 
Companies Act, 1949. 

Mr. Speaker: The questio!l is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Banking Compai1.ies Act, 
1949." 

The motion was adopted. 
Shri B. R. Bhagat: Sir, I introduce 

the Bill. 

12.14 hrs. 

UNION TERRITORIES DRAMATIC 
PERFORMANCES (REPEAL) 
BILL· 

The Minister of Home Allairs (Shri 
La! Bhadur Shastri): Sir. I beg to 
move for leave to introduce a Bill to 
provide for the repeal of tne Dramatic 
Performances Act, 1876, in force in the 
Union Territories of Delhi, Himachal 
Pradesh and Manipur. 

Mr. Speaker: The question is: 
"That leave be granted to intro-

duce a Bill to pprovide for the 
repeal of the Drama:ic Perfor-
mances Act, 1876. in force in the 
Union territories of Delhi. Hima-
chal Pradesh and Man:pur." 

The motion was adopted. 
Shrl La! Bahadnr Shastri: Sir, 

traduce the Bill. 

12.14 brs. 

I in-

MOTION RE: REPORTS OF COM-
MISSIONER FOR LINGUISTIC 

MINORITIES-contd. 
Mr. Speaker: The House will now 

take up further consideration of the 
·pubiished in the Gazette of India 

dated 24-8-62. 

for Linguistic Minorities 
followine motion moved by Shri B. 
N. Datar on the 22nd AUiust, 1962, 
namely:- . 

"That this House takes note of 
the Second and Third Reports of 
the Commissioner for Linguistic 
Minorities. laid on thp. Table of 
the House on the 8th Aueust, 1960 
and 24th April, 1961, respectively." 

We concluded the debate on that 
motion that day. and now I would call 
upon the han. 'Home Minister to reply 
to the debatp.. 

The Minister of Home Affairs (Shri 
La! Bahadur Shastri»: Mr. Speaker 
Sir there were manv speeches made 
on 'the reports of the Lineuistic Mino-
rities CommlssiOner and I must ex-
press my thankfulness to the House 
for the way in which they dealt with 
the report. Manv constructive sug-
gestions were made, and I can assure 
the House that they will receive our 
best consideration and wP. will also 
bring to the notice of the State Gov-
ernments some of the points which 
directlv concern th" States. 

To begin with, Sir, I might say that 
we havp. reached a certain stage after 
independence and we have to proceed 
beyond that stage now. The problem 
of the lineuistic minorities has arisen 
in a major form after the re-organi-
sation of States. 

Sam" of the han. Members who 
spoke felt as if nothine new had hap-
pened since 1947. They spoke in 
general terms about emotional integ-
ration and the necessity of national 
integration. In so far as those senti-
ments are concerned, they are quite 
good and everybody woUld like to 
endorse them. But we have to rc-
member the fact that the question of 
linguistic minorities came to the fore-
front after the States Re-organisatio!l 
Commission submitted its report. The 
Commission had made special provi-
sions and special recommendations for 
the linguistic minorities because 
areas from one State were merged 
Extraordinary Part II-Section 2, 
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with another State as a result of which 
the question of language arose. be·. 
sides other questions. It was in that 
context that the Government of India 
decided to consider the various recom-
mendations made by the States Re-
organisation Commission. Those reo 
commendations of the Commission 
were more or less accented bv the 
Government and they, throul/h the 
Home Ministry, issued a memorandum 
advising the State Governments as to 
how they have to proceed in regat"d 
to linguistic minorities a'1d what faci-
lities and special concessions should 
be provided te them. After the issue 
of the Home Ministry's memorandum 
it was expected that th~ State Gov-
ernments will try to implement the 
recommendations Or proposals COD-
tainea' in the memorandum. I am 
DOt prepared to sav that the recom-
mendations contained in the memo-
randum or circular of the Home 
Ministry were implemented promptly 
,and necessary actions were taken. 

Here we have to remember that this 
was a new oroblem altugether and 
there were certain contradictions in 
the proposals themselves. For ex-
ample, there was the regional langu-
age. As the House is aware, there is 
a great urge for the devE'lopment of 
regional langual/e in each State. WHle 
the regional language had to be deve-
loped, alongwith that, the languages 
of the linguistic minori ties had also 
to be promoted and hel'Jed to deve-
lop. Apparently. there seems to be 
some contradiction in this matt.'r. 
Therefore, it was not unnatural that 
the implementation of the recommen-
dations contained in thE' Home Min· 
istry's circular was not quick or 
prompt. Sometimes these things have 
to proceed slowlv. While I am not 
prepared to justify the slowness and 
I do feel that We have to try to werk 
out the different proposals and' diffe-
rent schemes. still . 

Shri P. K. Deo (Kalahandi): I 
want a clarification. What is the re-
medy in cases where thE' various dir-
rectives from the Centre. or the vari-
ous recommendations of the Commis-

sioner, are flouted by th~ State G"" .. 
ernments? 

Shri Lal Bahadur Shastri: If the 
hon. Member will wait for a while. 
I will deal with that matter. 

The Commissioner for Linguistic 
Minorities was appointed in accord-
ance with one of the recommendatIOns 
of the States Re-orggnisatioll Com· 
mission. He has submiHed three re· 
ports. 

If hon. Mem b"rs will see the :'it'St 
two reports. they will find, as S'lme 
of the hon. Members have alrp.ady ex-
pressed, that those reports are more 
Or less a compilation of cOl"lplainh 
made by the lin"UistiC' minorities 81"d 
different regions or areas in different 
States. But in the Third Report hOI!. 
Members will find some change. I 
do not say that :here has bee"! a ~ub
stantial change but still they will de-
finitely get an indication that cerb,n 
principles and p',licies have 1r.finitdy 
been accepted hv 'he State Gave ~'l. 
ments. They arc now in the pro~t'" 
of implementing them. 

I shall quote what the Commissioner 
. for Linguisti" M:norities has said in 

respect of it. He says: 

"Generally .~peaking. the !ingu-
istic policies 01 ''te St~'e Govern· 
ments conforrr, brGad'.y to th'! 
agreed scheme of safc:;uard.. It 
is hoped that tne few L,stances cf 
material depar~ure pOI'.ted c.ut i:l 
thi. Report w'll be rect;fied early 
by the State Govcrnfl'ents con-
cerned. A sense of did:atisfactioo, 
however, still oersists ..man" lin-
guistic minority groups. In many 
cases the represent.atlv£s o~ lin-
guistic minorities do I1'·t seem to 
be sufliciently aware of th" fac:· 
lities already made a"ailable ta 
them bv different Sta-es. Some 
dissatisfaction Rlso arises frem the 
slowness of the offiCi; I mach··· 
nery . .. " 

and so on. It means that the Commis· 
sioner has clearlv saId tbat thE scJ.elIlt' 
of safeguards and pOliCIP~ at HOIlle 
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[Shri Lal Bahadur Shastri] 
Ministry have beer accepted by all 
the State Governments and steps are 
also being taken to give effect to 
them. Of course, he has mentioned 
there about the dissatisfaction in ca,es 
where necessary facilities have not 
yet been provided, but it is mostly 
due as the Commissioner has said, to 
the' slowness of the administrative 
machinery, that is, either at the State 
level or at the District level active 
steps have not been taken to imple-
ment the various proposals. 

However, I would like to inform 
the House in this context that during 
the last six months we have taken 
special steps in this direction. I my-
self felt that the question of the lin-
guistic minorities has to be tackled 
at the highest level and we mu.t dis-
cuss these matters with the Chief Min-
isters. Therefore, a special meeting of 
the Chief Ministers was held some time 
back. All the proposals, specially the 
proposals of the circular sent by the 
Home Ministry to the States, were 
considered and discussed threadbare. 
TIJ.t! Chief Ministers did not confine 
themselves only to those proposals 
which were contained in the Home 
Ministry's circular but they went be-
yond that and considered the matter 
in a much wider scope. I am not 
aware but I hope Hon. Members have 
read the proceedings or are aware 
of the recommend,tions or decisions 
made by the Chief Ministers' 
Conference. 

After the Chief Ministers' Confer·· 
enCe the matter was discussed in " 
much bigger forum-I mean the 
National Integration Conference. The 
National Integration Conference fully 
endorsed the recommendations or the 
decisions of the Chief Ministers' Con-
ference. After the conference was 
over I made it a point to get these 
matters examined and discussed in 
the Zonal Councils. Perhaps, it was 
Shri Surendranath Dwivedy who said 
that the Zonal Councils are just sleep-
ing over the matter. I would like to 
inform him that it is not so. I must 
pay my compliments to Southern 

Zonal Council who took UP this mat-
ter for the first time. They initiat?d 
consideration over this matter in right 
earnest and they took decisions which 
have more or less become a model for 
other States. In the Southern Zonal 
Council, it was decided that the varI-
ous facilities regarding language. 
textbooks, and recruitment should 
all be provided as recommended 
by the Chief Ministers' confer-
ence. After the Southern Zonal 
Council, the Western Zonal Council 
met and they also have taken deCI-
sions more or less On the same lines. 
What is most important is that the 
Chief Ministers' conference decided 
that there should be a committee of 
the Vice-Chairmen of the Zonal Coun-
cils. The Vice-Chairmen are the 
Chief Ministers and the Home Minis-
ter has to preside over that commit-
tec. This committee of Vice-Chairmen 
is, in a sense, an implementing body, 
It has to see that the decisions taken 
are properly and fully implemented. 
It is not merely a deliberative body. 
Therefore, when this committee meets. 
there are no speeches made. We just 
see as to what each State has done In 
order to give effect to the various 
proposals. This committee has met 
once before and we are going to meet 
again on the 26th in Bombay. Be-
sides the Members of the Zonal Coun-
cil, I make it a point to inform the 
other Chief Ministers 'also, especially 
those Chief Ministers who indicate 
that they find some difficultv in the 
implementation of the various propo-
sals. We have received reports from 
some of the State Governments who 
find some difficulty and some of them 
have even raised objections in regard 
to the implementation of certain pro-
posals. As I said, this time, again, for 
this committee meeting, I have invited 
especialIy the other Chief Ministen 
also from whom We have received thi, 
information to come and have a dis-
cussion in the committee itself. The 
last meeting, as I said, which was in 
Delhi, was very useful from that point 
of view. I have no doubt that the 
second meeting would be much more 
useful. 
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In the committee of Vice-Chairmen 
of Zonal Councils, we took an impor-
tant decision. It was generally the 
opinion of all the Chief Ministers that 
1his matter should be entirely their 
charge. That is they should chiefly 
deal with this problem and no other 
Minister. This work has been 
entrusted to all the Chief Ministers. 
The Chief Ministers have decided 
that the Chief Secretary has to take 
charge of this work in the Secretariat. 
It is good because matters concerning 
linguistic minorities pertain to diffe-
rent Ministries or different depart-
ments and the Chief Secretary can 
certain 'y bring about better coordina-
tion and could definitely be more 
effectivp. The Chief Ministers have 
now taken charge of this work. Of 
course, it might be said that the Chief 
Secretary is a very busy officer. He 
is. Therefore, it has also been decid-
ed that there will be a Special officer 
appointed in each State to help and 
assist the Chief Secretary in this 
work. 

Besides that, it has also been decid-
ed that in each Zonal Council, there 
will be a Standing committee of the 
Chief Ministers and other Ministers 
concerned. Wherever difficult'ies arise 
or differences exist, the matter will be 
-considered at the highest level. That 
is, the Chief Ministers of the Zonal 
Councils wi'! meet and try to thrash 
out the differences. For example, the 
Western Zonal Council has formed a 
Standing committee in which they 
made the Educatien Ministers also 
members of the Standing Committee. 
For, the Education Minis~r is very 
closely concerned with some of the 
probl.ems concerning the linguistic 
minorities. 

I personally think that these various 
steps that we have taken during the 
last six months have definitely helped 
in bringing about some improvement 
in the situation. At least, in three 
matters. although there is considerable 
scope for improvement, definite steps 
bave been taken. The first step is 
that all States are providing facilities 
1m: instruction through the mother-
1599 (Ai) I.SD-6. 

tongue at the primary stage. Second-
ly, most of the States have taken 
action also to implement the safe-
guards in regard to provision of sui t-
able educational facilities at the spcon-
dary stage of education. Thirdly, 
while arrangements for making use 
of minority languages in municipali-
ties etc. where such languages are 
spoken by 15 per cent or more of the 
popUlation, are not fully effective in 
some States, the State Governments 
are taking steps in that direction. 

The reports received from the State 
Governments indicate that most of the 
State Governments have taken or pro-
POSe to take action shortly to amend 
their recruitment rules and instruc-
tions so as to brin£ them in confor-
mity with the principles laid down at 
the meeting of the Chief Ministers and 
Central Ministers last year. 

With yOUr permission, I would now 
like to deal with some of the IJoint3 
which were raised bv han. Members. 
Shri Daji said that even the Commis-
sioner's suggestion for the mainten-
anc" of a re£is!er containin£ advance 
names of the pupils etc. had not been 
carried out. I mil!ht inform him that 
from the information readily avail-
able. it appears that except for three 
Or four States all other States have 
either introduced or have decided to 
introduce such registers. 

Hp. also said that the Madhya Pra-
desh Government refused to issue 
orders in Oriya. so far as the canton-
ment municipalities' and other simi-
lar bodies' oraers and notices were 
concerned. I must admit that I have 
not £ot information on this point, but 
the han. Member must be aware af 
wha t exactly the position is. If that 
is SO, I have no doubt that this will 
have to be rectified. and we propose 
to draw the attention of the Madhya 
Pradesh Government especially to 
thi •. 

Shri Surendranath Dwivedy who is 
not here at thp moment--I do not 
think, therefore. that I sho,uld take 
time of the House in dealin2 with all 
the points that he had raised-dealt 
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with the Question of the limited 
powers of the Commissioner, and he 
said that he could not enforce his re-
commendations. I shall deal with that 
a little later 

As regards one script for tribal lan-
guages .. he said that there was some 
sinister move in the recommendation 
of the linguistic Minorities Commis-
sioner. I am sorry that I was unable 
to understand what he actually meant 
by that remark. As far as I can see, 
the Commissioner has said that the 
Santhalis live in different States and 
use different scripts. So, he has sug-
gested that as far as possible, one 
script should be provided; they should 
accept, or agree to, one script being 
used, in whichever part they live, 
whether they live in West Bengal or 
in Orissa or in Bihar. I shall have to 
verify this matter further. First. I 
must make it clear that there can be 
no imposition in this matter. Second-
ly. it is not a bad idea to have one 
script for the Santhalis to use if they 
livf> in different States: and I do not 
know what that one scrIpt could be. 
II Shri Surendranath Dwivedv would 
have been here I think that he would 
have readily agreed that this script 
should be Devnagari. 

Shri P. K. Deo: He said about the 
Roman script being used for the San-
thali languaite in some of the States. 

Shri Beda (Nizamabad): That was 
an old thing. not now 

Shri La! Bahadur Shastri: It is said 
that that was an old thine:. Anyhow, 
somewhere, in the past. the Roman 
script may have been uSf>d. 

Shri Daji (Indore): The commis-
sioner's report says that one State is 
using the Roman script. while another 
is using the Devanagari script. That 
was what was objected to. 

Shri LaJ Bahadur ~astri: I have 
seen that But as I said naturally, if 
you have to develop one script for a 
particular language, a common script, 
it should be, as far as I can think of-

and my suggestion would be--Dev-
nagari. 

Shri lIeda: The tribals also are 
demanding it. 

Shri La! Bahadur Shastri: The tri-
bals, o~ course, are very clear in their 
minds. Even the Assam tribals or 
the tribals living in Assam, who differ 
on many other matters vis-a-vis the 
State Government, are quite clear that 
they will use . their language 
and English, till English has been 
replaced by Hindi, and once it 
is replac~:i by Hindi, they say that 
they would all welcome Hindi, and 
they will try to learn, and they want 
to have Hindi as the official language 
of the country. Therefore, as I said, 
in so far as the tribals'l'are concerned, 
thev are quite clear, and they havE.' 
always welcomed the idea of having 
the Devnagari script and the Hindi 
language being .used for Government 
work as well as for the medium of 
instruction in schools and colleges. 

Shrimati Jyotsna Chanda said that 
Bengali was not being used in court 
papers, notices etc. especially in 
Silchar in the district of Cachar, and 
that basic training school examination 
papers were also set in Assamese in 
Cachar. Naturally, I shalI have to 
make enquiries, but I would special-
Iv ask the commissioner to look into 
ii and enquire about this matter also. 
If that is true Or correct, then it is 
essential that necessary steps will 
have to be taken by the State Gov-
ernment to rectify it. 

She has also said that the safe-
guards in the menwrandum of the 
Home Ministry are not implemented 
by the Assam Government. I must 
say that that is a rather sweeping 
statement. The fact of the matter is 
that during the last six months, the 
State Government of Assam have 
taken several steps to give satisfac-
tion to the linguistic minorities or to 
thE.' Bengali-speaking residents of the 
district of Cachar, and they have done 
it with grace and in a good spirit. I 
am aware of this that recenUy, the 
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number of primary schools teaching 
through Bengali has gone up. 
Until some time 'back when the 
Assam language trouble arose, the 
figures of the number of primary 
schools in the district of Cachar had 
gone down considerably, but when we 
pointed thi, out to the State Gov-
ernment, they said that they were 
trying to rectify it, and the number 
of primary schoo's has definitely gone 
up. 

Shri Deshpande also mentioned 
about a number of schools with Mara-
this medium in Mysore State and said 
that they had not increased. This is 
also a matter which will have to be 
looked into by the Commissioner. 

As 'far as the Commissioner's 0"'"11 
powers are concerned, and also the 
question of the location of his office, 
I wish to say a few words. In so far 
as the location Of his office ;s concern-
ed, it has been there in Allahabad 
since he was appointed, and a number 
of years have passed. Shri P. K. Deo 
seems to suggest that his office should 
be located somewhere where there is 
a good deal of trouble. I do not 
think, and it is not a very good idea 
to locate his office in a place where he 
will, all the time, be surrounded by 
those who differ amongst t.'Jemselves. 

Shri P. K. Deo: They can get first-
hand information. 

Shri La! Bahadnr Shastri: They 
can get first hand information ill 
different ways. They C3n meet 
people; they can discuss things 
with them. But, why locate it 
in a place where they will, per-
haps, not be able to think calmly 
and think out proposals how to rectfy 
the defects and remove the deficien-
cies? I do not think Allahabad is a 
bad place. 

Shri P. K. Deo: It should be the 
Triveni of culture. 

Shri Lal Bahadnr Shastri: The Tri-
veni, of course, is there. And, then, 
it is one of the important educational 
centres of the country, and especially 
of U.P. I think it is a good idea to 
have his office removed from Delhi 

for Linguistic Minorities 
as well as from troubled areas. 
Delhi also, in some way, creates diffi-
culties. I would not go into details; 
otherwise, I shall be in a soup. 

Shri D. C. Sharma 
Why not Simla? 

(Gurdaspur): 

Shri Lal Bahadur Shastri: Simla 
He will be completely cut off and, 
perhaps, during winter, he will have 
to come down. So, he will haVE to 
keep two offices, one in Bangalore and 
the other in Simla. The two hon. 
Members are sitting side by side. 

Shri llaDumanthaiya (Bangalore 
City): Welcome to Bangalore. 

Shri La! Bahadnr Shastri: Definite-
ly. 

In so far as the powers are con-
cerned, the safeguards for linguistic 
minorities mostly relate to the State 
field of administration. And, it is 
not feasible to give him execut've 
authority to enforce the safeguards. 
His job is to find out the facts and to 
see whether the various facilities 
given to the minorities are being 
given effect to. All this work has to 
be done by the State Governments. If 
the idea is to have central control 
over it, my feeling is- and I hope 

.other hon. Members will also ae:ree-
that it would create enormOUR pro-
blems, and everything will be delayed. 

Secondly- and this is also im-
portant- we should not create a 
sense of feeling in our pepole that 
everything has to be decided from the 
Centre. Those people who live in the 
States must develop friendship; they 
must not think that their problems 
haVe to be solved by someone from 
above. The problem shoultl be con-
sidered, should be settled and the 
difficulties solved bv the State Gov-
ernments and the' people amon£st 
themselves. So, it is essential that 
the enti,e responsibility shOUld be 
that of the State Government. Of 
course, it is for the Centre to keep 
itself in close touch with what is hap-

. pening. And, then, as I said, there 
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are various agencies now established, 
the Zonal Councils as well as _ the 
Com-mittee of the Vice-Chairman of 
Zonal Councils, to see as to what is 
actually happening. 

I mav also inform hon. Members 
that I have laid s.tress on the fact that 
the Commissioller for Linguistic 
Minorities has not only to sit in his 
office. He has to Ab to the spot him-
self. I entirely alZree with some hon. 
Member who suggested. and I think it 
is Shri Heda that he should not wait 
for complaints. It shoUld be his duty 
to visit areas, to go to different loca-
lities and rural areas and find out 
what their complaints are. In fact, 
I have mjself, already, suggested this 
to the Commissioner. Now, I have 
also asked him to attend all the 
meetings of the Zonal Councils. 
Formerly, he did not do so. When he 
is present there. he is able to tel! the 
Zonal Councils. the M'nisters or the 
Chief Ministers. as to what are the 
shortcomings and what are the draw-
backs, and what is not being done. 

'He was present at the me£'ting of 
the Western Zonal Council. It was 
really useful. In fact. I had asked 
him to attend the meeting of the 
Chief Min'sters also. He was presene 
at the National Integration Confer-
ence. I have done all these things with 
a view to keep him posted with the 
thinking of al! of us, the Govern-
ment and of others as well as for the 
Governments or the Chief Ministers 
to know what the realities are. In 
this way, the Commissioner is finding 
his work quite useful. 

He has met me and spoken to me. 
And, recently, when he met me he 
said that he is now getting full co-
operation Of the State Governments. 
Formerly, it is true, the Commissioner 

. was not able to meet th~ Ministers 
concerned or others. He found some 
difficulty. Now, tile,"" is. no such 
complaint and he gets cooperation 
from the State Governments from the 
ofIlcers as weI! as from the' Ministers. 

In fact, the Chief Minister Of Maha-
rashtra suggested to me that, in their 
Standing Committee meetings or in 
the meetings whiCh he holds with the 
Ministers concerned in the State, he 
would like the Commissioner to be 
present ond discuss matters with 
them. So, in this way, it will be 
found that the Commissioner for Lin-
guistic Miniorities WOuld real!y be 
doing very useful work and would 
be effective. But ultimately, it is the 
State Government which is, and should 
be, responsible for this work; and we 
should have full faith in them. 

I do not want to take more time. 
There are some other points also. For 
example, Shri Heda said that 50 per 
cent of the officers in the All India 
Services should be from outside the 
State. I may tell him that it is al-
ready being done. I do not think 
that we have reached that figure; but 
our objective is that 50 per cent of 
the Services should be from outside 
th" State. and we will try to give 
effect to it. 

Shri Mohsin expressed anxiety about 
the position Of the linguistic minority 
candidates when the regional lan-
guage becomes the medium of exa-
minations conducted by th" State 
Service Commission. This question 
was considered by the meeting of the 
Chief Ministers in August last and it 
has been la;d dOWn that, for reeruit-
ment to a State "ervice, language 
should not be a bar and, besides the 
official language of the State, option 
should be given to use Engl'sh or 
Hindi as the medium of examination. 
Under the decisions taken by the 
Southern Zonal Coucil, the llngustic 
m;nority candidates in that zone will 
also have the option to answer exa-
m'nation papers in' any of the prin-
pal minority languages in use in that 
State. 

As degards recruitment rules, Shri 
Mohsin said that in the Telegraph de-
partment certain discrimination was 
made against candidates who had 
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taken Urdu. I may :nform him that 
the rules to which he referred to have 
already been modified; and candidates 
who had taken Urdu or a language 
other than the regional language in 
their secondary course are not placed 
at any disadvantage under the revised 
rules. Shri Vidyalankar suggested 
that this report should be placed be-
fore the State legislatures sO that 
there also the minorities might get 
an opportunity of placing their views 
before the Scate legislature. General-
ly, it is for the State Governments to 
consider. But personally speaking, it 
is ,better that this report is discussed 
here, in this bigger and wider forum. 
The Stat~ may fear that there may 
be bitter feelings expressed which 
may increase the differences that 
exist. But here the position is 
entirely different. We have to look 
from the all India context and such 
discussions do not create here any 
bitterness and we are able to think 
over the matter constructively. I have 
no objection, however, if any State 
Government wants to discuss it; but 
what is more important is that they 
implement what has already been de-
cided. I do not kno',v whether it 
is being done; we will send the re-
port of the disussions held here in this 
House to all the State Governments. 
They wilJ be able to know the v'ews 
of the Members and that would 
further help them in making the 
necessary changes or modifications in 
what they are doing at present. 

Shri Soy .. a tribal Member. said 
about the poor educat'onal fa,,'lities 
for 38 lakhs of adivasis in Bihar. He 
said that facilities had decreased after 
Independence. Judging from facts 
given in the report, it does not appear 
to be correct. The number of pri-
mary schools providing instruction 
through San!hali medium has increased 
from 314 to 386 in 1960-61 and the 
number of pupils, from 13,000 to 
18,000. Anyfhow, the matter could 
be exam'ned further. 

Shri Abdul Wahid said that lin-
guistic minorities should be practical 
and learn the State language without 

be;ng over sensitive about their 
rights. It is quite right; it is a very 
wise advice. I think 'Shri Tahir said 
that Hindi text books in U.P. caused 
bitterness. I do not know if this 
could be said in a general way. Re-
cently, there was a text book on which 
the Muslims felt greatly ag:tated and 
I am glad to say that the U. P. Gov-
prnment took prompt action to with-
draw the text book from use in 
their institutions. 

Shri Mohammed Tahir (Kishan-
ganj): I have several text books like 
that. 

Shri LaJ Bahador Shastri: I shall be 
glad to get them jf he could furnish 
those text books and to look into them 
and to take them up with the State 
Government. Shri Jadhav said that 
Dong was a Marathi-speaking area but 
the number of Marathi schOOls and 
teachers was declining. I shan draw 
the attention of the State Government 
and if necessary the Commi,.sioner 
will also be asked to look into these 
matters. 

I can only say that we have not to 
start on a clean slate. I fully en-
dorse what Shri Tyagi said: do not 
talk of linguistic minorities or other 
minorities; th;nk only in terms of 
unity and nationalism. It is perfectly 
all right. But we are not writing on 
a clean slate. We hav~ to face the 
reality. S'nce Independence there is 
a general urge among the people to 
develop their language and their areas 
and try to uplift their people. These 
feelings were suppressed aU these 
years during the reign of the British-
ers and no one was able to state 
what he actually wanted. All these 
emotions have come up. There is no 
point in suggesting that they should 
all be suppressed, It is also to be ad-
mitted that we have to do these things 
in a democratic way and democracy 
has its gOOd points as well as bad 
points. Democracy means governance 
by discussion and persuasion and that 
is the best way in the existing cir-
cumstances. Basically and funda-
mentally we believe in democracy 
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and· the democr.atic way of doing 
things and I have no doubt that this 
process has on the whole kept 
the people peaceful. Of course 
differences creep in during this 
interim period. We find that there 
are sometimes conflicts and clashes. 
They will come up. But this is 
a very difficult period in the 
history of our country. Therefore, we 
&hould not get unnerved when we see 
the conflicts and clashes and there is 
talk of this minority or that minority. 
We wiJI have to show patience. It 
would give results. Apparently de-
mocratic process is a bit slow and so 
we get sometimes impatient. But it 
gives the people the feeling that they 
could complain of their difficulties and 
that they are being considered. I do 
not accept the point that democracy 
means delay and delay menas crop-
ping up of other difficulties. I do not 
think that any other process or method 
wiJI bring about better· results or 
quick~r results. 

It is essential that the difficulties of 
the minorities are always borne in 
mind. Of course the minorities have 
also their responsibilities and obliga-
tions. I agree that we should not al-
ways think in terms of complaints 
and create a feeling that there is in-
justice throughout the country. That 
feeling does not really help them. 
But I must say that the majority com-
munity has to be much more careful 
and vigilant, and we should try fully 
to understand and realise the difficul-
ties of the minorities. Ultimately, we 
have all to subordinate the regional 
interests and the local interests. The 
national interest will have to be 
supreme and we have gradually to 
create an atmosphere in our country 
in which the States and the different 
communities living· in the States will 
live peacefully, and there will be an 
urge to see that there is a feeling of 
complete patriotism .and nationalism 
amongst OUr people and that our 
countrymen are prepared to aub-
ordinate their locaJ. interests when-
even it is needed. 

13 hl's. 

I shall not t.ake more time of the 
House. I w:sh once· again to thank 
hon. Members for the suggestions they 
have put forward. I can tell them 
that when we get the report, we will 
not in future delay its consideration 
by this House. We will place the 
report as early as possible. I have 
no doubt that the views expressed in 
this House and the advice given by 
this House will be fully attended to 
and with the help of Parliament we 
will be able to generate a feeling of 
satisfaction among the minorities and 
thus create a true naLonal sp:rit and 
national feeling in the country. 

8hri P. K. Deo: There are two 
points for clarification. Firstly, the 
southern ZOnal Council has done a 
splendid job in making various re-
commendations for the preservation 
Of the language and culture of the lin-
guistic m'norities in that area. May 
I know if a similar attempt is being 
made in the other zonal councils in 
this regard? If nothing is done, may 
I know if the initiative will be taken 
from the Centre? 

Secondly, regarding the minorities 
which are not covered by the zonal 
councils which is the proper forum, 
there is one point to be clarified. For 
example, there are Oriyas in Madhya 
Pradesh and Andhra Pradesh. Is the 
problem connected with them to be 
discussed in the southern Zonal Coun_ 
cil or the central Zonal Council? I 
want to know how far this matter 
could be discussed in the eastern 
Zonal Council Of which Orissa is a 
member. 

Shri K. N. Tiwary (Bagaha): Shri 
Mohammad Tahir promised to submit 
a certain number of books to the hon. 
Minister. We would request the hon. 
Minister, through you, to tell us whe-
ther those text-books are in Urdu or 
in Hindi and whether the authors are 
Hindus or Muslims. 
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Minorities Bill 
Shri P. Venkatasubbaiah (Adoni): 

In the re}. art of the Commissioner for 
Linguistic Minorities, they have said 
that they sought some information 
from the Orissa Government about 
educational facilities to the linguistic 
minorities. They have also said that 
though they tried to get information 
from the State Government, they were 
not able to get it. There is only one 
school in Berhampur to which the 
State Government was glvmg aid. 
Even though in Berhampur and Par_ 
lakimedi areas, there are a large num-
ber Of Andhras, not much attention is 
being paid to the linguistic minorities 
there and ....... . 

Mr. Speaker: Order, order. No 
speech can be made at this moment. 

Shri Lal Bahadur Shastri: Shri P. 
K. Deo and also the hon. Member 
have referred to Orissa lIlld Andhra 
Pradesh. I would merely say that we 
are really sorry that we have not been 
able to hold a meeting of the eastern 
Zonal Council for some time past. We 
have now fixed a meeting of the 
eastern Zonal Council for the 12th 
September. I hope that these matters 
will be discussed at the meeting of 
the eastern Zonal Council. There are 
certain areas in Madhya Pradesh 
where Oriya-speaking people live. I 
can tell him that if he wants to write 
to me, he can, and of course we can 
also make enquiries from the State 
Government as well as from the Com.. 
missioner as to what the position is. 
We can discuss it in the central Zonal 
Council. 

S},ri P. K. Deo: U.P. and Madhya 
Pradesh? 

Shri Lal Bahadur Shastri: Yes; if 
necessary we can ask a representative 
of the Orissa Government to attend 
the meeting. Then, about the text-
books. I have nothing to say. It il 
for the hon. Member to furnish the 
text-books. Then We will see who the 
author is and what the language is. 

Mr. Speaker: The question is: 

"That this HoUSe takes note of 
the Second and Third Reports of 
the Commissioner for Linguistic 
Minorities, laid on the Table Of the 
House on the 8th August, 1960 
and 24th April, 1961, respectively." 

The motion was adopted. 

13.05 lIrs. 

ADVOCATES (THIRD AMEND_ 
MENT) BILL 

The MlDister of Law (Shri A. K. 
Sell): Mr. Speaker, Sir, I beg to 
move: 

"That the Bill further to amend 
the Advocates Act, 1961, be taken 
into consideration." 

This amendment has been necessitat_ 
ed because of the fact that the State 
Bar Councils have not been able to 
formulate any ruilis yet as a result 
of which, particularly with regard to 
students who have passed their exa-
minations after February, 1962, they 
are finding it extremely difficult to 
get themselves enrolled as advocates. 
Even those who practised as pleaders 
in the olden days find it difficult to 
get themselves enrolled. We made 
blanket provisions by the original Act 
by which we extended the date subse_ 
quently, and ultimately the date was 
extended up to 28th February, 1962 
by the last amendment to the Act, so 
that all those who passed before the 
28th February, 1962 were entitled to 
be enrolled as a matter Of course 
without any rule being framed in res-
pect of enrolment of advocates. 

As the rules were not framed we 
were requested by the All-India Bar 
Association-the request was commu_ 
nicated to the Attorney-General by 
the President of the All-India Bar 
Association-that we should make a 
prOVISIon extending the date from 
28th February, 1962 to 28th Feb-
ruary, 1963 in section 24 of 
the Act. As we found that we have 
to come repeatedly to this HoUle 



3741 Advocates AUGUST 24. 1962 (Third Amendment) Bill 3742 

[Shri A. K. Sen] 
10r amendment, we thought it was 
better to give the rule-lllaking power 
to the Central Government pending 
rules being framed by the All-India 
Bar Council and the State Bar Coun-
cils, so that We might not have to 
come up every time here. This was 
the difficulty, and that is why this 
amendment was introduced, so that 
we can, in order to meet this hardship, 
formulate the specific rules. We have 
tabled an amendment that these rules 
may be framed after consultation With 
the Bar Council of India. 

8hri S. S. More (Poona): You may 
frame the rules but who will put 
them into effect? 

SUi A. K. Sen: The Act itself wlll 
do it. If yOU will see the amendment, 
they will have the same effect a9 the 
rules framed by the All_India Bar 
Council until revoked by the Central 
Govenunent. 

Shri Shree Narayan Das has intro-
duced an amendment and I think the 
Government will accept it, because 
that was our intention actually, but 
nevertheless we are taking the rule-
mak'ng power. It is not only in the 
matter of enrolment but in regard to 
many other matte~s that in the 
absence of the rules difficulties are 
occurring and, therefore, pending the 
formulation of the rules by the State 
Bar Councils, it will be necessary for 
the Central Government, in consulta_ 
tion with the All-India Bar Council, 
to frame rules under these particular 
circumstances. In the meantime, the 
Gove=ent will be prepared to 
accept the final amendment of Shri 
Shree Narayan Das, that is, amend-
ment No.5. 

Mr. Speaker: Motion moved: 

'That the Bill further to amend 
the Advocates Act, 1961, be taken 
into consideration." 

Shri S, M, Banerjee (Kanpur): Mr. 
Speaker, Sir, before this particular 
:.mendment was introduced in this 

House, I remember that a memaran. 
dum was submitted by the Law Gra-
duates' Association of Delhi not onJ7 
to Members of Parliament but also 
to the Law Minister and his deputy_ 
Doubts arose in the minds of those 
who passed after 28th February 1962-
In the Statement of Objects and 
Reasons, it is clearly stated: 

"Difficulties have arisen on ac-
count of the inordinate delay in 
framing the necessary rules. The 
persons who have passed the final 
Law examination after the 28th 
February, 1962 are not able to 
undergo the necessary training in 
the absence of proper rules. This 
is causing undue hardship to them.. 
Representations have been receiv_ 
ed from various States and Uni-
versities urging upon the Govern-
ment to undertake immediate 
steps for removing the difficulties 
experienced by these Law gra-
duates. 

It is, therefore, proposed to 
amend the Act empowering the 
Central Gove~nment to make rules 
for State Bar Councils to provide 
for a course of practical training 
in law and the examination to be 
passed after such training. This 
would be an enabling provIsIon 
and the Central Government 
would exercise the power only 
When it is necessary to do so. 
When, however, any State Bar 
Council makes any effective rules 
for the purpose, the rules made 
by the Central Government would 
cease to be in force on a notifica-
tion issued in this behalf." 

13,1Z hrs. 

[MR. DEPUTY-SPEAKER in the ChairJ 

This is a welcome amendment,. 
because after all, the State Bar Coun-
cils have not framed any rules, with 
the result that the question arose 
about the fate of those who passed. 
after 28th February, 1962. I would 
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read a portion Of the pamphlet sub_ 
mitted to the Law Ministry by the 
Law Graduates' Association of Delhi: 

"The above-mentioned Act 
which was passed by the Palla_ 
ment on 19th May, 1961, came into 
force on 1st December, 1961, 
exempting as per section 24(1) (d) 
(i) all such persons who had 
obtained their degrees in law 
before that date, from undergoing 
the apprenticeship and .subsequent 
Bar Council Examination although 
they had passed the examination 
with the same courses as We have 
undergone. Thus, as we have 
passed our examination in June, 
1962, this Act prohibits our imme-
diate enrolment as legal practi-
tioners. Also the other provisions 
of the Act required to be fulfilled 
by us, apart from being unwar_ 
ranted and discriminatory, have 
caused an undue hardship. In 
this respect we state as under:-

(a) That the Act has retrospec-
tive effect. It has bracketed the 
students who had joined the law 
course before 19th May 1961 with 
those who had joined afterwards. 
Those who joined it beiore the 
Act was passed i.e., 19th May 1961, 
joined it under the impression that 
just after complet;ng their Profi-
ciency course in law (conducted 
by the University) they wouli be 
able to practise in courts. In fact, 
they should have been bracketed 
with their predecessors who have 
been given the privilege of direct 
enrolment without undergoing any 
training and without taking 
any examination. The result 
has been that they have 
,been taken unawares by Ule. 
hardship at a time when they 
had n a other choice of changing 
the course of their career." 

Who are these law graduates? 
There are many among them who are 
working in Central Government or 
State Government or in some private 
undertaking and who are taking full 

advantage of the evening classes in 
law conducted by the Delhi Univer-
sity and other universities. I have 
received the same type Of memoran-
dum from the law graduates of U.P. 
also. Their examinations were COil-
dueted in April or May and their 
result were announced in July, 1962. 
We find that this particular Act does 
not help them. It helps those who 
passed before 28th February, 1962. 

I had some discussion, though not 
exhaustive, with the Deputy Law 
Minister when this particular memo-
randum was circulated to Members of 
Parliament. A letter signed by many 
Members of Parliament, including my_ 
self, Shri Indrajit Gupta and others, 
was also written to the Law Minister 
for two things. One was that the 
Central Government shOUld frame the 
rules, because the Bar Councils have 
not framed the rules, so that the diffi-
culty may be removed. The other 
thing was whether those graduates 
who passed after 28th February, 1962 
could also be covered 'by bringing a 
suitable amendment. The Minister 
might say, after all a line has to be 
drawn somewhere. 

Shri A. K. Sen: I have already said 
that we are taking the rule-making 
power and the rules will tend to 
exempt graduates who have passed 
after 28th February, 1962 also. 

Shri S. M. Banerjee: I congratulate 
him. Under the rules framed by the 
Central Government, they can exempt 
those who passed after 28th February, 
1962. 

Shri A. K. Sen: That is what I have 
said. We are prepared to accept the 
amendment of Shri Shree Narayan 
Das, though it is not necessary. 

Shri S. M. Banerjee: I thank him 
for that. I submit that the rules 
should be framed at the earliest oppor_ 
tunity. because they have already lost 
three or four months and they shauld 
not be made to lose more time, 
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Smi S. S. More: Sir, 1 do appre-
ciate the Government's efforts to in-
troduce this measure for the purpose 
of removing the hardship caused to 
some sections of the students who 
came to pass the law examinations 
recently. 1 became a law graduate 
and a legal practitioner long before 
such provisions about aPprenticeship 
and practical training were devised, 
and I do not feel that those . who 
belong to my generation and even the 
subsequent generatian are less effi_ 
cient for want of apprenticeship and 
special examination. I do not look 
with favour on this particular provI-
sion making a period of apprentice-
ship and special practical training 
compulsory. 

A mBn may pass the university 
examination quite competently, but 
our Government feel that he is not 
sufficiently qualified for the profes.. 
sion, with the result that his enrol-
ment as lawyer and his taking up 
practice for earning some money 
would be postponed. When the uni-
versity has awarded him the degree 
after examining his legal knowledge, 
why should the State Bar Council 
impose any further condition, which 
will amount to a sort of slur on uni-
versity education? If we put two and 
two together, we can very well say 
that it is the feeling of the Govern-
ment tha.t the products of universities 
are not fit enough to undertake the 
profession immediately and some 
period of apprenticeship has to inter-
vene ·between his actual passing of the 
examination and his enrolment. 

Then there is one more point. It is 
likely to be argued on behalf of Gov_ 
ernment that the man may have 
knowledge of law, but he may not 
necessarily have the practical experi-
ence of the tricks of the trade. I do 
not feel that any senior advocate 
would be so blind to his Own interest 
as to allow the young apprentice to 
peep into his stock in trade, on which 
he has been thriving. The only ad-
vantage that he will get is that he will 

have some unpaid apprentices, who 
would possibly attract some more 
work for him. My submission is, in 
these days, when the legal profession 
is going down and litigation is not a 
thriving affair, the speedy enrolment 
should not be postponed for certain 
reasons which do not stand careful scru-
tiny. Allow the boy to join the profes-
sion immediately after he gets through 
the university examination. He will 
earn as well as learn. It has been my ex-
perience, Sir, and it will be the ex-
perience of those in the profession, 
that they learn all the tricks by prac-
tising and not by doing formal train-
ing under some very eminent lawyer. 
So allow these young men to join the 
profession. It will be in the interest 
of the country to allow these young 
men to earn as early as possible, be-
cause in view of the growing competi-
tion their chances of making huge 
money are becoming very slim. 

Then there are one or two other 
points. I want to ask the Law Min-
ister one question. In clause 3, by 
which we are inserting a new section 
60 of the Act, it is said that until 
rules in respect Of any matter under 
this Act are made by a State Bar 
Co~il and approved by the Bar 
Council of India, the power to make 
rules in .. espect of that matter shall 
be exercised by the Central Govern-
ment. Now, I am assuming, in order 
to understand this particular part, that 
the State Bar Council has come into 
existence but for certain reasons not 
known to us it has not been able to 
frame the necessary rules. 

Shri A. K. Sen: That is what has 
happened. 

Shri S. S. More: That means, now 
there may be two authorities having 
simUltaneous powers of framing those 
rules. May I understand, Mr. Deputy-
Speaker, that Government contem-
plate that the State Bar Council as 
well as the Central Government will 
have the power to frame rules and 
when the State Bar Council is hesi-
tant, reluctant to frame the neces-
sary rules the Central Government's 
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power will step in and the Central 
Government will frame the necessary 
rules. That these two authorities 
will have concurrently the power to 
make rules has not been sufficiently 
brought out in this particular Bill. 
If there had been such a word as 
"also", things would have been much 
better for the purpose of understand-
ing this. 

My further difficulty is this. The 
Centra} Government haVe framed their 
own rules. I casually asked as to who 
was going to implement those rules. 
The Law Minister was pleased to say: 
"The Act itself". I do not feel that 
the Act wih oe an executive autho-
rity also. The Acts will only lay down 
the li-mits within which the rules wiII 
operate. Supposing certain arrange-
ments have to be made for giving 
training and certain other arrange-
ments have to 'be made fOJ: holding 
examinations and other things--there 
may be hundred and one things which 
wiII have to be done under the varions 
provisions of these rules---which will 
be the authority that will do the!le 
things? Supposing, let us assume, the 
State Bar Council, which shows 
great reluctance and which is practis-
ing the go-slow method in the matter 
of framing rules, does not at all co-
operate with the Central Government 
or the CentTal Bar Council. which 
wilI be the authority that will under-
take all these measures for the pur-
pose of giving a speedy effect to the 
rules? If there is no authority pro-
vided, because that is my under-
standing of the particular prCVISion, 
then the same result will happen. 
There will be no one to implement 
those rules, no one to see that the 
provisions are put into practice at the 
proper time, and the students may 
suffer. 

Then, an amendment has been moved 
by the hon. Law Minister by which 
he seeks to franw the rules in con-
$uItation-I think it is amendment No. 
3 where it is said "after consultation". 
If the object of taking all these powers 
is to expedite matters and avoid de-
lays to the advantage of the students 
as such, then I cannot understand 
why the Government should again 

wait for some time in ord<)r to have 
consultation with the defaulting State 
Council. Again, that will be a time 
consuming device. Therefore, if a 
State Bar Council has not framed the 
rules despite warning by the Central 
Government, then the Central Gov-
ernment should expeditiously proceed 
to frame their own rules. There will 
be hardly any point for consultation, 
because the rules which the Central 
Government will be framing for diffe-
rent States will be of the same type. 
The rules which will be framed for 
Assam may also be the rules which 
will be framed for Maharashtra if 
the Bar Council there does not func-
tion properly. So the rules will be a 
sort of model rules for the particular 
purpose, and if they are going to be 
in the nature of model rules to be put 
into effect where a State Bar Council 
is not prompt enough to frame its 
own rules, then the question of con-
sultation is hardly of any significance 
Or relevance. My submission in re-
gard to this amendment is that the 
Government should see their way to 
withdraw this Blllendment, because 
even in the matter of consultation the 
State Bar Council will be trying to 
consume as much time as possible. 

The members of the Bar Council 
will be' senior lawyers. Everybody is 
now fairly convinced ihat the profes-
sion is over-crowded. I have got my 
own experience to guide me when I 
make the statement that these eminent 
and senior members of the Bar Coun-
cil are on occasions swayed by the 
idea of closing the portals for the new 
entrants.. If that be the feeling of 
some of these members, naturally, 
they will consume as much time 
as possible even when they would 
permit the Central Government to 
frame the rules. Therefore, I sub-
mit that, in the interests of the 
students, too much insistence on train-
ing, too much insistence on examina-
tion, should not be there so as to 
make it difficult for them to join the 
profession as early as possible and 
start earning their bread. 

Within these one Or two points that 
I have made, Sir, I submit that the 
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[Shri S. S. More] 
Bill as a whole is a dire necessity 
in the interests of the students and 
we should all support it whole-
heartedly. 

Dr. M. S. Aney (Nagpur): Sir, I 
am glad that the Central Government 
has come out with a Bill promptl~ 
after its attention was drawn to the 
difficulties created on account at the 
Bar Councils Act and the other law. 
The results of the boys who pass their 
examinations in February are de-
clared after February. This law lays 
down that persons who pass the law 
examination will have to undergo a 
certain course of training and then 
pass another examination, and the 
rules regarding that training and exa-
mination are to be framed by !he 
State Bar Councils. In certain States 
the Bar Councils have not been form-
ed, and in certain other state£ even 
though the Bar Councils exist they 
have not framed any rules. Ultimate-
ly those rules have to be approved by 
the Indian Bar Ccruncil. On account 
of these difficulties, the number of 
students who have passed the exami-
nation but who have found themselves 
almc>st stranded on the rc>ad and not 
employed usefully anywhere, is very 
large. According to my information, 
In Madhya Pradesh itself, the num-
ber of law graduates whc> have come 
out of the Saugor UniverSity and the 
Vikr3m University is somewhere more 
than 250. You can imagine, Sir, 
that this number must be more than 
SCf/Jle thousands for the whole of India. 
~., 1 he case was one of urgent impor-
tance and there was a good deal of 
discontent among the students. 

You know, Sir, certain questions 
on this subject were tabled. But, un-
forunately. those starred questions 
were not reached. The answers given 
said that the Government was think-
ing over the matter. I am glad that 
the hon. Law Minister, whc> himself 
is a distinguished member of the 
Indian Bar a,nd to whom naturally all 
the suffering law graduates have been 
looking for help, has come in time 

with a Bill saying that the Central 
Government will do what the State 
Bar Councils are unable to do for 
them. In this Bill provisloll has be~n 
made that the Central Governmellt 
will make provisional rules under 
which the law graduates will be able 
to enrol themselves as advocates. I 
am glad that this prompt step has 
been taken. I hope the Law Minister 
will look into it if there is any lacuna 
so that there is no difficulty for the 
new young law graduates to enrol 
themselves as advocates and take it as 
their profession .• 

Shri D. C. Sbarma (Gurdaspur): 1 
want to ask one question of the hon. 
Law Mmista. The Advocates Act was 
passed only recenUy and the hen. Law 
Minister haa come to us with the third 
amendment today. What are the diffi-
culties in the enforcement or imple-
mentation of the Act that we never 
come to its final form and that we 
ge on amending it from time to time 
aa time passes? I think there must 
have been someth'ng fundamentally 
wrong wi~h the provisions of the Act 
and that is whv We have had to amend 
it ,,0 many ti";-es in such a short time. 

The hon. Law Minister had stat~d. 
and 1 had t:> agree with him, when 
the whole scheme of the Biil was d's-
cUilsed that thc All India and S:ate 
Bar Councils were go'ng to be a big 
step forward, so far as this profession 
was concerned. That was the feeling 
given by the Law Minister and that 
was the feeling which We also endors-
ed. What has happened in the mean-
while? Why are the Sta~e Bar Coun-
cils taking such a long time fc>r their 
format: on? Are there any procedural 
d:fliculties? Have We made the for-
mation of these Bar Councils too 
difficult? Have we made their .func-
tioning impossible? "Why is it that the 
State Bar COU!llciis have not come into 
existence? Have we created some re-
sistance in the minds of the advoca1es 
that they do not come forward to form 
the State Bar Councils? I think the 
hon. Law Minister should look in10 
this Bill from that point of view so 
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that the fonnation 01 the State Bar 
Councils becomes as easy and as ex-
ped;tiOU3 as possible. Unless that is 
dene, I do not think the Advoc,ates 
Bill will fulfil the objecLves that were 
placed before it. 

My hon. friend, Shri More, has 
stated something about the training of 
lawyers. We are living in a techn()-
logical age and we requil"e training in 
.all fields. When I became a teacher 
in a college it was stated that no 
training was necessary for a college 
teacher. Now I hear that resolutions 
are passed at some educaticnal con-
ferences that even college teachers 
shouid undertake a course of training 
and that they should also try to fit 
themselv,es for their particular job. 
Somehow or other, we are now living 
in this technological age. 

Shri S. S. More: What is the train-
ing 10r Members of Par!iamen~? 

Shri A. K. Sen: Their training is 
here. 

Shri D. C. Sharma: The training for 
Manbers of Parliament is the world, 
India, our political organisations, the 
work that we do in the field. So far 
as parl'amentary work is concerned, it 
is more of training than anything else. 
It is nothing but training. 

Theref~re, in this technological age 
tra:ning ha. become very necessary. I 
believe it is a good provision that 
these s~udems should have to under-
go some kind of training. What is the 
kind of training that they should be 
given? Why are ,the Bar Councils not 
suggest:ng what kind of training 
sh uld be given to them? Why is this 
resistance? 

My hon. friend, the Law Minister, 
is bringing forward amendments after 
amendments which show his sensi-
tiveness to public opinion, which 
show his desire to deal with the pro-
blems as they arise. He is n~ post-
iPOning the problem. I feel that he 
should feel the pulse 01 the advocates 
and see what is necessary. 

Shri ADsar IIarvaDl (Bisauli): But 
he is not a doctor. 

S.ari D. C. Sharma: That will lessen 
their resistance. 

It is good that the rule-making 
power is being taken by the Law Min-
ister. I hope the problems relating 
to the lawyers not only in Tripura and 
Manipur but in mher parts of India 
also WIllI be solved soon. I am g;ad 
that we are g:ving this blanket power 
to the Law Minister. But after giving 
this pc,wer, which we do with good 
grace, I would like to ask him to 
examine this Bill to see Why it is 
that the States are not comin'g forward 
to fonn the Bar Councils to make the 
func!' oning of the Act possible. That 
is the crux of the problem of this 
Bill. 

.{t~(~):~~ 
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"It is, therefore, proposed to 
amend the Act empowering the 
Central Government to moke rules 
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[~~] 
for State Bar Councils to provide 
for a course of practical training 
in law and the examination to be 
paSo--ed after such training." 
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Stir! Narendra Singh Mahida 
(Anand): Mr. Deputy-Speaker, Sir, I 
welcome this Advocates (Third 
Amendment) Bill but it is a sad reflec-
tion on our Law Ministry. Such Bills 
she.uld be scrutinised with a lot of care 
and 'we should have less of these 
amending Bills in this House because 
these various amendments "eflect 
rather badly on our law-making. I 
hope there will be no Fourth Amend-
ment Bill unless our Law Minister 
1lhink., that it will be thoroughly suit-
able fOr our country. Let us have the 
Fourth Fifth or Sixth Amendment 
Bill bl~t then let us end this matter 
there, pursue it and bring Our bar to 
a uniform standard. 

I was goong to say about the lot of 
the law graduates specially. But Shri 
Banerjee has already spoken about it 
and the hon. Law Minister ha3 assur-
ed that he is looking into the matter 
and will remedy the situation. I am 
glad that such sufferers will not have 
to be bothered a,gain and they will not 
IIPproach MernJbers of Parliament. 11 

this assurance was given earlier by 
way of an eJqllanation, I 1:hink these 
young law graduates would not have 
had to waste their time. 

1 also know that some Bar Associa-
tions in our country are not co-operat-
ing to the extent desired. May I re-
quest Cur Law Minister to pull up 
such Bar Associations, who have not 
yet adequately replied or who are 
not giving their co-operation, through 
High Courts. He should place our 
Bar Associations in proPer shape and 
order. We muSt have a uniform code 
for all our Bar Associations. 

I have been noticing that there has 
been a deterioration in the standard 
of our lawyers. There should be a 
un 0 lication of the code of conduct for 
all lawyers Or for all Bar Associatio'lS. 
Maty hon. Members have said that ~ 
should have a code of conduct for 
everything. I think, there should be 
a code of conduct for laWYRrs also. 

Shri K. C. Sharma (Sardhana): 
There is. 

Shri Narendra Singh Mahida: Code 
of conduct does net mean only in law 
but in addressing the magistrates Etc. 
I have a suggestion that wearing of 
black gowns and thngs Like that 
should be abolished. We have done 
away with many fore;gn imitations. 
This gown system which has a Gre"k 
origin has no necessity in our coun-
try. Shirts and coats will suffice. This 
dign'ty of bow ties .... 

Shri A. K. Sen: That is not rele-
vant. 

Shri Narendra Singh Mahida: I am 
just making !l suggestion. 

I am wholeheartedly in support of 
this Bill. I request the House to give 
a chance to our Law Minister to bring 
even the Fourth or FiFth Amendment 
Boll and to see that our Bar Associa-
tions are put in proper shape and 
order. 

Shri K. C. Sharma: Mr. Deputy-
Speaker, Sir, I am sorry that I had to 
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make a certaln r~ark when my hon. 
friend was speaking. I !beg to submit 
most respectfully that jf any profes-
sion has an ethical code of conduct 
all over the world, it is the legal pro-
fession. No profession has stood by, 
what is called, the moral precept 
under trwblous times, under the 
.strain and stress of the changing times 
lIhan the legal profession. It is from 
the days of the Roman Empire when 
the Stoics came down to the most 
miserable state of affairs in India 
when lruwyers came in the front. It is 
not an exaggeration to say that 
modem society has two pillars to 
stand upon-one ;s the law and law-
yers and the other is science, tech-
nology and engineering. 

The best course for the legal JllTo-
fesSJicn or the law would have been 
to establish a M!nistry of Justice and 
to have universities under its direct 
control er guidance for runn'ng a f'Our 
or five years' course. I made this 
sug·ge3tion after full considera~ion a!1d 
I repeat it. A doctOr has a five-year 
course of training and most of the 
doctors have to deal just with cold, 
fever and malaria. But lawyers have 
to deal with the prcperty and the life 
of a man. A man's life and property 
are a serioUIS affair in human Ijfe 
than malaria, fever or cold. There-
fore, it is wrong to do what we are 
doing. 

Having made this observation, 
come to the present proposition. 
think the hon. Law Minister .... 

Shri Bade: There is no training for 
a doct::.r. Then why should there be 
training for a lawyer before he gets 
a licence? 

Shri It. C. Sharma: A doctor has to 
get some training for a year before he 
handles a patient. Lt is not pennis-
sible for him to handle a patient with-
out getting training. It could not be 
d;bat there' is no .training. If that is so, 
it is wrong. 

Shri Gaari Slwlker Kakkar (Fateh-
ipur): But he gets remuneration as B 
House Surgeon. 

SJIri It. C. Sharma: 
diffhent affair. 

That is a 

It is wrong to say that the sen:or 
advocate does not impart training. In 
fact, no!body h so generous as a senior 
lawyer. In U.P., we have built after 
the tradition of Sapru and Nehru as 
regards where a lawyer stands in re-
lation to his client, to the general pub-
lic and to humanity at large. Nobody 
has cOOltributed so much to human 
goodness as the legal profession. 

With regard to this little affair, I 
am sorry the hon. Law Minister had 
to come -with an amendment. In my 
humble opinion, the simple course 
would have been to direct the High 
Courts ~ issue orders that till the 
Bar Associations come. up they would 
issue the licence for advocacy after 
one deposits a sum of Rs. 250. After 
six months or so the Bar Associations 
would have come into existence and 
would have framed the rule5. It was 
a simple affair. The Law Ministry 
would have had nothing else to do. 
Taking the p()Wer of framing the rules 
and makng it cDmipJicated is unneces-
sary. Anyhow, the hon. Law Minister 
is sensitive to the need and urgency 
of the situation and he has done well 
to ·bring it forward. I sUPPOl't it. 

Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Sipeaker, Sir, I 
who leheartedly support the Advo-
cates (Third Amendment) Bill which 
the hon. Minister has moved for the 
consideration of the House. 

Shri Narendra Singh Mahida: May I 
rise on a point of order? Our Speaker 
has ruled, or has advi3ed, that Mem-
·bers should not approach 1Jhe Chair 
fJr cQlI1.sultations and carry on long 
conversations. I notice that it is being 
done and the decorum of the House ill 
not baing maintained. 



3759 Advocates BHADRA 2, 1884 (SAKA) -(Third Amendment) Bil! 3760 

.r. Deputy-Speaker: It is in con-
ne~ with the Bill. Shri Shree 
Narayan Daa may cantinue his ~. 

8lIri Shree NaraJlUl Ou: It is now 
clear that section 24 of the Act re-
quires certain conditions to be fulfill-
ed Iby those wo have obtained degrees 
in la.w for bei!Ilg enrolled as such and 
tile State Bar Councils have been em-
powered to frame rules for the pur-
pooe and have those rules approved by 
the Bar Councils. Then, they will 
came into et!ect. But there has been 
some delay and due to this delay a 
large number of graduates who have 
passed out just after the appointed 
date or the date that has been given 
there are idle and they cannot enrol 
themselves. Therefore, it has become 
nece;sary to bring thllI amenrliRg 
measure. 

I would like to prunt out one other 
fact about; it. I have given notice of 
an amendment to the ef!ect. 

.Aftar this Advocates Act was 
:!ImeJlded .... 

SUi Bade: The hon. Deputy-
Speaker is busy. You can wait for 
.. orne time. 

Shri Shree Narayan Oas: There is 
no question of waiting. 

Shri Narealira SiDeh Mahlda: 
Neither t:he hon. Minister nOT the 
hon. Deputy-Speaker is listening. 

Shri S. S. More: They are supposed 
to be attentive. 

Shri Shree Narayan Oas: In the 
elCisting Act, sect on 24(1) (c) was 
amended and in the plac-e of 'app:>int-
ed day' 2S'Jt February, 1962 was sub-
stituted. Even after thh date, a large 
number of law graduates have passed 
in Delhi and elsewhere. Therefore, 
it is necessary, in order that they may 
be exempted from this Act, that the 
elCisting Act should be amended. 
Therefore, I have given not:ce of the 
amendment. 
1599(Ai) LSD-6. 

Mr. Oepaty-Speaker: We will take 
it when we come to the amendments. 

Shrl. Slaree Na.n.yaa Ou: I, there-
fore, support 1Ihe Bill and I hope riq 
amendments will Ibe accepted. 

Shri Gaad Shanker: Mr. Deputy--
Speaker, I welcome thls Amending 
Bill wi1h regard to the frami~ of 
universal rules. There are a number 
of law graduates and as, just now, 
Shri Bade has said, they are not 
having their employment and earning. 
This is, of course, very necessary. But, 
I have got my serious objection with 
regard to this training clause and the 
examination clause as suCh. When 
this Constitution was being framed, 
there was a question that there should 
be some minimum qualifications for 
those who. are called upon to make 
laws and codify laws here. But no 
quaImcation was prescribed, and 'that 
clause could not find- a place in the 
Constitution. Now the Law makers 
have no educational qualifications: 
even _ nrin:imum. Then, again, in 
other ;prof!ess:ions too, when they are 
actually required to enter into that 
profession, there is no examination 
prescr~bed for entemg into that pro-
fession at all. 

One thing I know and I have ex-
perience of 25 yean of practice. I 
find that there are second class law 
graduates who appear at the bar and 
1!hey are more successful than first 
class law gr.aduates. This academic 
qualification has nothing to do with 
success at the bar. Now, we are going 
to make it compulsory that they have 
to take a certain examination pres-
cribed by the Bar Couneil in order to 
entitle them to start practice. That 
would be very very hard for th('m. 
They are also required to take the 
Law final examination. I find there is 
a tendency in several Universities 
now that 50 per cent. or lesser than 
that, 40 per cent.-;n some 91}-are 
declared successful. They have to 
take this Law final examination which 
is a difficult one .• In some Universi-
ties, hardly 20 per cent. are declared 
successful. After that, if they want to 



Advocates AUGUST 24, 1962 (ThiTd Amendment) Bill 3762 

[Shri Gauri Shankar] 
enter the profession, they are requir-
ed to take another examination pres-
cribed by the Bar Council. That would 
be putting them to a very great hard-
ship and inconvenience. 

'l1here was, of course, a sort of train-
ing for them for six months. Up to 
this time, they used to get the train-
ing at the hands of a senior in the 
local bar. No fee was prescribed to 
be paid. Now, there is a provisiDll 
that they have to deposit in advance 
the fee for training. That tOo will be 
a great hardship. A law graduate who 
has some fortune is required to pay a 
lump sum fee in order just to start 
practice. 

I find tilere is a fundamental defect 
in keeping tfrlls clause regarding train-
ing and examination. If that is under 
contemplatiOn, if tile Government or 
Law Minister is contemplating like 
tilat, there should be a universal rule 
with regard to each and every pro-
fession. Anybody who is called upon 
to enter a profession must take a 
prescmbed examination in order to .be 
entitled to join tile profession and 
that sh(}uld not be the rule only for 
this profession. Instances have been 
quoted and I need not re,>e:..t them. 
There have been eminent lawyers who 
are em;nent politicians. There was no 
such rule tilat they should take an 
examination of the Bar Council before 
entering the legal profession. I can 
assure you that the efficiency which 
is being maintained at tile bar will not 
be lower if TID such prescribed exami-
nation is required for those who wish 
to en:er tile profession. 

With regard to the formation of the 
rules, I welcome this measure. But, 
I submit that this provision regard'ng 
examination and train:ing will mean a 
very great hardship and it will create 
great injustice to new entrants to this 
profession.. 

• Smi Mohsin (Dharwar South): Mr. 
Deputy-Speaker I supPOrt thi~ Bill. 
Of course, it is not a new measure. 

The proposed Bill is in consonance 
with section 24 of the Advocates Act 
of 1961 which provides that he has to 
undergo a course of training and pass 
an exwnination after such training. A 
mere law degree is not sufficient tD-
day. Under thi:s proposed Bil!, the 
Central Government wants to take 
power to frame rules til! the Stal(, 
Bar councils frame effeeti ve rules. 111 
pursuance of section 24 (1) (d), many 
of the State Governments have fram-
ed effective rules. Some have not. It 
is only in tilose cases that the €entral 
and that too till such time that the 
State Bar Councils frame such effe{:-
tive rula 

Sctne of my friends argued that 
such a training was not necessary at 
all. I am very surprised to see that 
argument. Because, especially tor 
people who are entrusted v,'ith the 
property and even lives of certain in-
dividulas it is necsssary that they 
shOUld u'ndergo some training from 
some emient lawyer. He must be re-
ferring to his own olden days when 
education was also of that quality. 
Now the standard Of education has 
also' gone down these days. Some 
law graduates are engaged in other 
professions. After the lapse of so 
many years of their passing, they 
want to come and practice at the bar. 
After the lapse of 5 years, if they 
come to the court, taking sump brief, 
I do not think they will be compete~t 
to do that. It is !1eCessary that they 
must have some practical training with 
a senior lawyer. Othe~wise. many of 
the advocates who 1ake up such·briefs 
will not do justice to their clients. It 
is aU 'right in criminal cases. But, in 
civil matters, especially, some of the 
advocates lose tbeir case because of 
technical defects or defects in techni-
calities. For example, in the tri-
bunals, many of the claims are barred 
by Order II Rule 2 of the Civil Proce-
dure Code, because they fail to comply 
with aU the provisions. A client is in 
the hands of the lawyer. If the lawyer 



3763 Advocates BHADRA 2, 1884 (SAKA) (Third Amendment) Bill 3764 

handles the case wrongly, for no fault 
of the client, he has to suffer. 

Dr. M. S. Aney: Why do you say it 
is good i·n criminal cases? 

Sbri Mohsin: In criminal cases, I 
make this difference. The technicali-
ties are not observed sO much in cri-
minal cases as in civil matters. As 
a lawyer practising on both sideS, I 
am sure that it is not the form of the 
complaint that is material in criminal 
cases. Usually in civil matters, the 
plaint is a material document. Many a 
time, a junior lawyer will lose his case 
for not observing technicalities. Some 
senior lawyer will take a technical ob-
jection and ultimately it is the client 
who suffers. It is only to stop this that 
this training is necessary. This is only 
a provision to make cel'tain effective 
rules by the State Bar councils. It is 
a good measure and I support the Bill. 

Shrimati Sarojini Mahishi (Dharwar 
North) TOse-

Mr. Deputy-Speaker: The han. Law 
Minister. There is no time. 

Shrimati Sarojini Mahishi: I will 
take only five minutes. 

Mr. Deputy-Speaker: Two or three 
~nutes. 

J Shrimati Sarojini Mahishi: Mr. De-
puty-Speaker, during the first session 
of the Third Lok Sa.bha, I think we 
amended the Advocates Act. That 
was the second amendment of the Ad-
vocates Act. Now, the third amend-
ment of the dvocates Act has been 
placed before the House. I do not 
know whether we are making it true 
that we legislate in a hurry and amend 
it at leisure. Last t!me, on account of 
certain difficulties, the Bombay Uni-
versity could not announce the re-
sults in time, and, therefore, a Bill 
was brought forward fDr amending 
the Advocates Act. But, this time, 
certain representations have been 
Dlade by certain universities that 
proper provision has not been made 

as regards the Bar Council exami-

nations before a particular date, 
namely the 28th February, 1982, 
and, therefore, this amending Bill 
has been placed before the House. 

14 hrs. 

Now, the Bar Council examinations 
are being held already in some of the 
States, and some of the States had 
formed their Bar Councils even prior 
to 1958 or 1959. I wish tD bring to the 
notice of the Law Minister certain dif-
ficulties that have arisen in some of 
the States after reQlIg3Jlisation, on ac-
count of want of &<Hlrdination in the 
different parts :that have been 
brought together in the dif-
ferent State... We find that in cer-
tain cases while one State had its Bar 
Council ~other State did not have it; 
and the result was that some of 1.'he 
students who had appeared for the 
same examination of the university 
were asked to undergo the Bar Coun-
cil examination, while others were ex-
empted from that. That was the posi-
tion in one and the same State. I 
hope that this kind of difficulty will be 
removed as early as possible. 

The second thing that I want to 
bring to the notice of the Law Minis-
ter is th.is. Now that the Central 
Government want to tak~ over all the 
powers in regard to framing the ne-
cessary rules for the Bar Council exa-
minati.on, for conducting the necessary 
training, for fixing the period of train-
ing etc., I feel that if the rules are uni-
form, it would be much better. But, 
now I do not know whether the rules 
would be uniform or not, because the 
Bar Council examination is held only 
in those papers whiCh have not been 
included in the university sy.Jlabus for 
the study of the LL.B. course. For ex-
ample. in the Bombay University and 
the Karnataka Universitv I find that 
international law is included for study 
in the second-year degree course, and 
as a result, the Criminal Procedure 
Code, the Civil Procedure Code and ·the 
Evidence Act have not ·been ineluded 
In the svllabus. The result is that the 
Bar Co~ciI examination is held only 
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in those three papers and not in the 
others. As regard the Bombay Uni-
versity, it had added a few papers 
more. 

In order thaI the whole thing may be 
uniform, I feel that it is better evetO 
il we go through the syllabi of the uni-
versities and see the significane of the 
study of law, which was rightly stress-
ed by one of the hon. Members, and 
see that the whole. thing is uniform. 
Formerly, of course, we had the Native 
States etc., and, t.lj.erefore, the posi-
tion was altogether ~fferent. But, now 
we are having an independent India, 
and we must see that the law should 
be uniform as far as possible. It is, 
therefore, better that uniform laws 
and Wliform rules are made. 

Now, the difficulty is this. 28th 
February, 1962 has been fixed as the 
critical date, and those students who 
had passed before that date can be 
exempted from appearing for the Bar 
Council examination; and this provi-
sion has been made on account of the 
difficulties that certain States had ex-
perienced. I do not know what ex-
act'y the impediments .there were that 
"tcoo in the way of those States 
forming their Bar Councils, and why 
the Central Government could not 
prevail over the States to see that the 
Bar Councils were formed, and that 
the rules for t.'>e Bar Council examina-
tion were also framed within the parti-
cular period specified. 

Tn the present Bill, the time has 
been extended; not only h'as the time 
bee:> extended, but the Central Gov-
ernment a,e also taking overall powers 
t~ see that of any particular State is 
slow in fm'ming its Bar Council, then 
the Central Government could frame 
the n('!cessary rules and make the ne-
cessary provisions for conducting the 
Bar Council E1:"mination. At the same 
time, I feel that that will be a sort 
of lenient outlook towards those States 
which have been too slow and idle in 
constituting their Bar Councils. 

In order to remOVe the difficulties in 
the way of those students who had ap-
peared for the law e:x;amination after 
the 28th Februa·ry, 1962, I think that 
this particular amending Bill has been 
brought forward. And it' is a good 
thing and is in the interests of the 
student world, that such a amendment 
ha90been ,brought forward. But I 'hope 
that it will not again :be extended to 
something like 1963 or 1964 so that 
other students who may 'be appearing 
after 1962 or 1963 may also be tempted 
to make representations again. 

Section 58 of the present Act is also 
sought to be amended in this BilL 
That is a very minor iIUIlendment. This 
seeks to provide that ·those lawyers 
who are already prac·tising and who do 
not come under! either the Legal Prac-
titioners Act, 1879 or the Bombay Plea-
ders' Act, 1920 but who have got their 
sanads or the licences already and are 
practising and might have got exper-
ience for years :together, should not be 
deprived of their right to practice, and 

. they should also be brought within the 
compass of this enactment. It is for 
that purpose that this particular 
amendment has been sought to be 
made. 

As regrads training for the law gra-
duates, as a teacher who has worked 
for a few years in a law college, I 
wish to say, and I think I am entitled 
to say, that training is essential for the 
students coming out of the law col-
leges. It is not because other 'profes-
sions have prescribed training and I 
am suggesting and insisting that train-
ing should ibe there for the law gra-
duates also. But the whole point is 
that they should have rightly some ex-
perience under the able g~idance of 
some senior lawyers. 

Just as one hon. Member rightly 
stressed the significance of law, I wish 
to stress the significance of the inter-
pretation of law also. The law gra-
duates should have experience under 
the able guidance of a senior teacher 
to interpret law, because they are en-
trusted with the sacred duty of safe-
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guarding .the life, property and reputa-
tion of the parties concerned. There 
fore, if they are given a certain train-
ing, it will be better. 

Shri S. S. More: That is the object 
of the universities. 

Shrimati Sarojini Mahilihi: That may 
not be exhaustive training. That uni-
versities are giving only theoretical 
training. But I am talking of the prac-
tical .training. I do know that there 
are certain students who have not seen 
a court at all, and they have gone 
through the examination, and they 
have gOt a first class, and dis-
tiretion also, but they do not know the 
real significance of law, and as one 
hon. Member has rightly pointed out, 
they do not know how to interpret the 
law. 

Therefore, it is quite essential that 
they should undergo some practical 
training. I am not insisting on any 
examination being passed by them, 
but I am only emphasising that they 
should undergo a certain training and 
should have some experience to their 
credit before they are entrusted with 
the sacred duty of safeguarding the 
life, property and reputation of the 
people. 

Shri A. K. Sen: I am obliged to the 
House for the general welcome that 
has been given to this Bill, but it is 
my duty to answer some of the criti-
cisms which have 'been levelled, in my 
opinion, unjustly against Government. 

When the Advocates Act was passed, 
it was our intention to set up autono-
mous Bar, so that all the rules regard-
ing enrolment and other conditions 
governing the members of the Bar 
should ,be framed by the Bar Councils 
themselves. We could have taken the 
power then, if we wanted, to control 
the autonomous profession by rules 
framed by Government. But it was 
not our intention ,to do so, as it was 
not the intentiOn of this House. As in 
England, we wanted ·to set up a com-
pletely autonomous Bar .guiding itself, 
and ,governing itself by its own rules. 

Unfortunately, though the Act was 
assented to by the President on th~ 
IBth May, 1961, the High Courts took 
a long time to frame the rules for the 
elections. Even for the elections, Y"C 

left the matter to the High Courts, and 
We did not want to do through Gov-
ernment. We circulated immediately 
after the passing of the Act, a set ot 
draft rules to the High Courts, thinking 
that they would take time to frame 
the draft rules themselves. Nothwith-
standing that, they took a very long 
time in adapting the rules which we 
circulated. 

Then, the elections in some places 
we!"e not held until December, 1961. 
The Bar Councils were only set up iD 
January or February; I am referring 
to the last of .them; some were set up 
before that. But, though they were 
set up by January or February of thi .. 
year, and we are now in the monti> 
of August, unfortunately, there hav .. 
been no rules framed by many Bar 
Councils. Some have framed them, but 
the All India Bar Council have not 
approved of them, which is very ne-
cessary. 

Now, how is that to be ascribed to 
any fault of Government? An hon. 
Member opposite said that this spoke 
very badly of Government that they 
should be coming forward with amend-
ments frequently. Is it our fault that 
we did not foresee that the Bar 
Councils and the All India Bar Coun-
cil, composed of members who are 
most critical of Government every-
where, would fail to irame the rules? 
Everywhere, the Bar is the most cri-
tical of Government, and other aut-
horities. They think that every Gov-
ernment is inefficient, and they think 
considerably about their own efficiency. 

An Bon. Member: That is a pre-
sumption. 

Shri A. K. Sen: I think they "'ill 
reflect further now, now that some-
thing has been left to them. concern-
ing their own profession I.nd they 
have not lbeen very agile in framing 
the rules. So, I think it will give 
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them food for the future ~hen they 
criticise other authorities about in-
efficiency or delay. 

The same thing is true ~ith some 
of the High Courts which took a long 
time in having these elections con-
ducted and in setting up these Bar 
Councils under the rules to be fraDled 
by them. 

Having regard to this fact that the 
rules are not there, we are faced with 
this difficult position. Is the Govern-
ment to keep quiet and not bring any 
amendment simply because it may 
not look well that though the Act 
was passed in May last year we have 
to amend it for a second time? In 
my submission, Parliament exists not 
for prestige but to see that justice is 
done to everyone; and, if necessary, 
if grievances come to our notice, if 
defects have to be removed, it is the 
duty of ParliaDlent to rectify. It is 
the duty of this House and it has 
never failed to perform its duty. And, 
this is exactly the position. 

Originally, we thought that instead 
of nanling any date in the Bill we 
should take the rule-making power 
110 that we may name the date by 
rules which could be altered, as and 
~hen the situation required along 
~ith other rules ~hich may b~ neces-
sary to be fraDled, instead of having 
to come every time to ParliaDlent. 

But, as I have indicated, Govern-
ment is prepared to accept the 
amendment of Shri Shree Narayan 
Das. It is exactly what we intended 
and it is exactly the same as the 
request which the All India Bar 
Council has made to us that by the 
Act itself we should exempt all 
graduates who have passed before 
February 1963, because, according to 
the All India Bar Association, the 
Attorney-General writes to me, they 
do not expect the rules to be framed 
by the All India Bar Council before 
February 1963. That means, they will 
take 6 months more. That is what 
the Attorney-General has written to 

me. Having regard to that fact I 
think it would be our duty again'to 
indicate that ~e are going to accept 
Shri Shree Narayan Das's amend-
ment. 

That is all I have to say. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill further to amend 
the Advocates Act, 1961, be taken 
into consideration." 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up clause by clause consideration. 
Clause 2.- (Amendment of section 58) 

Mr. Deputy-Speaker: There 
amendment by Shri Hem Raj. 
moving it? 

is one 
Is he 

Shri Hem Raj (Kangra): I am mov-
ing it for the purpose of clarification. 
Sir, I move: 

"Page 1,--Omit lines 7 to 12." 
(4) 

Shri Shree Narayan Das: Sir, my 
amendment comes first. 

Mr. Deputy-Speaker: We will take 
it up afte~ards, after clauses 2 and 
3. 

Shri Hem Raj: Under clause 58, the 
rights of the existing Legal Practi-
tioners are not affected, until the date 
or immediately before the date on 
which Chapter IV comes into force. 
In that we are going to insert certain 
words. That provision already exists 
in section 55 of the Act. I do not 
think there is any necessity for insert-
ing these words, 'or any other la~' 
etc. in section 58. I think section 55 
is sufficient to cover all this. 

Shri A. K. Sen: We have examined 
it and it is necessary; as has been 
explained in the Statement of Objects 
and Reasons, there are certain lawYers 
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in Tripura and Manipur who are not 
covered by the existing clause. 

Mr. Deputy-Speaker: Does the hon. 
Member press his amendment? 

Shri Hem Raj: No, Sir. 

Mr. Deputy-Speaker: Has the hon. 
Member the permission of the House 
to withdraw the amendment? 

The amendment was, by leave with-
drawn 

Mr. Deputy-Speaker: Now, the 
question is: 

"That clause 2 stand part of 
the Bill" 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3..- ( Insertion of New section 
60) 

Mr. Deputy-Speaker: There is an 
amendment standing in the name of 
Shri M. P. Swamy. Is he moving it? 

Shri M. P. Swamy (Tenkasi): In 
view of what the han. Minister has 
given notice of I do not want to move 
it. 

Shri A. K. Sen: Sir, I beg to move7 

Page 1, line 22,-

after "The Central Government" 
i1t$eTt-

"after consultation with the Bar 
Council of India." (3) 

Mr. Deputy-Speaker: The question 
is: 

Page I, line 22,-

after "The Central Government" 
inseTt-

"after consultation with the Bar 
Council of India." (3) 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 3, as amended,' 
stand part of the Bill." 

The motion was adopted. 

Clause 3, as amended, was added to 
the Bill 

New Clause lA 

Mr. Deputy-Speaker: Shri Shree 
Narayan Das. You have got two 
amendments. How is your amend-
ment in order? 

Shri A. K. Sen: May I say, Sir, that 
I accept it, amendment No.5? 

Mr. Deputy-Speaker: Here you are 
not amending section 24. 

Shri A. K. Sen: Section 24 is 
attracted because of the amendment 
in clause 3. Clause 3 automatically 
attracts section 24, and section 28 of 
the Act. Section 24 is the crucial 
section. Because of that this amend-
ment is necessary. Section 24 says: 

"he has undergone a course of 
training in law and passed an 
examination after such training 
both of which shall be prescribed 
by the State Bar Council:" 

Then, in section 28, it goes on to say: 

"A State Bar Council may make 
rules to carry ou t the purposes of 
this Chapter. 

(2) In particular, and without 
prejudice to the generality of the 
foregoing power, such rules may 
provide tor-

(b) a course of practical train-
ing in law and the examination 
to be passed after such training 
for admission as an advocate on 
the roll of the Bar Council;" 

Because no rule has been framed 
under section 28, section 24(1) (d) 
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[Shri A. K. Sen] 
becomes difficult to be complied with; 
and that is why we are taking the 
rule-making powers under the main 
clause, Clause 3. Section 24 is not 
only directly connected but intimately 
connected with this. Because of the 
difficulty, we are bringing in this 
amendment. 

"'1~:~~,~if; 
~ ;;iT "Ii't~c ~,~ ~ ~¥ if; 
~it~, ;;rqfifi~mr~ ~c; 
it "Ii't~c ifi~ oq'n: ~ f,o wt 
rn if; f~ <'1m iJ'lfT ~ I ~ i!i1t 
~cmrif;~T<rif;~~, iit~ 
~ if; ~ if; wr,~ ~ "Ii't~c m;; 
'CfI"!Iim.:~,~~~~wr,~ 
. me ~ 'liT "Ii't5 ~ fifilfT "IT ~C!T ~ I 

8hri A. It. Sen: That is what I 
have answered. 

Shri Bade: It is not according to 
our rules. 

Shri A. K. Sen: That is wha\ I 
have said; it automatically relates to 
sections 24 and 28. 

Shri S. S. More: According to our 
rules, if an amendment is to be 
made .... 

Mr. Deputy-Speaker: You object to 
the amendment, Shri Bade? 

Shri Bade: Yes, Sir. 

Shri S. 8. More: When an amend-
ing Bill is before the House, Members 
of Parliament can move amendments 
to the clauses of the amending Bill. 
But there is a relevant part of rule 
SO. It says that-

"an amendment shall be within 
the scope of the Bill and relevant 
to the subject matter of the 
clause to which it relates." 

I am reading rule 80 of our Rules 
o! Procedure. This particular rule is 

very much permissive in scope and 
may cover other things. What is laid 
down in this particular rule may even 
cover an amendment to other sections 
of the principal Act not covered by 
the amending Bill. 

I am giving wide scope to the words 
'relevant to the subject matter of the 
clause'. Even Shri Bade will not 
question the relevancy of the amend-
ment. My submission, therefore, will 
be that if we have to fulfil the pur-
pose of the Bill and carry some 
succour to the suffering students, this 
amendment will serve that purpose 
more effectively than even the 
amending Bill itself. That is my 
submission. 

8hri Bade: He can bring another 
Bill if he wants. 

Mr. Deputy-Speaker: Normally, 
this amendment will be out of the 
scope of the Bill.... (Interruptions). 
But it relates to section 28 and also 
section 24--the course of practical 
training in J::!W and the eXanl!nation 
to be passed after such training by 
the candidates. These are to be pres-
cribed by rules under section 28 of 
the principal Act. This amendment 
seeks to gi\'C' rul? rr.:lking po,vcrs to 
the Govcrnmc'lt. So, it is attracted. 
The amendment sought to be made 
by Shri Shree Narayan Das is attract-
ed by sections 28 ~nct 2 f of the princi-
pal Act. There is also a ruling from 
the Chair which says: 

"It is possible to conceive that 
a matter may be connected, may 
form part of one argument, may 
require amendment in another 
section of the principal Act which 
is not touched by the amending 
Bill. But in such cases the rule 
is very clear-such amendments 
are permissible. It is not that a 
particular section must be only 
referred to. The substance of 
the matter has to be looked to. 
The main point is, if there is one 
intimately connected subject, then 
amendments will certainly be-
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admissible, because that subject is 
touched by the amending Bill." 

I follow this ruling and hold the 
amendment in order. Is the amend-
ment acceptable to the hon. Law 
Minister? 

Shri A. K. Sen: Yes, Sir. 
(Amendment made): 

Page 1,-
after line 4, insert-

'IA. Amendment of section 
24.-In sub-section (1) of section 
24 of thE! Advocates Act, 1961 
(25 of 1961) (hereinafter referred 
to as the principal Act), for the 
figures, letters and words "28th 
day of February, 1962", wherever 
they occur, the figures, letters and 
words "28th day of February, 
1963" shall be substituted and 
shall be deemed always to have 
been substituted.' (5) 

(Shri Shree Narayan Das) 

Mr. Deputy-Speaker: Question is: 

"That New Clause lA stand 
part of the Bill." 

The motion was adopted. 
New Clause lA was added to the 

Bill 
Mr. Depnty-Speaker: The question 

is: 

"That Clause 1, the Enacting 
Formula and the Long Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Long Title u·",." added to the Bill 

8hri A. K. Sen: Sir, I beg to move: 

"That the Bill, as amended, be 
passed." 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill, as amended, be 
paased." 

The motion was adopted. 

14.24 hrs. 

MOTION RE. MODIFICATION OF 
CONDUCT OF ELECTIONS (SECOND 
AMENDMENT) RULES, 196~ontd. 

Mr. Depnty-Speaker: The House 
will now take up the motion on Con-
duct of Ejections (Second amend-
ment) Rules moved by Shri Shree 
Narayan Das on the 19th June, 
1962: 

"This House resolves that in 
pursuance of sub-section (3) of 
section 169 of the Representation 
of the People Act, 1951, the follow-
ing amendment be made in the 
Conduct of Elections (Second 
Amendment) Rules, 1962, laid on 
the Table on the 19th April, 1962, 
namely: 

'omit rule 3.' 

This House recommends to Rajya 
Sabha that Rajya Sabha do concur 
in the said resolution." 

The Minister of Law (Shri A. J[. 
Sen): Sir, I have to move the two 
amendments which stand in my name 
and which, I think, Sliri Shree Narayan 
Das will accept. It will be remem-
bered that certain apprehensions were 
expressed in the course of the discus-
sion on the amended rule 93 that 
there may be a chance of the packets 
being tampered with. It was essential, 
therefore, that whoever opens it 
under a court order or under this 
rule must give a reasonable opport-
unity to the parties concerned so that 
they may be present and everything 
may be done in their presence and 
n'Jt>':-:g :.' ~'>ne behind their backs. 
It was also felt that the Ejection Com-
mission should not make an order 
without recording the reasons. I am 
therefore moving the following 
motion: 

"This House resolves that in 
pursuance of sub-section (3) of 
section 169 of the Representation 
of the People Act, 1951, the 
following amendment be made in 
the Collduct of Elections (Second. 
Amendment) Rules, 1962, laid on 
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[Shri A. K. Sen] 
the Table on the 19th April, 1962, 
namely: 

'add the following as sub-rule 
(2) to rule 3,-

(2) To sub-rule (1) of rule 93, 
the following proviso shall be 
,added, namely: 

"Provided that-
(a) where any such order is 

made by the Election Commis-
sion, the Commission shall. 
before making the same, record 
in writing the reasons therefor; 
'and 

(b) no such packets shall be 
opened nor shall their contents 
be inspected by, or produced 
before, any person or authority 
under any such order of the 
Election Commission unless that 
person or authority has given 
reasonable opportunity to the 
candidates or their duly autho-
rised agents to be present at 
such opening, inspection or 
production." 

'This House recommends to Rajya 
,Sabha that Rajya Sabha do concur in 
the said resolution." 

Shri Shree Narayu Das (Dar-
bhanga): Sir, I accept the amend-
ment. 

Shri Bade rDse-

Mr. Deputy-Speaker: We had 
.already had a long debate. 

Shri Bade (Khargone): The amend-
ment was not there at that time. 

Shri A. K. SeD: The amendment 
was as a result of that discussion. 

Shri Bade: That day the discussion 
,was postponed saying that the hon. 
Minister would give a reply. Instead 
of the reply, he has brought in an 
'amendment. 

Shri A. K. SeD: I was to have 
replied. But in deference to the 
wishes of the House, Government has 
introduced this amendment. 

Rules, 1962 

Shri Bade: That is not enough. 

Shri A. K. Sen: If the hon. Mem-
ber wants, he may have his say. 

'" .. :~~~, 
,~ om: ;;riI" llW <n: ~ <n: f~ 
gm '"' Oof ~ q'Ifr 'iT fit; ~ 
~ 'q1f{ q-~ 'tiT ~ ~, m 
~ ~ ~ ~ ~ '!lIT rn crr.r ~, 
~ <n: SIIIirn mrr ~ I ~ ij1fi 1i' 
~~f'li .j~~rn~~ 
~ ~ crn;r ~ ~ I 1t'Ii om: 'q1f{ 

f~ ~m if ~ ~ Ai q;ort 
~c,~~~~~~,~ 
~ fifilIT ;;mIT ~, ~ ~ ~ 

q-~ 'tiT ~ ;;mIT ~ m ~ ~ 
~ 'flIT ~, ~ ~ '1cIT ~ I 
~~~~"1'R~ 
~ 'tiT ~1 fum q'Ifr ~ I ~ 
~ ~);;r ~ f~ gm 'iT ~ it ~ 
~tm'iTf'li~~~~,~ 
'tiT ~ 'fiT ~ fu~ ~ m<: ~~ 
~ a:tf<m fOfllT ~, ~ mf1Jc 
f.f;Irr~ I ~~~m~~ 
iI>'T ~ I ~ m ~ ~ f.f;Irr q'Ifr 

'iT f'li ~ <n: fcr;m f.f;Irr ;;rr ~ ~ I 
~~TqM~;ii~ifAi~ 
~~'Ii>:f~~I~ 
~T~;mr~il>'Tttt:~ I f~ 
mfq;m if 1t'Ii om: ;;riI" f~ f~ 

~ firo, ~ ~ 1ft ~ 'tiT ~ 
f.f;Irr;;rr ~~, ~;;IT ~ ~ 
;;rr~~,~~~~~1 
~ crffit ~ ~);;r ~ tm 'iT flI; ~ 
1t'Ii fmc ~ ~ ~ ~ it ~ 
~~~T~~crr~,~'Ii~~ 
f~f~~m~~~~~1 
'lIiI" ;;it ~ mIlT q'Ifr ~, ~ it IfiW 
q'Ifr ~ f'li qrif ~ ~ ~ ~ I!il 
~~lll~~fl!i~~ 
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mt cmr ~ I ~ 'l:ft ~ lfllT ~ fiI; itm (b) no such packets shall be 
~ ~ fm1; U~ fom ;;rriiit I ~ opened nor shall their contents 

be inspected by, or produced -m ~ ifln" ~ ~ ~ mq-, w ill before, any person or authority m if ~ 'l:ft ~ ~ if Of@' ~ under any such order of the 
~ ~ I Election Commission unless that 

l:1. person or authority has given 
~~~f~\'ITfirf~~ 

~itsiti! ~ ~m .rnr;:~ ~ I 
~~~.~~~if 
tR ~i! ~ qy m.: wif>"t on'%lil1 
m 'l:ft It<ti ~ ~m iI>'t ~ f~ 
~ H'i,~ il1 ~ Ii<: ~e.q ~ 
ftliTlfllT~ I ~~~ll~~ 
~~m~!Jil1~;~i!~ 
~ ~ ~ lfllT ~, m 'lfTor ~ 
~ ~ mit ifln" ~ <mIT ~, ~ ifl't if 
¥i m ~ fom lfllT ~ I ~ m ~!J 
ttrf~ ~ ~ i[~ lfi't ~ 'iif~I'" 
~ift~OT~1 ~'~~f~Wli<: 
~ a<:il: if ~ ~~ f<'flrr ~ 
<nfiI; ~ ~siti! <'frof 'I>'T .... ~ 
~ififtl 

Mr. Deputy-Speaker: The question 
is: 

"This House resolves that in 
pursuance of sub-section (3) of 
section 169 of the Representation 
of the People Act, 1951, the 
following amendment be made in 
the Conduct of Elections (Second 
Amendment) Rules, 1962, laid on 
the Table on the 19th April. 1962, 
namely: 

'add the following as sub-
rule (2) to rule 3,-
(2) To sub-rule (I) of rule 93, 

the following proviso shall be 
added, namely: 

"Provided that-
(a) where any such order is 

made by the Election Commis-
sion, the Commission shall 
before making the same, record 
in writing the reasons therefor; 
enel 

reasonable opportunity to the 
candidates or their duly autho-
rised agents to be present at 
such opening, inspection or 
production." 

This House recommends to Rajya 
Sahha that Rajya Sabha do concur in 
the said resolution." 

The motion was adopted. 
Shri Shree Narayan Das: Sir, I 

beg leave of the House to withdraw 
my motion. 

Mr. Deputy-Speaker: Hail the hon. 
Member the leave of the House to 
withdraw his motion? 

Several Bon. Members: Yes. 
Th.e motion was, by leave, withdrawn. 

Mr. Deputy-Speaker: We will now 
proceed to Private Members' Business. 

lUI hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIXTH REPORT 

Shri Bem Raj (Kangra): Sir, I beg 
to move: 

"That this House acrees with 
the Sixth Report of the Com-
mittee on Private Members' Bills 
and Resolutions Dresented t.O the 
Hause on the 21st August, 1962." 

Mr. Deputy-Speaker: The question 
is: 

''That this House agrees with 
the Sixth Report of the Com-
mittee on Private Members' Bills 
and Res'oJutions presented to the 
House on the 21st August, 1962." 

The motion W(I$ adopted. 
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14.32 hrs. 

RESOLUTION RE: URBAN AND 
RURAL HOUSING AND SLUM 
CLEARANCE SCHE:MES--eontd. 

Mr. Deputy Speaker: The House 
will nOW proceed with the further dis-
cussion of the following Resolution 
moved by Shri Ananda Nambiar on 
the 10th August, 1962:-

''This House calls upon the 
Government to set up a Com-
mission to enquire into the pro-
gress made in regard to the urban 
and rural housing and slum 
clearance schemes and to suggest 
measures for their speedy com-
pletion." 

Shri Nambiar may continue his 
!peech. 

Shri Nambiar (TiTuchirapalli): 
Sir, I had the honour to move this 
resolution on the lOth August, but 
still to remind the House about it I 
shall read out the resolution once 
again: 

''This House calls upon. the 
Government to set up a Commis-
sion to enquire into the progress 
made in regard to the urban and 
rural housing and slum clearan-
ce schemes and to suggest mea-
sures for their speedy comple-
ti'on." 

Even after fifteen years of indepen-
dence, as regards the question of 
housing for the people in the urban 
areas as weI! as in the rural areas, and 
particularly that of slum clearance, 
Government have not progressed to 
any considerable extent. I am quot-
ing figures to show that on an 
average, from all the statistics at my 
command, it is seen 'that about 100,000 
h'ouses are being cQnstructed both 
by the private and the public seeto'!' 
in a year in this country of 440 million 
people, whereas in other countries it 
is difftcu1t. They may say that other 
countries have progressed very well 
industrially and otherwise and there. 
fore they can do so. But let us see 
the facts. In a country like America, 

Urban and Rural Housing 
and SLum Clearance Schemes 

where the population is only equal to 
40 per cent 'of ours, they construct 1 
million houses a year. And in the 
Ur>ited Kingdom, where they have a 
pcpulation which is only one-eighth "f 
our" :hcy construct three times the 
number of houses that we construct 
here-that means 3 13khs of houses " 
year. 

Here ~he Government would say 
that in ",,""tries like America Or the 
United Kingd'om there is so much 
progress in all respects and therefore 
they could build more houses. 
But I submit that for building 
houses especia!!,. for t:oc lower and 
middle income .group, what is 
required is nnt very much of a" indu,_ 
trial advance, but a Utle bit 
of bricks, a little -amount of 
cement and lime. If the!.'e is " wiH 
on the part of the Gove:,-nment to 
construct houses and if the Govern-
ment will allow the people to do it 
and give them the necessary facilitic •. 
We can build mOre houses, and in 
these fifteen years we could have 
satisfied. at least to some extent, the 
needs of the people. 

But unfortunately we hear that we 
are already having a shortage t! 
housing, in the urban areas, to the 
extent of 60 lakh houses, according 
to government figures. I have seen a 
report wherein the then Housing 
Minister, Dr. Gopala Reddi, had 
stated that we have almost solved tW0 
problems, namely that of food and 
that of cl'oth needed for consumption 
in this country. But I find, even 
according to his figures, that we have 
not improved in these two items as 
well. In 1954 the per capita con-
sumption of food was 15' 7 oz. and in 
1960 it went down to 15' 4 oz. The 
per capita consumption of cloth was 
16' 4 yards in 1t56 and it went down 
to 15' 7 yards in 1959. So even that 
tall claim made by the then Housing 
Minister, Dr. GopaIa Reddi, that 
''having satisfied these two main 
issues, we could pass on to that af 
housing" is not correct as even in that 
respect we have not improved. We 
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are deteriorating, I am s'o sorry to 
.3:)". 

We have seen the recent growth of 
the bigger cities like Delhi, Bombay. 
'Calcutta, Madras, etc. We are aware 
of the growing population. But .... e 
are unable to deal with the housing 
"roblem, not only in the cities but 
~ven nearabout. 

I have got some figures with me 
which I shail lay before the House. 
For instance, in Bombay there were 
about 700 residential buildings which 
were conside'red to be dangerous by 
the Municipal Corporation several 
years back. But Government could 
not find alternative accommodation 
for the six thousand families resid-
ing in them. So the position conti-
nues, it is even worse. This indica-
tes the position as it exists in Bom-
bay. 

In Delhi the position is still worse. 
In Delhi every month, or every alter-
nate week, we find the slum dwellers 
going en masse to the Minister of 
Home Affairs or to the Minister of 
Works, Housing and Supply and 
making representations. And Very 
freely--of course, our Ministers are 
good in that respect-they give pro-
mises. Here is a promise given in 
which they say that "the scheme will 
b~ begun soon and all concerned wjJJ 
be consulted". These promises go on, 
but the houses are not built. 

Of course, there may be an attempt 
made here and there. For instance. 
this Ramakrishnapuram housing colony 
has cropped up and it is intended for 
government servants and others, but 
I find it has not been fully occupied 
and the essenLal amenities like elec-
ridy or water or the C.H.S. facilities 
are denied, dacoities and thefts are 
going on and there is no congenial 
environment in th.t area to enable 
people to go and live in. I do not 
lcnow whether they have completely 
altered this housing to the 
employees, but the figures show th.t 
at present there are 60,000 govern-
ment employees without housing in 

Delhi. Plans aTe already complete to 
build 8,588 houses in the city during 
the Third Plan. Seeing the back-
log, at this rate how many years 
would it take even for this 10 .... -
income group employees to get housing 
accommodation? I do not know how 
the low-income employees manag 
with what little amount is left aftE 
paying the rent of the so-c.alled house 
that they live in. 

Coming to the question of slum 
clearance, I may be permitted to sub-
mit that this scheme which they speak 
of as slum clearance was there and 
selected cities were taken, and there 
is a tall talk of slum clearance. That 
is for political purposes. Ministers 
or high officials or V.LPs go about, and 
particularly Members from the Trea-
sury Benches go round and speak so 
sweet to the poor people that they 
are planning for slum clearance. I 
would request the hon. Minister to 
give Us facts as to how far the ques-
tion of slum clearance has been tackl-
ed and how far the slum dwellers 
haVe been rehabilitated. I know how 
in Delhi, Bombay, Madras and other 
big cities, almost like -a locust in-
vasion, policemen suddenly come 
down and get the slum dwellers out, 
make them go, and make them pave-
ment dwellen and beggars. We find 
that without giving them any alter-
native accommodation t.o rehabilitate 
themselves in many cases they are 
left as beggars in the streets. 

On the auestion of housina we find 
that in the Second Plan a sum of 
Rs. 25(} crore.~ was allotted for public 
housing, including mining work erg, 
plantation and railwav worke'rs and 
State emplovee,. And st.iIl this is 
the state of nfl'airs. In the Third Plan 
there is an allotment of Rs. 450 crores, 
including Rs. 60 crores from the Life 
Insurance Cornoration for construc-
ting houses. It is up to the hon. 
Minister t'O tell Us how much out of 
the Rs. 450 cmre, he is going to uti'ise 
and how far he can build and satisfy 
the growing needs of the urban and 
rural populace. 
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Now I come to the question 01 

availability of materials and land re-
quired for constructing houses. 1 
know that In certain places, in urban 
areas or round ab·out big cities, pro-
curement of plots and sites for cons-
truction of houses is very very diffi-
cult. The prices have gone up. The 
Government are not in a position to 
secure plots and they are not giving 
these plots to the perS'ons or the 
societies who want to construct 
houses. I know what happens in my 
own place, Tiruchirapalli, which is 
a small city with only four-Iakh popu-
latioll. There, sites for houses are 
obtained only by the higher income-
groups, by persons who can afford to 
obtain or purchase their own house-
sites by their own means. To them, 
the Government procure house-sites 
whereas for slum clearance and for 
the low income-group and the middle-
class empl"oyees, it is impossible to 
obtain house-sites. The prices have 
gone up several fold. I would re-
quest the hon. Minister to contradict 
me if this is not so. What is the 
diftlculty that he is finding in ob-
taining house-sites? If legislation is 
required, it must be made, and the 
State Governments must be told that 
house-sites are to be obtained at any 
cost and given fo the people along 
with the materials required. 

With regard to material, the Gov-
ernment do not take pains to see that 
the materials are supplied. Take the 
question of cement, for example. 
Cement is required for building houses 
at least to a small extent if not very 
much. We find palatial buildings 
being constructed, cinema houses 
being c'onstructed, wherein hundreds 
of thousands of bags of cement are 
being used, whereas for the construc-
tion of small houses, if some bags of 
cement are required, the official says 
there is no cement available! I know 
from my own personal experience 
that the Government do n"ot take pains 
to see that cement is distributed to 
the house-build!ers of private men 
and societies woo are to be 

C tearance Schemes 

encouraged in house-construction. 
The Government may say that there 
is a machinery for allotment, there is 
a method for distribution and that 
anyone can go through that machi-
nery and get the cement. But I may 
be permitted to submit that only 
those who are higher up in the so-
ciety, who can afford to indulge in 
in tactics to get cement, get it. The 
poor man· in the village or in the urban 
areas finds it very difficult to get 
cement and such "other materials as 
are required for the construction of 
houses. 

There is a provision for the grant 
of housing loans to the rural popula-
tion for construction of houses. In 
regard fo that, we will find that we 
are in a miserable state of affairs. 
These loans are not normally granted. 
They have got their own red-tapism. 
Red-tapism may gO on, but then why 
do yOU talk of having the schemes of 
rural housing? The hon. Minister re-
cently held a seminar; I think it WB!. 
held in Mysore, where it was stated 
that E'fI'orts should be taken to grant 
l"oans to the rural population to the 
extent of 66 2/3 per cent. I think it 
was held in July last. 

The Minister of Works, 
and Supply (Shri Mehr 
Khanna): Yes. 

Housing 
Chand 

Shri Nambiar: They said there that 
66 2/3 per cent of the cost of build-
ing is to be given as loan by the 
State Government if the house is to 
be constructed according to the pla::s 
submitted by the State authorities. 
There are so many if's and but's there, 
that the loan will not be given. 
The total amount of the loan that 
has been distributed, according to 
the reports I have, is to the tune of 
Rs. 3: 3 crores for the whole of India. 
From this yOU will find that the 
Government speak much and propa-
gate much but when they c"om.. to 
brass-tacks, you find that the housing 
scheme is totally shelved. and that 
the States do not also co-operate· 
much. 
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Lastly, I come to the question of in-
dustrial housing scheme. Under this 
scheme, the Government will give 50 
per cent snbsidy to the employees and 
they have to construct the houses. 
There is a provision for loan to the 
extent of 25 per cent. I would ask the 
hon. Minister to tell us how many 
houses have been constructed by the 
employers SO far. If the Government 
could n'ot persuade the employers to 
build, what is it due to? This is the 
question I pose. I find from the 
figures that are at my disposal that so 
far they have constructed only 18,332 
houses ever since 1952. Durinl! the 
last ten years of the scheme, they 
have constructed only 18,332 houses 
at a cost of Rs. 5' 41 crores sanction-
ed by the Centre. What is it due 
to? What is it that the Government 
intend in regard to this scheme? 

Let us see thp number of houses 
constructed under the industrial hous-
ing scheme. Of courSe. for Gujarat 
the figure is a lar~e one: In ten years, 
they have built JUSt 250 houses in 
Kerala. I may be corrected if I am 
wrong. In Assam,. thev have built 
303 houses; Orissa. 620; Punjab, 2,500; 
Rajasthan, 1,422, West Bengal, 6,812. 
This is the work donp. under this 
scheme by the Statp Governments and 
the employers .put together, on a 
subsidy granted by the Central Gov-
ernment. Here, it is clear that the 
Central Government is not taking 
enough pains or is not putting enough 
pressure on the employers to avail 
themselves of this opportunitv to 
construct more houses. If this i; so, 
how can the question of housing be 
solven? 

In regard to slum clearance, the state 
of affairs is woeful. In regard to 
urban housing for the middl .. incomp.-
group and the lower income-group, 
the Government could not even do 
a bit. In regard to rural housing, as 
I said, in respect of grant of loan and 
such other things. the Government 
only make propaganda and speeches 
but actually do not do anything. In 
regard to industrial housing, I have 
shown what the position is. 

Housing and SLum 
Clearance Schemes 

This is a subject in which you do 
not require foreign eXchange. In the 
case of other thines, they will say 
that they do not have foreign ex-
change, they cannot import this and. 
that and so on. 

Mr. Deputy-Speaker: The hon. 
Member must conclude. 

Shri Nambiar: I have taken just IS 
minutes. 

Mr. Deputy-Speaker: He has taken 
more than 20 minutes. 

Shri Nambiar: I sha!1 conclude in 
two minutes. I would humbly ask 
what sort of foreign exchange is re-
quiTed in procuring lime and bricks 
and arranging for some ordinary faci-
lities to be accorded for house-build-
ing. If the housing problem cannot be· 
solved by these five year plans, the'1 
-God ·forbid-I think we may not be 
in a position to solve any problem 
L'l this country. This is the easiest 
problem that the Government can 
S'Olve in the quickest manner, and here, 
the Government have miserably fail-
ed. That is why I move this Resolu-
tion that a Commission may be 
appointed to go into the question as to 
how this problem Can be solved in 
as quick a manner as possible. 

I commend this ResolutiOn to the 
House and I request that it may be 
accepted. 

Mr. Deputy-'Speaker: 
moved: 

Resolution 

"This House calls upon the 
Government to set up a Commis-
sion to enquire into the progress 
made in regard to the urban and 
rural housing and slum clearance 
schemes and to suggest measures 
for their speedy completion." 

Shri B. K. Das (Contai): I beg to 
move: 

That in the resolution, after "rural 
housing" insert-

"schemes with particular refer-
enCe to those for the low and 
middle income groups". (1) 
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ilm ;;rU~ ~ f<m<tT ",TcIT, cr.r 'fflT ;;<1CIT 
f.I; <lI1ll', 'FFf! iIfI<: 'i>1lm 'ilfT ~ I 

1l ~ ~T :qJ~cj"f ~ ftf) ~ 
~) 'fOT ~ ~ <I~ ![T ~'fC~., 

~ '3'if <tiT ~rif ~ Qr.,l "'1%~; 
~1 ~r iifr~: +i f: I ~. ti"'-f. ~ for. >i~if'f 
~: ~,-.; :t m 'f'<: fllf~ ;;;T\?:ol ,<;1% 
~ 'f''t, ~ ~ <IT<'IT ~ ? """ ~: <mi 
~<f ~, ~ ~~ !~ ~ I ~<r'!: if;';i ,,-;; 
it ~ 'R ~ ~ f;:rq ~'" ~, 
CIT '3'<1 ifi"rll;;ff ~ f.I; ~ lIT;r ~ I $ 
.ffi <f;fr ? '3'<1 'liT <rg<r ~ rn iJ:M 
~ I ~ ;f t!'f. ~ if 1f,lj ;:r ifiIi' ~: ;::q;r 

~ fiRr iIfI<: ~m ~ ~ if(lTlfT 
;r;:;r~f.I;~~~~~f~ 
rm ~,~ ~ ~ ~ f<;if;rij· t ? 
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:a<I' lIil ~ ~ ~ ~~ ~ flr.tat 
~1~mr'IiT~m~, ~~ 
~ IffiT ~ I ~ f1rf~ ~~ 
~ifi'tQ"~'IiT~m~, 
Q"T~~~~l,~ m~ 
ifi'tf <rrn i:tU ~ ~ ~ ~ I ~I lfli 
m ~ fipro.ff if, 1f<m<l ~ m 

wn:f~r'li"r ~~mnm 
'li"T~ ~ (f~'IiT. ~;;~ 
<Pr ~ Qlf '1@ f~ iflIT, ffi ~o ~ ~ 
if,~lf"<?~~~~f'li"~ 
~ fu<f. ,,~ <'frrr1 ;tt '1@ ~, ~ ~t 
tn: ~ cffir ~ <'i'ttff ;tt ~ ~ f~ 
tn:~,f~'IiT~~~w.~ 
'I>'lt~~<rT~~~, fJl"ij"it; 
~'Ii"~~t'IiT~~~<: 
m<: m ~ rorr ;;rr~ I ~T ij"'Ii(ff ~ f~ 
~lf"i'1 ;r ~~ ~i ~ ~T<:r ~ rn 
flrf'l"$ :a<I' 'li"T ~ ~ ti;'if" m~ q~ 
f~ r<: ;;@ ~iiIT, ;:;r.r ~ ~ ~ <'f"'ilr, 
if ~ ~ <'fTor, WI<: :a<I' 'li"T fmiT 
~ ~ ~ ti;'m If?.IT rn WI<: 'if;; % 
foo <fio; ~r iflIT, it~ if, f<;i[ ll;~ ~if;C 

if'! "fTlf<T, ;:;r.r f~ ~ u:'I> 'I>t;fr mmr 
'liT ~~~~~rnmimq; 
u~ 'li"1 ij"~G:T 'liT 'lfimm~ <:"«T ~ I 
~. m'f *'" ifT'i;~ !iOO ~if ~ ri ~ 
f'li" ~ :a<I' oi'1lr1 if, fu;ff ifi't fl<r.it;;r if'l"R 
;tt ifi'tfmr ;; ~ rn '3;; m if,!!lT ~1<: 
l!tnr!l1 'liT ~ ;tt '!i;iV~ ;; ~ I l{ 
:a<l'ij-~mfit;~~~mifi't 
'!it ~ ~ G:f ~ ~ ,!fnr!lT if ~ ~ 
~ I l{ ri ~ "~ffi ~ f~ if <'fM" 
iIifo.r (MlfT m ~, fin<: <iT :a<I' <tt 
-rf1;rl:rr 'li"T ~T <1m ~, m '<Iff '!it 
Fro rorr ;;nm ~ m-( ;a<lif, ij"flI'I'f ifi't 
~ ~ rorr;;nm ~ I ~.~ ffi ~ 
~Il:W~f~ ~m~qr~ 

~ t; ~ '" <tt iI1TT'ffi it; 'f'ffi" 'liT iI'1f'IT q-~ 
'Ii"<: ~ ~ I ~ 

~m ~ m'f ~furi[ f'li <:n!' ti"'l~~ 
if~~$"'I;r~~ I~tn:~ 
m ;Of ~ ~ cffir iifTf~;YG:T '!it ij"m 
~rnit;f<'fii~~~h~ 
~~~;Ofcrom;ttl~ 

lflfI~~f'li"~~.ofT~;a<I 

~ ifi't ~ ~ ~ I ~ lflfI1f'OIT~ if;;r 
<:'lfT ~ ? lT~ lflfI ~ ~ ~ ~ "lfT 
afr<1\"T ~ ? 

l{ m'f ;tt 1f~ mfu<: if ~ ~;;r 
~;:rr ~ f~ ~'! 'liT 1f<fflir fri 
f>lf;;fGU ;tt 'li"Tfoll'f lfT flrf;;~T ~ 

f~ it; ~ 'li"T if'i'R1 ~r ~ ~ I 
qrur mr ~T flrf;m:ti ;f wR 'ET<: m<: 
ifi'ifo ... t or;;r <'fT ~T ~ ~ iif'IT .rr ~ 
~f'A" m;f lI"T"fT crtQ" 'if;; ~ iifTCfT 'liT 
f~m I~" f<1ii ~ wfrn ~ ~ f'fo 
It\>. ifli <l'iT1lT;;r~ m<: if ~ 'f>lf"fTfm 
~; f~ fl1f;;fC>': <'1"'" '3ij" if mil oT 
'if;; tn: l!~if 'if9' o;fi-..: if ~T if ~~ ~q 
ffif~ it~ if ~~ ~r mm ifit ... 1>.: o;rR 
cffir~~l1 <'1">.:<;. 'li"r.~;;~ij"<ii I 

Shri B. K. Das: Sir, several hous-
ing schemes have been adopted to 
provide houses for different kinds of 
pe'ople. In the industrial housing 
scheme and other schemes, the em-
ployers have been helped in the form 
of subsidy for building houses for 
their employeeso The State Govern-
ments also are being given loans and 
other help fOT taking up slum clearan-
Ce and other schemes. Private indi-
viduals, those who fall under the low-
income and middle-income gI'oUPS, are 
also being helped with loans and sub-
sidies for building houses. 

As I said, there are so many schemes. 
But it appears that there is lack of 
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co-ordination amongst all these 
schemes and because of that adequate 
!'esults are not forthcoming. 

There was a proposal for a Central 
Housing Board and also for the es-
tablishment of Housing Boards in 
States. The matter has not been fina-
lised. Some States might have had 
their own Housing Boards, but because 
there is no Central Housing BoaTd the 
co-ordination work is not possible. 

As has been pointed out previous-
ly by some speakers, the allocations 
made from the Centre were not fully 
utilised by the States. There is bad 
planning. Wherever houses aTe built 
no proper arrangements for sanita-
tion, water and other indispensable 
amenities are made. So the houses 
are not properly utilised. In some 
places, especially when we laok to 
the housing schemes for scavengers, 
it is proposed that those schemes 
should be given the first priority. 
Because, it goes to the lowest rung 
of the ladder. But, from the Report 
of the Commissioner for Scheduled 
Castes and Scheduled Tribes and 
other reP'Orts we find that their living 
condition is miserable, things are 
not being taken care of and their con-
ditions are not being improved. In 
municipal areas also the scavengers 
are living is hovels. There is no 
proper arrangement for water, other 
sanitary arrangements are not there 
and their housing condition is not im-
proved. And if some schemes have 
been taken up in some places. they 
are very meagre. So, from all points 
of view, there is need for co-ordina-
tion and re-OTientation of the whole 
problem. The 'object that was set 
before us was that from all points 
of view the low income groups should 
have the best benefit, whether they 
be employed as labourers in indus-
tries, or as landless agricultural 
laboU!'ers, Or as private persons. That 
object has not been fulfilled. So, it is 
time that s'ome vigorous steps should 
be taken and the Housing Ministry 
should look into this matter and see 
that the Central Housing Board is set 
up. 

As regards other Ministries like 
Transport, Railways and Communica-
tions, they also have to spend nearly 
Rs. 200 crores for housing. I am not 
sure whether their housing schemes, 
'or their programme of housing, can 
be brought under one authority, but 
there is no doubt that if a Central 
Housing BoaTd is started, many of the 
defects can be remedied. 

The Plan has pointed out that in 
spite of the fact that prOVlSlon has 
been made for Rs. 200 crores in the 
Third Plan and other Ministries have 
also made a provisi'on of more than 
Rs. 200 crores, from all points of 
view, this sum is not at all adequate 
because our housing problem is sO big. 
So, if a housing board is set up, it 
will be able to draw resources from 
other s'ources also. It can make 
credit available to the people because 
it can find !'esources. It can invest-
ments from many sources. It will be 
found that the Life Insurance Corpora_ 
ti on is likely to spend Rs. 60 crores 
in helping housing schemes. Before 
the Life Insurance Corporation was 
started, this kind of investment in 
h'ousing was in vogue and the life 
insurance companies used to invest 
large sums of money in houses and 
lend money for building houses for 
their clients. So, it is necessary that 
credit should be made available to the 
Board and resources should be drawn 
from as many sources as possible. 

Regarding slum clearance I may 
p'oint out that the Government for 
paucity of funds haVe taken up only 
six big cities for slum clearance. We 
find that in the city of Calcutta much 
has not been done and new slums are 
growing up. Further more, as the 
han. Minister far Housing knows, 
because he is in charge of rehabilita-
tion also, so many colonies in Cal-
cutta haVe unauth'orised occupations 
which have already become slums. 
So, if from either the Rehabilitation 
Department or the Department of 
Housing steps are not taken imme-
diately, things will become worse and 
if from one side some slums are 
clea!'ed, from the other side, more 
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new slums will grow and the prob-
lem will beC'ome extremely difficult, 
as it has already been. 

I think all these matters will have 
to be taken into consideration and 
more vigorous steps should be taken 
in the matter of housing. 

Sbri Sham Lal" Sanl (Jammu and 
Kashmir): The Resolution moved by 
my hon. friend Shri Nambiar, to my 
mind seems to contain four issues in 
it vi;. (1) slum clearance, a big sub-
ject absolutely by itself, (2) urban 
housing, (3) rural housine; and,-I 
find from his speech that there is a 
fourth subject also in his view,-(4) 
low income housing scheme. 

Whill! I have full sympathy with 
the spirit with which my hon. freind 
has moved his Resolution and while I 
am in cent per cent agreement with 
the sentiments expressed by him, when 
I look at the practicability of the 
Resolution I feel that the setting up 
of such a Board may not be practica-
ble at all. In the first place, these 
four matters or issues are four abso-
lutely different subjects in themselves. 
Therefore, to my mind, the handing 
over of such four bi~ issues to one 
Commission or Board is absolutely 
impracticable for it can never come to 
a conclusion or be in a position to sub-
mit a report, as is indicated in this 
Resolution or as is indicated in some of 
the speeches that I have heard from 
some of my friends. 

Keeping that in view, I will try to 
understand the Droblem of housing, if 
I may kindly b~ permitted to do so, 
with all the four issues before me. I 
do not know whether national high-
ways also form part of the Ministry or 
not. but I would like to know one 
thing. In developing our national 
highways. there is one important law, 
the Ribbon Development Act which is, 
in force for the last ten or twellre 
years, under which while yOU deV'E~ 
lop your national highways you are 
IlUpposed to build houses, or whatever 
constructions they be, hundred feet 
from the centre of the road. If you 

go round thc States, you will find, not 
one but hundreds of places, where 
people are not observin~ this rule. At 
any rate, this' is one item in observ-
ing which, in carrying out which the 
department that is in charge of natio-
nal highway., had not done much. 
May be, the problem is colossal: I do 
not know. I take it that the pr01;llem 
of housing is a colossal and a national 
problem. Therefore, while agreeing 
with my hon. friend that the attention 
of the Government, rather the atten-
tion of the people as a whole. has to 
be drawn to this problem, the point 
arises how this problem can be attend-
ed to, how this problem can be tackl-
ed. 

Taking, firstly, rural housing, it is a 
very big and huge problem, which 
should be taken up absolutely se09-
rately. AlsO, the quality of the 
houses has also to be taken into ac-
count. As far as rural housing is 
concerned, it has to be tackled as an 
abSOlutely different and separate issue, 
because it is much more colossal than 
urban housing. The departments that 
deal with rural matters have to be 
financed. They have to be enabled in 
order that they are in a position to 
develop colonic., in helping develop-
ment of model villages and colonies 
and So forth. For that matter rur3l 
departments like panchayats and Zila 
Parishads etc. should be ideal depart-
ments which can take up this work 
and see to what extent they could 
give relief. At the moment Pancha-
yats, Zila Parishads and provincial 
Parishads are being constituted and I 
think this one of lhe very important 
problems could be handed over to 
them. Even if funds are allocated 
from the Centre rural housing may be; 
transferred entirely to them along 
with the funds. Of course, the Depart-
ment of Housing at the Centre may 
be the co-ordinating link between thp 
Centre and the States. 

Much can be said with regard to 
housing in urban areas alsO. I may 
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not go into details but I would like to 
say only one ting. Due to the eco-
nomic' activity coming into being, the 
economy is taking a better turn in 
the country. Even besides what the 
Government may spend, private people 
are also spending on building houses 
rapidly all over, in the cities and in 
the rural areas. But what I find is 
this. I would like to draw the atten-
tion of the Government to it. I had. 
already done that in a speech on the 
demands of the Department of Irriga-
tion and Power. I said then that 
alongwith building houses there are 
two Important problems, namely, 
roads and drainage. If you go round 
the cities you will see that palatial 
houses have been built. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri S;lam Lal Sara!: I want a few 
minutes more. 

But there are no roads or drainage. 
Those areas can also be termed slums. 
Over and above that wherever houses 
are built, potaltle drinking water 
should also be made available imme-
diately. Electricity and other ameni-
ties may wait, but drainage, roads and 
water supply are most important. 
These are pressings needs. They must 
be prOVided. 

There is one more thing to which I 
want to draw the attention of the hon. 
Minister. W nile allotting funds for 
construction, housing schemes and 
what-nots, will the Government kindly 
take into comide··~t;on the capacity 
for construct' ';; nJUSes and other 
buildings in all the States? Govern-
ment should consider to what extent 
building material is available. It is 
true that when you allocate funds who 
would not ask for more and more 
funds. Of course, there are pulls and 
influences. Sometimes, influences can 
come from the States as well. But 
one thing is important. If we go and 
allocate funds beyond capacity, what 
happens? Some sort of conditions 
are created that make things very, 
very difficult. I am not going to we 

terms that might create difficulty for 
me also. But I would say this much 
that the Government and the Ministry 
in particular wiII try to see, whenever 
they allocate funds for housing 
schemes, whether the capacity is there 
or taking alI the things into considera-
tion, that is, construction under plan 
schemes, roads and buildings under 
other departments, industries and 
what-not. They should see what 
capacity is there and tQ that capacity 
alone funds should be allocated. 
Then, I can assure yOU that better 
results can be had than what we have 
got. 

I had to speak something with re-
gard to slums also which was very 
important. But anyway, I hope the 
House wiII give consideration to my 
submission. While agreeing with the 
purport of the Resolution and the 
spirit behind it, as I have said, I feel 
that the Resolution. if it is passed by 
this House wiII not be practicable. 
We express our full sympathy with 
the Resolution, but we should not 
adopt the Resolution because it is ab-
solutely impracticabJe. 

~~ (~):~ 
~, ~ >;£1 SffilT'r 'mlrr ~, ~ 
~ if ~ ~ 'ifl1: 00 'lit a<:'li 
wf.t ¢ft ~ 'fiT ~ ~ ~ I·-q 
~ ~ ll'Rft' Gi~ n: ~ ~, ~ ~ 
'FT<: ~ ~ ~GJ'if ~ f~ 
Olflf, ~ ~ ~ ;;rrii <it ~<ir 

wf.t ~ if ~ 
Gfffi~I~~ ~~ 
~ fit; ;;iT <'iFf ~r 'Ifunif if wr & 
:a<m ~ ~ ~ ~ f.r>r~ ~, 
'lR ~ ~ lJi't;r <'iFf i,m& f.!; of ~ 
lI'I>'R ~ !!I"r.IT ~'jf ~ if@' 'fm 

m- I ~ ~ ~ ll'Rft'ilfurl!t & 
~ ~ ~ #;fi ~'IiT ~ 
~~I 

~~'liTilKfl~~ 
'IiT~~~~\lITff&,~;f.I; 
~ if If~ iIfuIlIl if q it@T GffiI'T 
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'fimm'fif~~OlR~~~ I 
nrOf ~ ~ til '3'ij" tRt~ ~ ~<fil'i 'fif 
f'fi'U!IT 'firer ~ UfIClT ~,~ ~ll'R: 
~~","~m~,~~~fll"~, 
f~ 'lI1<'I1T ~ ~<fil'i 'fi'f fifiU!IT ~ 
q¥IT ~,'fT~ m'1 '3'ij"'f.l fma 
~ll{lf lfT fuif<llifT<:T ~~ 
lIT "I"1~::;r) ~~ I lIT<\" ~ ~ 
~'3'''flIil~'lI1<'I1T~~Wtll 
~ ~ Wfi'f<: ~ ~<fil'i ~ f~ 
otT ~~~ 'fi'1" ::;r,<fr ~ I 1l ~ ~ 
~ >m" ~'fi' '3'~GT ~ifr ~ I Ofr 
ifor~ ;tT i!ft<;r);fr ori[i" ~.fT ~ 0Pqj q;: 
~'I"f.I"~T~::;rr~~~ 
~ cf ~ ~.,.~ f.!; ~'fi'rlf'fi'l'i til 
nrOf[ ~ ~i'f ~ mT<r cfTir ~ full" ~ 
~ ~ 1';0 <rI' ~ .jjp;fr I * 1lQ ~ 
~ ~{ <mr if@ 'F5: <:r,f t I *'r Wi"!"T 
~ ~ 00 ~ f.!; Ifor~ if ~ 1';0 m- ~ 
m<: ~ ~ 'F~ffi org ~ 1';0 ~ 
m:rcr <fTi ~ m<: '3'~T If~.>f[{ '1ft 00 
~~ ~ I 1lQ ~ ij"R: 110lf ~ 't.1" ~ 
~r Ufi[i" ~Of[{ em ~ ~, ori[i" If~ 
'Ift<'ft;ft'>f ..-;ft ~, "1"1%: 'fQ «rrf\"'l"1l'<: ~ 
"I"~ ~ ~, ~ lITtmr ~, ~~ ~, 
"Ur0ffl'l, 'fl1m 11~ lIT ffiij" ~r I 
~ ij"'Ift ~ 'f<: ~ 'FT 1lQ ~ 
"I<'I'(ff ~ I 

l1:ifi m<: 1lQ ~ ~, ~'t 'l;fT<: uri[i" 
'f<: q;;ft ilft:J"rIT ~ '·iil" 0Pqj ~R: ~ ~ 
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q;;ft ~ '1ft Gf<'lT ~ ~ I W 
~ I ~ Slm<!' ll'lifT ~~ ~ iT Giif ~ 
SIifiT<: ~ ~ <ffi;rff ~ ijr ~ ~ 
~ ~ w;n: 'FiT +iT ~ til ~ 
if@ W!iffT I ~ or W SIifiT<: ~ 'fr 
AimU q;;ft,~ '1ft m ~ ~ 

~R: srtIR $IT fJiol I'i'lifT ~ <tt 
1lQ mwrc ~ tTlIT ~ '3'''flIil ~ 
~~ fifi ~ ~T ori[i" ~ <tft G'iOf ~ 
'3''' If~ '1ft ::;rr If'fi'l'i fir.R" <tft ;Q 
~ ~ ~ ~ i'rf; fir.lIT GfTIf 
~ij" Wfi'f<: >m" ~ '3'i'f'Fr ~ ~if t 

'3''ffOlm ~~l<:lf, ~~ '3'i'f ~~ 
~ ~ If~ 'f<: ~ ,!<:T ~ 
~ ~ 'fQ lilm ~ fir. ~R: Sl"<1'i $IT 
~~~ til lff<:" fP'!'rU ~ 
"iorr l;"T iflft ij r ~11 9;ftf.t qrnru m<: 
~'Ift~~t~lm;;r 

ftl:[f(f W Wfi'f<: ;tT ~ I 1l ~ ~ 
~ ~ it Tl'f m<: fur..- ~4T if 
tRtil" Ifo;~ em ~ ;;["'Fr <.~~ ~ ori[i" lllIT I 

~ ~ '3'''''''' <:m ~ if@' ~ I ~ ,,"I' srnrr ;r i8 i8 mi[ ~ m<mJ ~ 
;;[r'f l1:ifi ffi'1f <:i[a- ~ I 1lQ ~(f ~ 
~flfT ~ *~. '3'~ ~~T f.!; <rI' ~ 
ij";iP'f it ~ if<ii if@' . m 
til ~ '3'~<: ~ lllIT f.!; f;,rn ~If 

~ ~r ~ ~ or l!f;IT ~ ~ 'Til-
¥f m<: '3'~ CITe 11m ¥f I :a<f ~ 
~ 1lQ ~~ ~ lllIT 'fT W 
'!;QIU ~'flft m<: eTlf<:T ~ ~ 'f<: 
~ <:r l;"r m;;:or if'F1'i <AT t« 
om:\"iT I '3'~ 1lQ ~ f.!;lf[ tTlIT 'fT I 

Shri Mehr Chand Khanna: He is 
making a personal reference to me. 
Shri Bagri did the' same thing. This 
gentleman is doing the same thing. 1 
do not want to enter in~o an argument 
with the two friends. I am only say-
ing that the statements that they are 
making are entirely untrue. 
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II ~ it .ft'fi~m t. ~~ ~if'fi't 
~;;ft ;r iA'Rft ift I m;j ORT<I' 'lft firorn 
it ~;r'lft ~ ifr.IT it ~ 'fi<: <i Ff; ~ 
fft *ir ~ ~ fiW""~ it ~ ~ 
~'tt 'f.(tfjT ~ it ;;rffi I 

"'1'T <.1lr ~ Ifm (~): 
'f>"I'!it ~ffi it w ;ft ~ f'<t;1rr •. 

I5Il ~ :q.q ~r: lR w <rga 
l1Rf Ff;lrr 'I<f1fiI; II ~ it q-m 
<n<lT 'lIT I II munm ~ m<: ~ 
it ~ \l:t 'fi<: iI11fT I II mqq;'j ~ij 
it ~ ~ Ff; 'Iil: 1tt ~ it 'flIT omr 
'f.{if m;;r ~ umrr ~ f'l; fi;~ if, 
~cr.t~~~~ llQ:iiI"~'lft 
~TG:~~'fi<:iI11fT~ I 

Shri Narendra Singh Mahida 
(Anand) : He h making a personal 
reference. There should be no per-
sonal reference. 

Shri Mehr Chand Khanna: I do not 
want to make a personal reference. 
He has intel'rupted me. 

ll~'fi<:~ 'lITFf;1l ~'I; 
~T it ~lTt;fffq~ <f.T C!<:'li rr:rT ~ 

w:r 'I; Wi omr 'lft-
Shri Gauri Shanker (Fatehpur): On 

a point of order, Sir, is he replying? 

Shri Mehr Chand Khanna: I am re-
plying to him. 

Shri Gauri Shanker: It is sufficient 
that he has denied. 

"'1'1 iRi~ : ~ ~~, 
II '!>1{ ~ ~ "',. omr ififf ~ 
II 'f.<1 .it ~ ~ it 'TIfT 'lIT I ~ el'lI 
it ll'r i!!'f'IT ~ it 00 ~, 1tt Wi 
m<: ;ft ~"fif ~ I ~ <mmf it ~ 
~ ~ Rif 'lft omr ~, Giif <mmf <r~ <:\l:T ?fT 
~~~~'I;~nft~~ 
m<:~T~ I muu'fi<:'f.\l:Tf'f. 

lt~T ~T ;rn- ~, Ii· ;ffi;r ~T t, 
ift~ffi;:r~~,ti'~~~ 
;;rmr I ~"!fr ~ Uit \'fllT, ~ 
~ iITcr ;r@ wIT ~ I ~ ~ 
it ~ ~ it ~~ m 'fiT ;;r$r ~ 
~~ m~, <:<m ~ ifl1;, ~T m~r 
nm~~~1 ~~;rr;;m: 
'I; ~ qr.t ~ m U;;r If<:~. 
~~llI'\l:n~~'I;~ 
;;it ~ ~ iffiIT ~ m ~ fit;« ~<m: 
~<rfum:lfiT'if<'TT~~ I 

Ii· miT lI'\l: ~ • fl!; wr.iT 
~ m-rrit ~ it <rga >iT i~ 
m<: ~ ;AlIT I ~ fir<:r ~ 
If<: ~ mIT ;;rr;rr ~ f'fi ~ f.r.ft 
it ;;it ~ 'f.I11 ~ ~ ~ f<;rQ: ~ 
~ 'l;f.n;ctr~<r;rT 'fi<: ~ I 
f1:IwrT <Tn: Q:m omr ~ ~ f<r. fir<:r it ;;it 
;:j~ liT mlf~;ft \l:Wt ~ ~ llfumr 
~ if, ~ ;;r;rrir ~ wrr<fT ~ I 
~W!in: <f.T omr ~ ~M''f.if fw'l'l I fiil"''j 
;r ~ iITcr 'fiT ;r@ lITifT I ~ ~ ~ 
'Wf~~~ili~'i'f>T~~ I of~ 
;:j;r'f; ~ 'ifI'6f <nR:m ~ ~ m.: '<r'i'f>l 
iITcr 'f.@"~ ~ ~ 'fiT ~ 
~~~I 

m;;r ~'fiT ~ it"{~;r@ 
f'l:r<1<rr, ~ of ~ it qffi ~ I 

11W~~<f.r~;r@ ~ 
m<: <f ~ qfurr"{ ~ ~ ;r@ <'IT 

~ff I ~ ~ or:r .mt ~ ~ ~ 
'Ifunrt ift ;;mIT ~ I ~if; ~ it 
~ 1'IA'if'nl" ll';ft- $lf 'fiT ~ ~T 
~ I iJ;;it~~qtqEl'ff~~ 
~~m~'f."{;ft~f'f.'ifI~ 
~~'fiii;lrT fm~ ~ 
'I; @ w:r ~ 'fiT it'f. ~<liT"{ ~ If'i7''' 
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f1r<;A • I ~~ 'm<mT <I~l 
~r.n-~I ~ ~ '1ft' ~ 
~'1ft~ I ~m'U<:T~~~ 
~~f.!;~;;!T~~~~ 
~~lrtl<!iif@'~ I ~~~~ 
'I\"~ ~: 

;rUir 'fiT I'«T mIT if<:1GT 'U ~, 
;rU;r '1>1" ~ ~ <wI" eft ~ 
• ~","~m~1 

Several HOB. Members rOse-

Mr. Deputy-Speaker: Shri Jagana-
·tha Rao. 

Some HOB. Members: Is he inter-
"vening? 

The Deputy Minister in the Ministry 
of Works Housing and Supply (Shri 
Jaganatha Rao): I am replying to the 

"debate. 

Some HOD. Members: There is time. 

Mr. Deputy-Speaker: One and a 
half hoell"S. There are onlv 20 minut-
es. I must give five minutes to Shri 
Nambiar to reply. 

Shri Jaganatha Rao: I am replying: 
"not intervening. 

Shri Bade: The Minister can .speak 
afterwards. 

Mr. Deputy-Speaker: How can he? 
He is replying to the debate. 

Shri Nambiar: I will reply to the 
debate, Sir. 

Mr. Deputy-Speaker: Shri Nambiar 
will reply. He is intervening. 

Shri A. P. Sharma (Buxar): The 
only thing that I want to point out 
is .....• 

Mr. Deputy.Speaker: There is no 
time for speeches. 

Shri Jaganatha Ra.o: Sir. I am 
grateful to my han. friend Shri Nam-

biar and the other hon. Members who 
have taken part in this discussion. I 
am in full sympathy with the senti-
ments expressed by them. I for one 
would naturally feel happy if all the 
430 million people in our country 
have houses to live in. But, as 8hri 
Nambiar has ,aid, there was a back-
log in housing at thf' end of the 
Second Plan. The backlog was much 
more than what he said. We have to 
meet the situation as it is today. 

:When we got Independence on the 
15th of August, 1947, WI' inherited a 
stagnant economy. We had to build 
up the economv and lift ;' from the 
morass. 80, wr; had to plan the deve-
lopment of our econom17. In a certain 
way, planning necessarily implied 
certain priorities., the priorities being 
improvement of agriculture, IrTlga-
tion facilities, power, heavy industries 
and so on. Naturally, housing was 
given a lower priority. Even in the 
State Plans, We find that housing is 
not given the priority which should 
have been given. Because, when the 
State Budget is framed. the State 
Government, naturally, is faced with 
the problem of improvement of irri-
gation facilities, power pGtential, in· 
dustrialisation and so on. Therefore, 
housing is given a lower priority. 

The Plannine: CommissiGn alsG is 
alive to this problem. We' find from 
the Second Plan, larger allocations 
are made. The total Gutlay on public 
housing during the Second plan was 
of the order of Rs. 250 crores and 
about 500,000 houses were constructed. 
In the Third plan, under the various 
housing schemes and the construction 
programmes of the Ministries, 900,000 
houses might be constructed as com-
pared to about 500,000 houses in the 
Second plan. We also find that the 
outlay was Rs. 250 crores in the 
Second plan. It is about Rs. 450 cro-
res in the Third plan. Progressively 
there is larger allocation in the Third 
Plan. In the private sector also, there 
is an increasing amount of construe-
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tion. It is estimated that in the Third 
plan, private investment in housing 
and· other constructioos will be about 
Rs. 1125 crores. Apart from the 
schemes, there are various other 
.schemes under the varioUs Ministries, 
such as schemes for the building of 
houses for the Scheduled Castes and 
Scheduled Tribes, schemes for build-
ing of houses for the scavengers and 

.80 on. All these schemes naturally 
will bring about the construction of a 
larger number of houses. But, still, 
the problem remains. We are only 
touching the fringe of the problem. 
That is no solution. That is not a re-
medy to the problem. That is not a 
panacea. It is only some incentives 
thal ".~ are giving. Under the various 
sche. I ,hat are envisaged in the 
Plan and outside the Plan what is 
being given by Government by way 
of loans is only an incentive. 

Apart from that, Government have 
also devised ways and means, and have 
carried out researches regarding 
cheaper building materials. The 
National Building Organisation has 
been able to evolve new techniques 
and ma~erials. improvement of build-
ing designs and the evolution and 
popularisation of such other means or 
methOds as may tend to reduce build-
ing costs in general. These are the 
ways in which Government are help-
ing. But to expect that Government 
would build 430 million houses to 
house all the people, I think, is not 
proper. 

Shri Nambiar: 
that. 

I did not ask for 

Shri Jaganatha Rao: My hon. friend 
Shri Nambiar cited the position in 
Western countries, and the USA and 
UK. But I think he did not refer to 
the Soviet Union. Conditions in India 
vary considerably from thOSe that pre-
vail in the Western countries. They 
are highly industrialised countries. 
But even in those countries we find 
that there are slums. There is a 
shortage of housing accommodation 
even in the Soviet Union. Even after 
forty years of Communist rule in the 

Soviet Union, we find that there is 
shortage of houses. That is a problem 
in every r.ountry, because every coun-
try, when it has to develop its econo-
my, has to give certain priorities. 
And housing cannot get the fin;t prio-
rity. That is much more true in 
India. 

I appreciate the sentiments of thP. 
hon. Mover, but I cannot understand 
how the appointment of a commiSSIon 
to suggest measures for their sJ?Cedy 
completion can improve the- situation. 

Shri Nambiar has not suggested that 
the resources should be increased. 
am glad that he is aware of the re-
sources position. His only Doint 
seems to be that we should appoint a 
commission to suegest measures for 
speedy completion. As the House is 
aware, the implementation rests with 
the States. Th,. Central Government 
only make the allocations, and it is 
for the State Governments to execute 
those schemes. If the State Goverll-
ments are not very enthusiastic, cer-
tainly it is for the State Governments 
to explain. It is not that we are not 
prepared to shoulder the responsibi-
lity, but our responsibility is only in 
so tar it relates to giving proper allo-
cations. 

In this connection, I may say that 
certain States are doing very well. 
For instance, Madras' State. from 
which my hon. friend Shri Nambiar 
hails, is doing very well. I had occa-
sion to go to Madras and see the pro-
gress of the housing schemes, the low 
income group housing scheme, the 
middle income group housing scheme, 
and also the rural housing scheme in 
the villages. They are doing wonder-
tUlly well; SO also, Mysore, Rajasthan, 
Maharashtra and some other Sta!es 
are doing very well. It is only sume 
Stateos which are lagging behind. 

Ever since my senior colleague, Shri 
Mehr Chand Khanna took charge of 
this Ministry on the 10th April, 196:!, 
be has taken steps to see that every 
State Government proceeds with the 
Plan schemes. We are following up 
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the progress of the schemes in the 
various States. He has himself vis~t
ed a number of States, and I have al~o 
vi~ited some other States, and we art' 
going to complete our round of in the 
other States also before the next 
Housing Ministers' Conference. 

So. our Ministry is alive to the 
problem, and to the necessity for the 
speedy implimentation of these schl'-
meso I am also wanting the officers of 
my Ministry to go round the States 
everv month, and to find out from 
thei; counterparts in the States the 
difficulties that are being faced by the 
State Governments in the implementa-
tion of the schemes, so that if there 
are any difficulties they can be solved. 

So. We are taking all the 'lecessary 
steps. One hon. Member has referred 
to the fact that housing-building so-
cietie~ are not able to get land ior 
-:onstruction of houses. 

For that, we have got the Land 
Acquisition and Development Scheme. 
Hon. Members would have seen in 
this morning's papers that a sum of 
R~. 26 crores 'las been allocated for 
the Third Plan period for land acqui-
sition and development schemes. The 
break-up is also given. I think Mad-
ras gets about Rs. 60 or Rs. 70 lakhs. 
Lands ne:u or in the neighbourhood 
of cities and urban areas--the Housing 
Boards can acquire Land then release 
them to the cooperative societies. 
That is the way how this land prob-
lem can 15e solved. 

Much has been said about this slum 
clearance. I also agree that slum 
clearance is a problem which is facing 
the municipalities and State Govern-
ments. There are some big cities or 
urban areas which are themselves 
slums, not that there are slums in 
cities. There is nO proper drainage 
and water supply and so on. It is not 
possible to demolish all those cities 
and reconstruct them. In the slum 
clearance programme we have intrt'-
duced improvement of the slum areas 
as part of the scheme. 

We are contemplating to call a meet_ 
ing of the Mayors of Corporations and 
also Chairmen of leading municipali-
ties in the country, to discuss with 
them the slum clearance schemes, so 
that the worst areas in the cities are 
replaced by the construction of proper 
tenements for the people. It is our 
Intention that the benefits of economic 
development should percolate to the 
weaker sections of society. All the 
schemes are framed with that object 
and are being implemented. 

My objection to this Resolution, as 
said, is that the appointment of a 

Commissio~. cannot speed up the com-
pletion of the schemes. In the final 
analysis, the execution rests with the 
State Governments. In the Central 
Government, our Ministry is following 
up these schemes. I would request 
han. Members of this House to take 
up these matters with the respcctive 
State Governments. I said so when I 
spoke on the Demands of our Ministry 
in June last. The han. Members can 
throw in their weight with the State 
Governments and see that the State 
Governments completp the pxecution 
of these schemes. T:te·· C";l under-
stand the diftkulties tndt ""e 0eing 
faced by the State Governments in 
the implementation of the schemes. 

I am glad a number of questions are 
also tabled in this House and the other 
House. From April till today about 70 
questions have been tabled and that 
shows that Parliament is very keen on 
the need for the early completion of 
the housing schemes. 

Apart from this, we have also got a 
Consultative Committee attached to 
the Ministry. Members of Parliament 
can discuss with the Ministers of this 
Ministry and can 'ventilate their grie-
vances or explain the difficulties 
being experienced by State Govern-
ments and we can do something. But 
a commission to go into this question 
cannot improve matters. 

Another thing is that the Commis-
sion i5 in effect to look into the per-
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formance of the State Governments. 
The Central Government makes the 
allocation and the State Governments 
execute the schemes. And, to a cer-
tain extent, the LIC also gives loans.. 
What is it that the Commission is 
going to do? 

I could Jiave appreciated it if my 
hon. friend Shri Nambiar had sug-
gested that the allocation for housing 
schemes should have been increased. 
I would be one with him. But, is it 
possible? I really submit ..•...•• 

Shri Nambiar: We are not utilising 
even what is allocated. 

Shri laganatha Rao: But your Mad-
ras State is able to utilise it and 
wants much more. It may be that 
some other States are not able to 
utilise. 

Shri p. K. Deo (Kalahandi): What 
about your State? 

Shri laganatha Rao: Your State 
and my state are the same State, the 
State of Orissa. It is also doing well; 
but, perhaps, not very well. When I 
had been to Orissa I had remarked 
that :1', Government should have a 
sepa;'ale Housing Department because 
a number of schemes fell within the 
sphere of a number of Ministries. 
I mean a common housing department 
so that they can have proper co-
ordination and checks and scrutinies. 

Shri Daji (Indore): Is it a fact that 
the department has asked for a higher 
allocation from the Planning Commis-
sian? There was a' statement by the 
han. Minister two or three days back. 

Shri Jaganatha Rao: As I said ear-
lier. my senior colleague has been to 
a number of States; I also went to a 
few States. The State Governments 
want a larger allocation. We will 
take up the question with the Plan-
ning Commission. We want these 
programmes to come as early as 
possible. We are having a Housing 

Clearance Schemes 
Ministers' Conference where thl: 
questions will be discussed. and solu-
tions arrived at. The Seventh Hous-
ing Ministers' Conference will be held 
on the 17th of October at New Delhi 
and will be inaugurated by the Prime 
Minister. It will continue for three 
days, 17, 18 and 19th October. 

The hon. Member referred to the 
formation of the Central Housinlr 
Board and he thinks that more re-
sources can be raised by that Board. 
It is one of the questions to be dis-
cussed at the Conference. As I said 
in the beginning, the appointment of 
this commission will not at all be a 
remedy for this problem. This 
Ministry is taking all steps to imple-
ment the scheme; the State Govern-
ments have also been reminded about 
utilising their allocations fully. The 
steps being taken by Us will certain-
ly give us the required results. There-
fore, while I fully sympathise and 
agree with the sentiments expressed 
by the han. Mover and the other han. 
Members of this House, I would rt'-
quest the han. Mover to withdraw his 
Resolution. Otherwise, I oppose it. 

Shri Mehr Chand Khanna: Sir, 
Shri Daji asked the Question about 
the utilisation of funds and my col-
league has not been able to clarify 
the position. I will take two' minu.tes 
and I would like to clarify the posi-
tion a little further. It is a fact that 
the allocations made in the Second 
Plan have not been fully utilised and 
there have been lapses. We are now 
considering how best to utilise the 
funds made available. If we are able 
to raise more funds with the co-
operation of the House and if the hon. 
Members can lend me their good 
wishes in getting more funds from the 
Planning Commission, and the Minis-
try of Finance, nobody would be 
happier than I. We need more 
funds. Every State I had been to, 
asked for a larger allocation. Their 
difficulty is that they have got their 
overall Plan, under which certain 
allocations have been made for certair:. 
specific items. Unless the entire 
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plan is increaied they are not in a 
position to make adjustments because 
industry may have a bilrger priority 
or education. etc. Our idea is that 
we should try to make allocations for 
the entire five years in the first three 
years. If we make it in the fourth 
or 5th year, naturally it is going to 
lapse. If we make the allocation 
within the first three years spread 
over a period of five years, then we 
can watch the results and in the third 
year, say, if Madras has done well and 
another State has lagged behind, the 
Central Ministry wants to appropri-
ate the authority to see that money 
could be diverted' from A state to B 
State which is producing better 
results. The idea is to produce or 
build more and more houses in the 
country. After taking Rs. 200 crores, 
if you find that there was a large 
amount which lapsed, it is not goine: 
to be a happy or satisfactory state of 
affairs. Even if I go to the Pianning 
Commission or the Finance Minister 
they will tell me. on my past per~ 
formance, "we gave you a sum of 
Rs. 90 crores; you could spen:i only 
Rs. 70 crores. We have now given 
you Rs. 200 crores and we are not 
going to give you any more because 
there is going to be a bigger lapse. 
So, honestly tell us why you should 
be given so much if you are not able 
to spend it." Therefore, I shall see 
that the money is properly spent and 
that there are no lapses this time. 

If a certain State 'A' is not doing 
well, we will have to see that the 
money for the State whiCh is not 
doing well is diverted to B, another 
State; secondly, as I have said we 
shall discuss these matters, whether 
they relate to the plantatiori labour or 
industrial labour or the low income-
group or the middle income-group, 
with our colleagues in the State Gov-
ernments and tell them that the real 
wish of Parliament is that the housing 
programme should be stepped up and 
shoul:i be expedited and that they 
should see that their implementation 
machinery is geared up. To that ex-

tent,. I can assure the House that 
every possible step shall be taken vis-
a-vis the Centre and the States. We 
can take that much of responsibility 
in regard to the States. I am not 
going to say that we have no respon-
sibility in the matter of the State 
Governments at all. We have res-
ponsibility, and I, as a Central Minis-
ter, can assure the House that we are 
going to take up these matters with 
our State colleagues and see that the 
money that is given to us is fullv 
spent and that it is spent on th~ 
schemes which are meant for the 
poorer sections of the community 
and also see that a greater allocation 
is made towards that end. I shal! 
also see that that is done. 

Shri Nambiar: I am happy that I 
am able to start where from the hon. 
Member has stopped: namely, that it 
is exactly for this purpose that I want-
ed a Commission to be appointed. 
The Deputy Minister tried to argue 
against the Commission but the hon. 
Minister argued in favour of a Com-
mission. 

Shri Jaganatha Rao: No. no. 

Shri Nambiar: The point is that we 
have got to attend to two or three 
items. Firstly, we want more allo-
cation. Secondly, whatever is allo-
cate:i is to be utilised. Thirdly the 
States are to be helped or persuaded 
to construct more houses and go anead 
with the Plan. For. all these thing~, 
there may be a Commission which. 
will help the Ministry to look into this 
quc~tion and see whether these 
schemes are pror-erly implemented 
and carried cut. It b exac~ly for this 
reason that I wallited a Commission to 
be appointed to see, or to poke its 
nose and see as to w.hat is being done. 

I thm come to the other points that 
the han. Deputy Minister referred to. 
He said that they are un"ble to con-
struct 42 crores of houses for every-
one in it.(: country. That jg no! the 
purpose at my speech-to ask th~ 

Government to construct so mar.y 
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houses. ! said that ou~' y(.arly con-
struction fi~ l.l1'es show that we con-
st"uct (I, iy about one lakh houses, all 
put togp.ih'r, in this count,~y. 

Shri Mehr -Chand Khamia: A lakh a 
year. 

Shri r.<llIbiar: I also s.lid that in a 
country 11k.; America, tl\C r.umher "f 
houses 1:; iiI runs to sev"n, million •. 
b the l'L:ted Kingdom al~a where 
\l:.c popu,afon is o!!ly o!' .. ei.;:?t·h :>f 
<,urs-five crores-they construct 
about three lakh houses a year. Here, 
the number of houses constructed by 
private parties and by people in the 
rural areas, etc., etc., comes only to a 
very small number. That shows that 
there is no incentive or there is no 
help being offered by the Govern-
mental machinery to the rural popula-
tion to construct houses. The econo-
mic situation in the country is also 
such that they are not able to con-
struct more houses. My point i. that 
the Government Kiust help ~'J.em by 
prpcuring house-sites. That is the 
biggest problem. 

15'59 hrs. 

[SHRI Mur.CHAND DUBE in the Chair] 

Shri Mehr Chand Khanna: That is 
one of the most important aspects of 
the scheme; land development and ac-
Quisition, 

Shri Nambiar: That is true; but 
what was our performance? Have 
we got anything? What about our 
efforts to secure house-sites? There, 
the Government say that they are 
lagging far behind. We should try to 
bring in legislation if necessary in the 
States as well as at the Centre and 
see that house-cites are obtained. It 
is now becomiq: impossible to get 
house-sites. 

Then there is the question of loans. 
Who has to grant loans? T"e loans 
are to be given by the State ';r'-ern-
ments. The State Governments are to 
be persuaded. There are severnl 
diffiCUlties arising from ,bureaucra',ic 

, Housing and Slum 
C1earance Schemes 

l'ed-tapism. How can you get over 
these difficulties? There are million~ 
of applications from the rural popu-
lation for loans and they are not 
being disposed of quickly. That is 
exactly why all the more we req.xirc 
some sort of pressure and somehody 
to look into the question as to whe-
ther it is being done. 

16 hrs. 

Even in a place like Delhi, wh"re 
the Central Government has direcl 
responsibility what is it that ~hE'Y 
have done? I have quoted the figures 
to show how far we are sho~t of 
houses. What is our performance,' 
I know one Dyejana housing color.y 
programme which after approval has 
been given up, after spending 
Rs. 84,000. Government is havjr.g a 
very lukewarm policy towards house 
construction. May be the allotm~nts 

they get are such that they are n.1t in 
a position to do anything. So, they 
may accept their helplessness. But 
that does not save the people from 
the situation. 

Therefore, some sort of impetus nas. 
to be introduced. There must bE' 
pressure and the least that we can 
seek from the House is to appoint a 
Commission and make the Com:ni~

sion do the thing. I am not gomg !o 
the extent of asking for more a:,ot-
mllnt. The moment I do that. they 
will say, here is a proposal fol' a 
fantastic allotment; he knows na 
money is available and he wants ~Il 

impossible thing to happen. So, 1 am 
asking a thing which can be don" i;y 
this House namely, to appoin, a 
Commissio~ and to see that this part 
of the work is done properly. I If that 
is done, the purpose of my resolution 
would have been served. 

Even the Deputy Minister, who is, 
young and energetic-I wish him 
well-has no valid reason to say that 
this Commission should not be all.:!w-
ed. A Commission will only help and 
strengthen his hands, which are al-· 
ready strong .... 
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Shri Daji: He does not want a Com-
mission to share his credit. 

Shri Nambiar: The han. Mini~t,n', 
'with his youthful Deputy and thE 
Commission will together form such a 
-strong group which will give houses 
to our people during the third and 
fourth Five Year Plans. If our, 
people get more houses, they w;'[l be· 
happy and they will thank the Gov-
>€rnment. So, at least let us t:y to 
·do that. Let the House agree to this 
humble request from the oppos.tion 
to form a commission at least to tackle 
"the problem. 

With these words, I request thal my 
resolution may be accepted. 

Shri Daji: He will give the houses, 
,but not the Commission. 

Mr. Chairman There is an a;ne'ld-
.ment. 

Shri B. K. Das: I would like tl) 
withdraw my amendment, with th. 
iea ve of the House. 

Mr. Chairman: Does the hon. !'vIem-
ber want his resolution to be put to 
withdraw his amendment? 

Some HOn. Member-s: Yes. 
The amendment was, by leave, 

withdrawn. 
Mr. Chairman: Does the han. Mem-

ber want his resolution to be ~ ut t.o 
the vete of the House? 

Shri Nambiar: Yes, for Its accept-
ance. I request the House llligrt 
grant this Commission-d s!T'a:1 
-commission of four or five members. 

Mr. Chairman: The question •. 

"This II Oll se calls upon the 
Government to set up a Commis-
sion to enquire into the progress 
made in regard to the urban and 
rural housing and sluJIl clearance 
schemes and to suggest measures 
for their speedy completion." 

The motion was negatived. 

16.04 hrs. 

RESOLUTION RE: 
CONDITIONS OF 
SCHOLARS AND 
WORKERS. 

WORKING 
RESEARCH 

SCIENTIFIC 

Shri Inder J. Malhotra (Jammu a!ld 
Kashmir): Sir, I beg to move: 

"This House calls UP'ln the 
Government to appoint a Com-
mission consisting of Members .. f 
Parliament, eminent S~Jen~lsts, 

and administrators, to investigate 
Dnd enquire into the working con-
ditions of the research scholors 
and scientific workers in v~r'OllS 
scientific institutes in the cl)untry." 

J would like to say, at the very 
oueset, that my main purp'"e in mov-
in;,\ this resolution is to focus< the 
attention of the House and through 'I 
fjf the whole nation on the working 
~onditions, emoluments ~n(l. ot,,-er 
d:fficulties being facec;! by the ,denti-
fie workers in various resear~h j!H·'t!-

tutions in the country. 

Sir I would also like to say that !be 
h.0n. Minister, who is himself a re-
nowned research scholar, ::{ur~l1g the 
derate, may please keep .115 m.in:i 
absolutely open without any reserva-
~ions and not say that he wiil n~t be 
prEpared to accept such a Hes!J!lit;on. 

The purpose of the resolnt;"" is not 
1T.r.inly to censure the Govemm£l1~ O~ 
to put the blame on the Guv£rl1ment, 
Lu~ that with the opinions which may 
b" expressed by the hon. Me'Ilbers of 
this House, the Ministry and the 
Gl,\'ernment may take cer~a;n ste:ps to 
improve the existing working eondi-
tiens of the scientific workers. 

There is hardly any nee 1 to em-
ph"sise the role which science is pJay-
;ng and which science bas got t:J play 
in the economic develop'l1e!lt of om 
country. The Central Government. 
ill the Scientific Policy Reselution 
",Uch was adopted in 1958, very denr-
ly stated that the major ai'ns of the 
pelicy are to foster, promote arId 



Resolution re: BHADRA 2, 1884 (SAKA) Working Conditions 3824 
of Research Scholars and 

Scientific Workers 
sv~tain ths cultivation of science and 
to:! encourage and initiale prugrammes 
gOl' the training of scie'lUiic and tech-
nic hi personnel. 

According to this poHcy de ring ths 
Filst and the Second Fi'le Year Plan3 
1he Central Government took vari~us 
st<!ps for promotion of scier.ce scienti-

,i';.c research and of ilpplieti and funda-
rllental research in the various fields 
~f economic activity in the country 
'Tbe national laboratori~s in different 
iields of science were established. 
'Ihen, the research programmes in 
various aspects of science are alsl) 
beiliug carried out, as !hey had been 
carried out in the past, by the vari-
ous ministries of the Central Govern-
Dlent, by various uniJe1'3ities and 
in~tltutions under the Sta ... ~ Govern-
ments. 

Now, even though there are a large 
number of research organisations, 
whether corporations or institutions 
-or government departments under-
taking research practically , covering 
all aspects of Scientific activity in the 
country, in my opinion, the results of 
the scientific research and scientific 
activity have not reached the common 
man. Even today, we hardly see 
small scientific gadgets being given to 
the common man for use in his home. 
After slEnding so much money on 
scientific research and after the es-
tablishment of a large number of re-
search organisations in the country, 
if the desired results are not being 
achieved and the common man is not 
being benefited by the scientific 
research to the extent the comon man 
should have been benefited, I think it 
is a good reason to look into the 
matter and see, after all, what is 
wrong.? Either something is wrong 
-wi th the basic policy of scientific re-
search or in the co-ordination of 
scientific research or with the human 
element whiCh is working in these 
research institutions. The establish-
Alent of a national laboratory with a 
beautiful building and up-to-date 
scientific equipments cannot bring the 
4iesired results which are expl!cted out 

1599 (Ai) LSD---S. 

of that laboratory unless the human 
element in it, (by which I mean from 
the senior scientific officer dOWn to 
the junior scientific research assist-
ant, engaged in research activity), 
unless that human element is fully 
satisfied, has still got the requiretl 
initiative in it to carry out the re-
search and basically believes in the 
honesty of research. Without all 
these things, a laboratory with up-to-
date scientific equipments cannot 
deliver the desired results. 

I was a science student myself. 
have studied for my post-graduate 
course in agriculture in one of the 
premier research institutes in the 
country, (namely, the Indian Agri-
cultural Research Institute). I had 
the good fortune to work as a research 
assistant in a research institute under 
the Ministry of Food and Agriculture. 
I had been a little lucky to study in 
the United States of America also. 
From my personal observation of 
things and a little bit of experience, 
with whatever little I have got, I can 
say that the conditions of the research 
workers have changed in the country 
after independence, but not to the 
extent we want the working condi-
tions in the research institutions to be 
chainged so that science can really 
deliver the goods which are very 
badly required for industrialisation 
and industrial development of the 
country. 

Today in the research institutions 
the conditions are a little better, spe-
cially in the national laboratories and 
research organisations which function 
under the CSIR. But, apart from these 
research institutions and organisations 
in the research institutions and re-
search departments working un-
der thp. Ministries of the Central 
Government and State Governments, 
the conditions are absolutely the same 
which existed in 1947, There may be 
a little change and if a research 88-
aistant in a research institution in 
11147 was drawing &s. 160 per month, 
maybe today he is drawing Rs. 200 or 
220 per month, but there is no sub-
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stantial improvement, ISO far !liS JPs 
emoluments are concerned. 

It is very unfortunate that when 
thf' country has entered the scientific 
and has just come out of the cow-
dung age to enter the scientific age, 
even today our society, our nation, 
does not recognise or give that social 
status to the research workers and the 
scientists who are doing such valuable 
work in the various research organi-
sationg and research institutions. 

Today we claim that we are trying 
to build a social welfare State in 
India. I would just like to say one 
thing. If India is going to be a social 
Welfare State, then the bureaucratic 
administrators should not claim the 
top-most social statUs in the country. 
In a welfare State it is the workers, 
more especially the scientific workers, 
who should claim the top-most social 
status in the society. 

Shri Narendra Singh Mahida 
(Anand): The Minister has it. 

Shri Inder J. Malhotra: For that 
I do not blame the Government, but 
I say that that kind of apreciation for 
the scientists has to come into the 
minds of the Indian people. 

Here I would like to quote from 
the report submitted by the Scientific 
Personnel Committee in 1959. This 
Report has been published by no less 
a person than Professor P. C. Mahala-
nobis in the Science and Culture issue. 
Talkini about social appreciation of 
science, this Committee has very 
clearly statOO-I am quoting from the 
Report-

''The scientific revolution which 
has taken place durini the last 
25 Or 30 years has given the 
scientist an indispensable and 
leading role in the economic and 
social developments of the futur\!o 
Terms and conditions of employ-
ment therefore, require to be con-
sidered in the new context. The 
scientist cannot replace political 
and social lealiers or adminillll'll-

trators but he must take the ini-
tiative in the advancement of 
know Ie die and in the utilisation 
of this knowledge for the ad-
vancement of social and human 
welfare. It has, therefore, become 
necessary to attract to science as 
many men of ability as possible 
and to give them adequate faci-
lities for their work. The only 
way to do this is to make the 
scientist feel that he has the ap-
preciation of the society. It is 
necesary that a scientist should be 
£iven as attractive terms as men 
of comparable ability in adminis-
tration and 'other occupations." 

I would like to know from the han. 
Minister, in view of the recomenda-
!ions Of this Committee which was 
made in 1959, what concrete steps 
were taken by the Central Govern-
ment to see that a proper kind of ap-
preciation atmosphere is created for 
the scientist and the scientific workers 
as far as society is concerned. 

In the same report this Committee 
has also emphasised that as far as 
pay-scales, emoluments and other 
things are concerned a universal sys-
tem has to be built up in India for 
the various types of researclf institu-
tions and organisations under the 
ministries of the Central Government, 
State Governments and also the uni-
versities. In this very report it has 
also ,been emphaSised that whatever 
steps haVe so far been taken by the 
Government are not sufficient to give 
that kind of incentive to our research 
workers really to do the job which 
they are capable of doing and to deli-
ver the goods which are very badly 
required by the nation. 

As an example I would just point 
out that in the Indian AgricultuNl 
Research Institute which is function-
ing under the Cen·tral Government's 
Ministry of FOOd and Agriculture 
about eleven grades are existing tor 
the l'arious types ot research usist-
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ants and scientific officers. The mlru-
mum basic pay starts from Rs. 110 
and the maximum goes up to Rs. 1,800 

In a research institute there are 
two types of scientific workers. One 
is the higher level of scientific officers 
whose main job and purpose is to 
plan and guide research activity in 
the institute. The second type of 
scientific workers in which the junior 
and senior scientific assistants, re-
search assistants and junior scientific 
officers come, are the persons who 
really carry out the work in the re-
search projects. A senior scientific 
officer plans a research project and 
hands over all other practical aspects 
and observations invorved in the 
particular research project, from 
the practical point of view, to be car-
ried out by the research assistant or 
the junior scientific assistan.t attached 
to that officer. If the whole job in a 
research project is to be done by these 
junior sicentific assistants, research 
assistants and junior scientific officers, 
I would plead that the major portion 
of the emoluments should also be 
given to these workers who are really 
carrying out the research work in a 
particular research project. In my 
opinion, a senior scientific officer in a 
research institute is not meant merely 
to plan a research project on paper 
and just to give ·guidance or orders 
On files most of the time, just as they 
move about in other departments of 
the Ministry, that a junior scientific 
officer or research assistant should go 
to the field or should go to the labo-
ratory and take down this observa-
t.ion or that observation or do this 
or that. The real responsibility for 
a research project lies on the S'f'nior 
scientific officer to see that his jro-
ject and research is being carried on 
honestlv and in conformitv with the 
observations that are be'ng taken. 

The Second Pay Commission did 
devote some time towards the pay 
scales aDd emolument... of the scienti-
fic stall' mainly under the Ministries 
of the Central Government No 

Scientific Workers 
tioubt, the Second Pay cOmmission 
broadly emphasised this fact that 
generally the pay scales in the scienti-
fic institutions are low as compared 
to the persons with the same quali-
fications and same capabillties in 
other departments of the Govern-
ment. By way of an example, I 
would give a very interestin~ thing 
which happened in the C.S.I.R. One 
day, two yungmen, both of them hav-
ing M.Sc. degrees, came for "mploy-
ment to the C.S.lR. One joined as a 
clerk and the other joined as a junior 
scientific assistant. After ten years, 
what happened? The young men who 
joined the C.S.I.R. as a clerk becomes 
an Under Secretary and the young 
man who joined the C.S.I.R., with the 
same qualifications, nearly on the 
same day the same organisation, to 
do research work, is still a junior 
scientific assistant in the same orga-
nisation. This kind of disparity, this 
kind of treatment to scientific 
workers cannot attract the really 
capable men ..... . 

Shri Narendra Singh Mahida: 
him become a politician. 

Let 

Sltri Indl!r J. Malhotra: .... the real 
genius, the real talent in the country 
to carry out scientific research on 
better lines and to bring out better 
results from scientific research. With 
this kind Of conditions, therp cannot 
be any improvement. 

What happens? As I said previous-
ly, even today, in our country, 
bureaucratic administration is the No. 
1 attraction fOr the capable and top-
most young men from the Universit-
ies. When a young man graduates 
from a University. his first limbition 
is to become an I.A.S. officer. Why? 
Because, he feels that an I.A.S officer, 
compared to a scientific officer 
in the country, claims a higher 
social status, claims better ap!)recia-
tion from the Government and also 
from the people. It is high time. that 
the Government should change its 
outlook for running the administra-
tion of this country. When a econo-
mically backward country as India, 
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less industrially developed, ent~rs the 
prelimmary stage of industrial re-
volution. the bureaucratic administra-
tors will have to take the back 
benches in the nation and also in the 
Government. I can point out hund,. 
red and one examples why we are 
not attracting real talent for our 
scientific institutions. Prof. Mahalo-
nobis has. again. in the very same 
report to which I referred previously. 
in my opinion, brought out a wonder-
ful phrase as far as science is con-
cerned and as far as scientific acti-
vity which is being conducted in the 
country is concerned. He says that 
there is 'officialisation of science'. 
Officialisation and science are just 
two opposite things. This is what he 
says in his report. I am quoting him. 

"I venture to suggest that the 
basic factor has been progressive 
officialisation of science since In-
dependence" . 

He was analysini the reasons Why the 
research institutions were not giving 
us the results which they could. and 
he has mentioned this as one of the 
reasons, namely the officialisati')n of 
science. Then,he ioes on to say 
that: 

"The high pay and great pre-
stige and power of the admnis-
trative services dominates the 
thinking of both administr&tors 
and scientists.". 

If by just a stroke Of luck, a junior 
scientific officer, by appearing .1efore 
the UPSC happens to iet a senior 
job in a research institute, what hap-
pens? His room is o.'1a!1gcd, his 
office table is changed and sO en. And 
what does he find? While as a 
juniOr scientific officer he was devot-
ing more time towards his re~ .. arch 
projects, by becomming a senior scien-
tific officer, he has to deal with a 
bundle of files on his table. 

It is after dbserving all the;e t \1ing5 
that Professor Mahalanobis has termed 
the cientific activity today in our 
oountry as officialisation of science. I 
"a,. that if the complicated adminis-

of Research Scholars and 
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trative rules of Government fC'f run-
ning the research institutes cannot be 
thoroughly changed or revolutiu!lised 
then let a very large army of lAS 
officers be deputed with these scienti-
fic workers and scientific officers to 
the scientific institutlOns to 'akc care 
of the administrative trouble" and 
difficulties which our scientific officers 
have to face today. When I say this, 
I also realise the danger therem. It 
is not only a potential dang"r, but I 
have seen the danger really ex;stin& 
in the premier agricultural l"csparch 
institute of this country, namely the 
Pusa Institute. There, in 1960, or to 
be more specific, in February, 1960, 
an unfortunate thing happened. Dr. 
Joseph committed suicide because of 
the low pay he was getting. Due to 
the complicated administrative rules 
of Government, every month, he was 
paid only a salary of Rs 100. 

At that time, when the matter was 
raised in this House, the hon. Minister 
of Food and Agriculture replied to 
the debate and said as follews. Dr. 
Joseph in the letter which he had 
written before his suicide had very 
clearly stated that due to the rules, 
and due to some sub-rules, his a9pli-
cations for better jobs were not for-
warded by the Minislry; ome when he 
happened to be selected f(.r a better 
job, he was not relieve;l 1>.; the 
Ministry; and every time ht wade an 
attempt in the Ministry that h" should 
be relieved, so that he m~y go and 
join the new and better job, some 
rule, and sometimes, a su~-rlile was 
quoted, saying that accarair.,! to th:& 
or that, he could not be rdievc.i '0 

go and join the new post. 

An Hon. Membe., What a sname 
it is! 

Shri Inder J. Malhotra: At that 
time, the Minister of Food and Agri-
culture, while, replying to the de'1ate, 
assured the House as follows. He 
said: 

"So far as liberalisation of the 
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rules and also the ('hanging of t~e 
status of the scientists are con-
cerned, that is a big qllestion .. 

"Without any doubt, that ques-
tion, I think, today remains a big 
question. It is not only coniir.ed 
to the scientists who are under 
my Ministry. There are some-
where about 500 of them. But, 
there may be several thousand 
scientists. Apart from those, there 
are scientists in other countries 
who also are Indians. That is a big 
question which the Government is 
very seriously considering. 

This assurance 7/) the House was 
given by the Minister of Food and 
Agriculture. And, I tak~ it that 
when any Minister of the Central 
Government gives an assurance, that 
assurance is given tram the Govern-
ment as a whole. I would like to 
know what steps, right from 1960 up 
till now, were taken ei:her by the 
Minister of Scientific Research and 
Cultural Affairs or by the Ministry 
of Finance or by al'Y other section at 
Government to see that these rules 
need to be liberalised, as tile Minister 
himself confessed and assured us at 
that time. (Interruption.) 

By way of an example, I would like 
to point out here one thing. It is said 
Rnd so many times even OUr respect-
ed Prime Minister has also stated 
that our scientifically trained person-
nel who are working in foreign coun-
tries should come back to India and 
serve their own nation. 

As I said previously, th~re are 101 
examples to show, when with great 
ambition in their hearts and with 
valuable initiative those young men 
came to India, what fate they met 
with in this country. For ~ix months 
or a year they had to move about 
from one department to another, from 
one Ministry to another. We say that 
we want our young men who are 
working abroad in the scipntific field 
to come back to our country. I would 
only appeal to Government that first 
they should find a job and then try 
to find out a person who is working 
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in a foreign country. Let his initia-
tive be not made to die and let him 
not become a rolling stone going from 
one department to another. Mter a 
scientist becomes a rolling stone, after 
he experiences the frustration of un. 
employment, hardly would there be 
any initiative left in him or ambition 
in his heart to carry out research 
work. 

I would give another example. A 
valuable piece of research in the field 
of cosmic rays was being carried out 
in G. laboratory at Gulmarg through 
Dr. Gill, who was in charge of that 
laboratory. This gentleman has creat_ 
ed a place of pride for hlm~elf a~ far 
as the United States of America is 
concerned. In the beginning, I be-
lieve-if I am wrong the hon. Minis· 
ter may kindly correct me-this la-
boratory was run by the Aligarh 
University. There was seme trouble 
between the Aligarh University and 
the running of that labora! ... y. The 
result is that Dr. Gill, WIthout being 
allowed to devote his time to ,he 
valuable piece Of research in the field 
Of cosmic rays, this poor scientist is 
now being bothered with unnecessary 
correspondence, administrative diffi-
culties and financial matters and 
things of that sort, which are a source 
of trobule between the laboratory and 
the Aligarh University. 

This very scientist who is having 
difficulties in carrying out research 
work in India, has been requested by 
the 14 universities of the United 
States of America to visit that coun-
try only for three months and get 
$11,000 monthly as his fee. I conced!! 
that India is not in a position to gh'e 
to the scientists the arne 'YPe of faci-
lities or the same amount of emolu-
ments as are paid in the United 
States. But Government and the 
nation can certainly give full appre-
ciation to their work and full free-
dom to our scientists to carry out 
their work in the various scientific 
and research fields. After saying this 
I would say that the han. Minister is 
certainly more qualified to have ob-
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servations in the field "f scientific 
activity as compared to myself. 1 
have put forward before the House 
some examples, the report submitted 
by the scientists' panel lot personnel 
and the observations mad" by the 
Second Pay Commis,sion and the 
general feeling existing in the variow. 
research institutions. It is time to 
look into this matter thoroughly, 
minutely so that a better system of 
administration and research is work-
ed out in the various research insti-
tutions. 

If the practical application of re-
search carried on in the various re-
search institutions is nil, it is no use 
wasting so much money in our vari-
ous laboratories. One of the main 
defects in our country is that in va-
rious fields of science the practical ap-
plications Of applied research carried 
on in various research institutions is 
absolutely nil. I will give an ex-
ample. Agriculture is a science which 
is the basic concern of applied re-
search. For fifteen years after Inde-
pendence, applied research has been 
carried on in the field of agriculture 
in 101 research organisations in the 
country. Still, from the practical 
point of view, how has our fanner 
benefited by agricultural research? 
The results are absolutely nil. 

There is an.other interesting ex-
ample. A reasearch project was un· 
dertaken by the Central Government 
for colourisation of hydrogenated 
vegetable oil. The Central Govern-
ment gave a good deal of money and 
OUr scientists a good deal of 
their time. It nearly reach-
ed the desired goal. But the 
practical· application of that 
research is nil. Why? There may be 
some political considerations. After 
spending so much money and so many 
manhours of the scientists the Gov-
ernment reaches a decision that re-
search is good and the scientists have 
done a good piece of work, but the 
practical application of that research 
work is nat desired by the Govem-
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ment. If such a state of afIairs were 
to exist, I would only say that right 
in the beginning they may decide 

• whether the particular research pro-
ject is desired to be undertaken in the 
country or not. Because, if a parti-
cular research project is not under-
taken, then, the other research project 
which can be more beneficial for scien-
tific activities and for the economic 
development of the nation may be 
undertaken. 

In the end, I would only say this. 
In the various research institutions no 
doubt the scientific workers have been 
given the freedom to form their 
scientific associations. What happens 
In these scientific unions and associ-
ations? The main purpose of these 
associations and unions is that the 
scientific workers can put forward all 
kinds of their difficulties before the 
proper authority and expect a remedy 
for them. Again, this aspect also 
becomes a victim to the rules. A re-
solution is passed by scientific wor-
ker's union to the effect that such and 
such things are to be brought to the 
notice of the Ministry. That re301u-
tion has to go through the head of the 
department or the director. Now, 
there are few persons among the 
directors who, after they have become 
directors and heads of departments, 
keep that kind of interest in research 
which they had when they had not 
become directors and heads of depart-
ments. They have become more ad-
ministrative-minded; rather, according 
to the tenn used by Dr. Mahalanobis, 
they have a sense of officialisation of 
the science. So, they feel trat the 
Ministry would ask them as to what 
had gone wrong in the institute, when-
ever such a resolution is brought to 
the notice of the Ministry. There-
fore, the director sits on the resolution 
for six months. There is a reminder 
from the union, and again the director 
sits on the resolution for s~me more 
time. The ultimate result is that the 
workers get frustrated and come to the 
conclusion that there is no benefit of 
associating themselves with any union. 
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Further, if a scientific worker brcomes 
a little active in the union activities, he 
is also victimised and is told, "you 
devote so much time towards the union 
activities and you do not look to your 
<own work." 

With these words, I commend ·my 
Resolution to the House. 

Mr. Chairman: Motion moved: 
"This House calls upon the Gov-

ernment to appoint a Commission 
.consisting Of Members of Parlia-

. ment, eminent scientists and ad-
ministrators, to investigate and 
enquire into the working con-
,di tions of the research scholars and 
scientific workers in various scien-
tific institutes in the country." 

Shri Narendra Singh Mahida: SIr, 
on a point of order. There is no 
quorum in the House. 

Mr. Chairman: The bell is being 
rung. Now, there is quorum. 
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'!mI'f it ~ ~ oW; ~ ~ ilil 
lJlRfct ~ f'F ~ 'liT 'liT!f a.r Cf'F 

~~t,~Cl'lif'Fri~ 
if~~ 1 ~~lft~"fflf 
mlJlli@~lft~~fifi~m 
~~iF'liT!fitm~, 
\ ~ -
~ ~ ilil ~<1i if'ITIii;;fl1f, 

~if~~it~~it~l!;'li"lft 
~~tl;:r~~~ 
m 'fR'Il ilil ~ ~ ~ i!il{ mA' 
~~m-~m;:r~~ 
it om ~ ~ ~ ilil, ffif.A;T".,. 
~ irn it ~ ;tt ~ it 1fT 
srmwr iF 'liT!f it ..-iT ~ ;tt ~ 
it ~~ @ l1TilT ;;mrr t I ~ 
~ it ~ ~I!ffi ~ f'F ~~ m fur;i 
m 1fT fur;! ~.rt it" ~ it ~ ifI1r 
~ 'fW ~ ~ m i!il{ ~ 'Ii11f 
fm;r orf.t q;: f4~ ~ ~ ~ ~ 
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[~~m:~] 

;;ffit~ I ~ srm ~ it~ 
~ ..rr f",~ ~ it smfu ~;ft 
~, <I~ ~ it ~ il~ &1 qTift ~ I 

~ ~ lll$~~ if&~ ~ 
\tlli Wzr m ~ ~, f;;mij • ~ 
mr..rr~~of.r;1:rr~fiI;qm: ~ 
~ iro ~ WIII!i m;m 1Ii~;rr ~ 

~, 01 ~ ftvffcr it If& ifgcf ~ ~ 
flli~ ~if;'"itsmfu&1 
m.: ~'IiT ~ ~ ~ ~ I 

~ f<'flf ~A' iffiTlrT ~ flli 
"The best way of utilising the 

raw materials and natural resour-
ces available within the country, 
:for both domestic consumption 
and for exports, can be found out 
only through applied scientific re-
search. Applied research, in its 
turn, muat be based on advances 
in fundamental research. Also, to 
establish an adequate base for 
applied research it is necessary to 
promote the spirit of pure rE'search 
and supply the stimulus of scienti-
fic criticism. This would be possi-
ble only when at least a certain 
minimum number of scientists are 
engaged in fundamental research, 
and opportunities for pure re-
search are becoming increasingly 
available." 

itmfto!rftfit~~~fiI;~~~ 
;r ~ fuf~ if; fu'o; ~ ~ ~ 
'iI'~ ;r ~ h~ if; r.ro; I ~ 0I!i 
~ f~i( I!iT ~~ ~, ~~T<: it 
~it~m it~~ifOlT~~ I 
m ~ ~ ~, ~ ~~""'ll'f ~ I!iT1f 
1R:6' ~ I ~if; ~~ &T f .. ~ .. fq'lI<.'141 it 
f<t'mi! if; ;;r) ~~{ ~, ~ ~ ~ 
II\l fulft'Uf ~ &T ~~ ~~, ~ 
~ o;l4"l'fit'<;'4 ~ 'fiT, ;a"iI' if; f..imf ~ q;r~
~ 1IiT I!iT1f ~, ~ ~ "I'FT mcr-
RaTt'I'li ;tt f~ ~ v:im "liT ~1'iPIf 
~~ ~, ~ ~ ~ ~ fq~ .. fqCU<'141 'fiT 

of Research ScholaT8 and 
Scientific WOTkeTs 

~ ~Tfu if; 'l\T\1Jf ifQCf ~ 
.it '11fT ~ I ~if; 'il'fmffif fq~ .. fqtll<'t41 
if;~~if;lll$qUlfiT~ 

<tt~'fiT~~I!iT1f~~ 
~ fit; f;;m'IiT <nr& ~ ~;r it q;r~ if; 
f<'fif~~~~<:&~~ 1 
;r m~f;;r <:&;;miT ~~;r~ f~ 
~ f.t;m ~ 'liT ~ ~T <:T ;;rnft ~ I 
If' '<tl'&ffi ~ f'fi ;a"il"fiT ~ ~~I!i' 
~ ron ~ I ~m "liT ~I!IT ;;om ~ 
fit; "11 "I'FT f<roi'i ~ f..-$! if; '" ;j ~ 
~ fmr<tt srrco m m% ~ ~ 
~ "!if I!iT1f fir<'f ;;mrr ~ 01 ~ 
I!iT<:Uft ~ ;a"il"fiT ~ 'iI'~ ~ <'fm<f 'fi1r 

~ ;;mrr ~ m<: ;f !fi~ fufi( I!iT 'I\1lf, 

f<t'mi! if; '" il ~ ~ 'll% ~ I ~~T 
W:rfu it If& ~ ~ fiI; ~ mft ~T 
;tt ;;ri'q' I!i<:it if; f<'f1l; ~ 1:% ~~ 
lliflrn;r ;tt, 1:% ~~ W411T ;tt ~mr 
I!i't ;;r) ~ro qf{fftlfctlll tf"{ m I!i't, 
"II ~ro ..mr 'fiT ~ ~ ~ ;;r['q 

'fi~ IfflT <'f1TTli flli ffi <nr& ~ flli ~'{ 
~ it ci'mf.:rI!i ~~ I!iT m f;;m 
~ it ~ '<t1f~ 'IT m. ~~ ~ it f;;m 
~1f it smfu ~);ft ~ 'IT, ffi if&T 
R~ ~ ~R:!!frf if; foro; \3'<T11r ~ I 

~m fiI; lj·it 'iI'"liT iffiTlrT ~, qm: ~ 
fum if; '" it SI"'Tfu ~ ~ ~ 
~~ -Qrf,r'fi l!;Y it 0'fT ~'t ~1 it 
sr;yfu ~ ~ ~ 01 m .brrfir.!; 
~if;~~~~~~ 
~ if; ~~ ~ ~ "!if 0I!i fir<'fT ~ 
~~m<JifOl!i ~miT~~ 
~~, ifg(f ~ ~ ~' I ~T ;tt 
;y<'!T1ft if; 'fiT<:VT ~~ ~ ~ ~ flIw. .;.r ~ ~~ I!m! em: tf"{ ~ ~ it, 
.hnf.f'fi ~~ if; ~lIf it m "'& 
'fiT'b'l' 1f'ni 'f¥ 'll5T ~ I ~ ~, 
~ '"~, "!if <Jlti ~ ~ IiI1m t o.e 
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ij"IIi~~'!;!J~m~~~ 
fit; ~ ~ it m, ;;i~&11 ~~, 
~~, "&~~ I ~~~ 
or.n~01IT~~m~ 
qqit~i!i't~~~~~ I 
¢~~IIl~m~~ 
~ I ~~~~mlf&~~T 
~ fi!; ~ ~~ fifll;rn i!i't !Jq', 
~it. ~ lilY m: I ~. !q1ql!; !Jrlf.r 
~ ~ '!iITq ~;rT 'l1~ ~ I <f~ wn: 
~Ifm: ~ 'fi'1i~ ~ 'fi"{;;r lIi'T 
;rnr i!i't I1'A ~ ~ >;fY ~!J !Jir 'fiT m 'lit 
at ;r flJlli ~T 'ifRr !JTlf.r m ~T 
~ &it ~ ~T m;;;;:r ~11T fill ~ 
~ ~ it <f~nf.'111 ~ lIlT 'f.11l 
miT ~ IJ'!I'm ~ I lflf ~ ;;rq CI'Ii ~ T ;r&1 
&'lOT ~ Cfif CI'Ii If' ~ ~, ~ ~ 
~~flll;;ftm~nm!it.~it 
"I'lf §It ~ ~ cfCfif ~!JT f<m ~ ;;i!JT fill 
,",,;;im 7ftnrffi ~ iIf.r ~ ~ i!i't 
~!!T ;;rTOT ~ '!I'R. ;;ft ~ ~ it I!ll1I" 
~& I 1lft~!JT~T~"fT~;;ft"Il 
ott ~ oro ~1 i[Tm '111-;: '7.1.~;r 
it. IfITl1' i!i't ~~ 'fi"l: q ~( ~1'l1 it ~ 
~. I 1fIft ~ ~~ 'fi'1i ~ct;r 
f;rmn" 1ft ~ at 1ft ;j" _ ~ fill ~ 
~q;p:fi!i't$.ifi<:~~~if~~ I 
~i!i't~1ft~fi!;~~it 
~~..rrmifiT;;ft;;ft~·~, 
~,~~~IIl~I~~ 
mf'fifi ~. ~1 ~. <:rY ~ ~ 
~T~flll~~~i!i't$ifi<:~ 
f.l;!J1 ~".. if ~ ~ I 

~ R;tT ~ sr~~ ~ lIlT 
lITI10fl ~ ~nf.t qm vrr I ~ 
f;m-~ cf~ i!i't 1ft ~1 
~~ 'flI1t<:r~';r(T~ 
m r.mlli'T~~~~""iI1 
~1IlT1fi!i't$Ifi<:~~~~ 

of Research Scholars and 
Scientific Workers 

~ ~ ~ ~T l;;rq srT<6!J"l: 
~~fcm"f~~i!i't 
1ft~~'~tt;;mit~ 
~~~~it.m ffi"flI;"l:~ 
!JT~ >;fTfi!;~it.m 
it "I1lT ~T ~,~ ~ ~ ~. 
~ q-pfi]', 01IT I!l&f CI'Ii ~ 'fi"lf'lj- If& at if;qo:r 
~rnIll1~;rnr~llf~T 
~flllm~~ ~~mt 
~~&'I\;fRft& I ~~i:[ 
~~if;raT~f~1IlT1!ll1I" 

~ ~ &'I mrr ~ '!I'R;r &1 ~ 
~1IlT~I!ll1I"&'Imrr~ I ~;f' 
l{1Il~~~~I~ 
it ~Il ~ lIlT ;;ft I!lTI1' ~ ~ if~ 
~ 1IlT~ I ~ fori ~ ~ ;r&T 
~;;ry ~ &~;r~ m;;r CI'Ii if& &1" 
~~ I ~mr~if<:rvrrl!;r 
"mr ;ft;ii ifiT !Jnf.t ~ ~ ;j' ~ 
~flll;;ft~~&~lIlTm;r 
fi!;!!T ;;rT;rI ~ ~ II ~ ~ fill 
~ !Jir ott ;;y"Rf rn it. f<:m ~ 
l{1Il mriTIl ~ 'lit mfiI; ~ ~ if 
~~Tfif'I; ~~ lIlT I!lTI1' miT ~ !Jit. I 

~ ~ it. !JT'l" ;;ft lftifiT m<A-~ 
;fu:rir lIlT ~ &, ~ ft;rQ; If lA"1'f'IiT 
~ I!lW ~ ~ l!~ srmor lIlT ~ 
~~ I 

Mr. Chairman: Shri Shree Narayan 
Das has tabled an amendment. Is he" 
here? 

An Bon. Member: No. 

Mr. Chairman: Then, Shri Harish 
Chandra Mathur. 

Shri Barish Chandra Mathur (Jal-
ore): Mr. Chainnan, my enthusiastic 
friend, Shri Malhotra, has d~ne a ser-
vice to this House and to the country 
by attracting our attention to a most 
topical subject of great importance to 
the cOlmtry. Sir, today, in this age 
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[Shri Harish Chandra Mathur] 
of science and technology, there can 
be nothing more important then the 
.development of science and technology 
.on sound lines and taking that science 
and technology from the laboratories 
to the fields. This country could say 
with a sense of pride that at the very 
outset, immediately after indepen-
dence, even before we had thought 
about our First Five Year Plan, the 
Prime Minister's attention was riveted 
.011 this all-important subject, and to-
day, after all these years, we are re-
minded of the great service rendered 
in this connection by Shri Bhatnagar, 
. who was the first Secretary as well as 
the Director of scientific research. He 
had gone into the work with a vision 
and dedication and by taking per-
sonal interest at every stage, through 
the great support of the Prime Min-
·ister, what has been achieved in this 
country is not being realised today. It 
was only in this field, that the coun-
try could establish and fulfil-not 
only fulfil the target of the First or 
Second Plan but could go Dhead of 
·the Plan targets-our objective at 
establishing national laboratories whieh 
are the citadels for research and pro-
gress. We have thus established 27 
national laboratories in this country 
today and any country could be proud 
-of this achievement. There is no 
country, I may say, which has a par-
allel in taking such concerted effort 
~nd giving top priority to the de-
velopment of science and technology as 
this country has done. 

While we deep'y appreciate that, I 
am quite at one with my han. friend, 
Shri Malhotra, who complained, and 
very rightly so, that it was the effort 
of only certain individuals and the 
. over-powering personality of the 
Prime Minister and his attachment to 
lICience and technology that has 
brought about these labOJ;atories. But 
the question is whether ~hese labora-
tories, even when established. have 
got the right atmosphere and the pro-
per conditions far carrying forward 
research and technology for which 
they were established. 

of Research Scholar8 and 
Scientific Workers 

My first feeling is that in spite of 
the Prime Minister's personal interest 
in this subject and his viewpoint, the 
entire Cabinet need to be re-oriented 
in this matter of their approach to 
scienCe and technology. The Ministry 
has got to be re-oriented !'egarding its 
approach to science and technology. 
The other day while we were discus-
sing the terms and conditions of ser-
vice of scientists-I do not rzmember 
when-participating in a certain dis-
cussion I pointed out on the floor of 
the House how inadequate their re-
munerations were and how ur.favour-
ably they compare with .,hose at the 
administrative services . 

The hon. Minister who was in charge 
of the department said that they were 
more than satisfied with ~!leir gr ades, 
we have done quite considerable lot 
in this matter and if anybody had the 
aptitude for science we could get them 
for these grades and conditions. If 
this is the feeling of the han. Minister, 
how can we expect the real conditior.s 
which are necessary for the advance-
ment of science and technology? It 
the Minister is satisfied' and if he just 
throws cold water over their demands, 
nothing can come about. I will just 
point out to the han. Minister, point 
by point, how uncharitable we have 
been to the scientists and engineers 
of our country and how we have ia,led 
to create real conditions whi~h ~lould 
be conducive for real research and to 
take research further and further 
shead. 

If my han. friend, the Minister in 
charge of this' subject, would jllst 
read even the report of the L'niversity 
Grants Commission, the interim re-
port about the re-organisation of uni-
versities, he would find that they have 
pin-pointed the attention of the whole 
nation on a particular subject. and 
that subject relates very much to the 
portfolio of the hon. Minister. 

17 1IrrI. 

We have two university students to 
a population of 1,000 in this country 
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Scientific Workers 

as also in the U.K. So, our university 
education has advanced that much. 
But what is the dif'ference between 
university education in the U.K. and 
in this country? In the U.K. you will 
find that 50 per cent. of those people 
who go to the university are there for 
post-graduate studies, scientific re-
search and all that. They are en-
gaged in that. But there is just the 
opposite here which is clearly incli-
cative of the fact that we have f.'ot yet 
been able to create that dimate for 
scientific research even among our 
university students. 

What is the problem before the ad-
ministration today? Only the other 
day I was reading a very illuminating 
essay written by an American profes-
sor who had made certain studies of 
our administration. Talking about 
administrative reforms the first thing 
that he said was that now the whole. 
change has got to be from administra-
tion to scientific development. What 
is our problem today? What are our 
plans today? What have we got to do 
in the present atmosphere? The pre-
sent problem is not of administration 

as it used to be ten years earlier. The 
present problem is that of development 
of science and technology lind tl' find 
a channel in the administration to take 
science and technology to the i1eld. 

Mr. Chairman: Does the han. Mem-
ber want to speak for some rime? 

Shri Barish Chandra Mathur: Yes, 
Sir 

Mr. Chairman: Then he may contin\l.e 
next time. 

17;02 hrs. 

BUSINESS ADVISORY COMMITTEE 

FIFTH REPORT 

Shri Kane (Buldana): Sir, I beg to 
present the Fifth Report of the Busi-
ness Advisory Committee. 

17'021 hrs. 

The Lok Sabha then adjourned til! 
Eleven of the Clock on SatuTday, 
August 25, 1962/Bhadra 3, 1884 
(Saka). 
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CoLUMNS WRITTEN ANSWERS TO 
QUESTIONS-contd. ORAL ANSWERS 

QUESTIONS. 
TO 

3S~3639 S.Q. Subject COLUMNS 

S.Q. Subject 
No. 

549 Trunk booking 
550 
551 

Cancer 
3599-3602 

3602-0 5 

552 

553 

554 

Weather Warning 
Scheme 
Refund of telegram 
charges sent by post . 
Building of coHtal 
vessels 
Srisailam Hydro-electric 
Project 

556 Dhuvaran Power 
House in Gujarat 3614-15 

557 Insect in milk bottle 3615-19 
558 Cooperatives of jute 

growers 3619-21 
559 Bad effects of Thali-

domide 3621-22 
560 National Seed Cor-

poration 3623-25 
561 Co-operatives of Con-

sumers of Petroleum 
products 

562 Water resources 
564 Crop pattern 
565 'Deferred Prices· paid 

to cane growers 
566 P. & T. facilities in 

Goa 
567 Dairy Farms 

S.N.Q .. 
No. 

6 Ty phoid cases in Delhi 

WRITIEN ANSWERS 

3625-27 
3627-2 8 

3628-30 

TO QUESTIONS 3639-3716 
S.Q. 

No. 

547 Incentives to Co-
operative Societies 

548 Teleprinter line in Ihansi 
555 Transport Co-operative 

Societies 
563 Gas Turbo Plant at 

Hyderabad 
568 Free Trade Zone at 

Kandla 
569 Delhi Hospitals 
570 Import of Soya Bean 

Oil 

No. 
571 Political parties and 

Panchayat elections 
572 Malpractice in Over-

seas Air Tickets sale . 
573 National Bird 
574 Mango Malformation 

U. S.Q. 
No. 

15Il Strike at Cochin Port . 
1512 Railway line between 

Pokaran and J aisalmer 
in Rajasthan 

1513 Agricultural land in 
Tripura 

1514 Sheep Breeding Cen-
tre in Kulu Valley . 

ISIS Construction cost of 
Vendors' stalls on N. 
Railway 

1516 Motor accidents in 
Tripura 

1517 Lons to displaced per-
sons in Tripura . 

1518 Land for displaced per-
sons in Tripura . 

1520 Agents of Wheeler 
Book Stalls 

1521 Damboroo Hydro Elec-
tric Project of Tripura . 

1522 Govind Ballabh Hos-
pital, Tripura. 

1523 Indian Central Coco-
nut Committee . 

1524 Anti-sea erosion work 
in Keraia 

1525 Water researches in 
Kerala 

1526 Engine failure on Bi-
kaner division 

1527 Unauthorised construc-
tions in Delhi 

1528 Development of horti-
culture in Rajasthan . 

1529 Imphal Water Supply 
Scheme 

1530 Fishing Co-operative 
Societies in Manipur . 

1531 Muniguda Railway 
Station (Orissa) . 

1532 Provision for drinking 
water on Stations on 
Raipur-Waltair line 

3643-44 

3644-45 
3645-46 

3646 

3650- 51 
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WRITTEN ANSWERS TO 
QUESTJON~ontd. 

U.S.Q. Subject 
No. 

1533 Railway Colonies at 
Rayagada (Orissa). 

1534 Medium Irrigation Pro-
jects in Orissa 

1535 Telephone connections 
in Orissa 

1536 Family Planning Clinics 
in Orissa 

1537 Telephone connections 
from Ambala Exchange 

1538 Halt station near Model 
Town Ambala 

1539 Retiring rOOms at Ambala 
Cantt Railway station. 

1540 Arrears outstanding 
against licensed cater-
ers 

1541 Community Devel"p-
ment blocks in Andamans 

1542 S.E. Railway Office 
premises in Calcutta . 

1543 Telephone connections 
in Calcutta 

1544 Co-operative Farming 
Societies 

1545 National Highway 
No.6 

1546 Crushing of sugarcane 
1547 New Medical colleges 
1548 Medical Colleges 
1549 Goods Transport Co-

operative Societies 
1550 Experimental Farm 

with Danish aid. 
1551 Mont h 1\' tickets 
1552 Storage of foodgrains 
1553 Contaminated tuber-

culin 
1554 Hospitals without 

doctors 
1555 Bridge on National 

Highway No. 47 
1556 Bridge on National 

Highway No. 47 
1557 Fish farms 
1558 Bazar in Aganala 
1559 Food situation . 
1560 Power projects in 

COLUMNS 

3660-61 

3661 

3661 

3661-62 

3662 

3663-64 

3664 

3664-65 
3665~6 

3666-67 
3667-68 

3668 

3668-69 
3669 

3669-70 

3671-72 

3672 
3672 -73 
3673-74 

Andhra Pradesh 3675 
1561 Ko,~agudamandRam-

gudam Thermal Schemes 3675-76 
562 Power supply in Mani-

pur 3676 
1563 P. & T. building at 

Kathua 3677 

WRITTEN ANSWERS TO 
QUESTJONS--eontd. 

U.S.Q. Subject 
No. 

1564 Extension of service 
1565 Tube wells 
1566 Lac farms 
1567 Pensions to ex-service-

men. 
1568 Leprosy Hospital at 

Delhi 
1569 Retrenchment of em-

ployees in Shipping 
COmpanies 

1510 Garladinne Irrigation 
Project, Andhra Pradesh 

1571 Breeding of Chinese carp 
1572 Railway accidents in 

Guntakal division 
1573 Shortage of power sup-

ply in Assam 
1574 Drinking water for 

Laccadive Islands 
1575 Milk production 
1576 Nallah connected with 

1577 
1518 

1579 
1580 

1581 
1582 

Western Yamuna at 
Delhi 
Mail service 
Execution of indemnity 
bond for travelling by 
goods train 
R.M.S. sections . 
Irription and Power in 
each State 
Survey of water raUs 
Development of Kutch 
desert 

1583 Co-operative Move-
ment in Eastern States 

1584 Externsion of Over-
bridge at Dumdum 
Cantonment station 

1585 Kandla Port 
1586 Plant Virus Research 

Institute 

Grassland and Foliage 
Research Institute 

1588 Aid to Horticultural So-
cieties and Nurseries 

1589 Posting of police on both 
sides of level crossings 
in V.P. 

1590 

[591 

Doctors in Tripura 

Looting of Railway 
station near Morada-
bad 

COLUMNS 

3680-81 
368[ 

368r-82 

3685 
3685-86 

3686 
3687 

3687-88 
3688 

3688-89 
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QUESTIONS-contcL 

U.S.Q. Subject 
No. 

1592 Central Institute of 

1593 
J594 

J595 

Phannacy . 
Eucalyptus trees 
Water supply and Sani-
tation Schemes 
Ramagtllldan Power 
House in AndhIa Pra-
desh 

1 596 Calcutta Pan Com-

1597 

J599 
1601 
J602 

1603 
J6~ 

1605 
J606 
1607 

1608 

missioner 
Vessels and crafts main-
tained by Calcutt. Pon 
Commissioner 
Rail museum in Delhi 
Fisheries Corporation 
Derailment of wagons 
near Malur on S. Rail-
way 
Ka:zipet Railway station 
Electric track circuit 
for Kazipet Railway 
Station. 
Warangal station 
Eradication of filaria 
Shon supply of food 
to Animals in Delhi 
Zoo. 
Mental hospital at 
Shahdara, Delhi 

1609 Commonwealth Ins-
titute of Biologic.1 Cen-
ue 

J6JO Wagon supply position 
on Western Railway 

J6JJ Jayanti Shipping Co .. 
J6u Requirement of fish . 
J613 Medical Colleges 

16J4 Derailment of goods 
train near Lucknow 

J6J5 Bhakra Project 
J616 Gandak Project . 
1617 Claims Offices on Nor-

thern Railway. 
1618 Death of a labourer of 

Gorakhpur locoshed 
1619 Cut in power supply to 

hospitals in Delhi 

1620 Food poisoning in 
West Bengal 

1621 Locust invasion in 
Assam 

1622 Hydrographic Survey 
of Bay of Call1bay . 

[DAILY DIGEsT] 

COLUMNS 

3695-96 
3696 

3<596-97 

3701 
3701 

3701--02 
3702 

3702-03 

370 4 

3705-06 
3706 

3706-07 
370 7-0 8 

3710 

37II 

37Il-I2 

37t2-13 

3713 

3713-14 

wluTTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

1623 Kalkalighat-Agartala 
Railway line on N.F. 
Railway 

1624 Per capita consumption 
of milk 

1625 Flats constructed in 
Liluah arca of East«n 
R.ilway 

1626 P. & T. employees i 

CALLING ATTENTION 
TO MATTER OF UR-
GENT PUBLIC IM-
PORTANCE 
Shri Brij Raj Singh caned 

the attention of the 
Mintster of Irrigation and 
Power to the recent floods 
in Assam and Uttar Pra-
desh necessitating send-
ing of troops to assist in 
the relief operations. 

The Minister of State in tho 
Ministry of Irrigation 
an:! Pow« (Shri Alagesan) 
made a statement m 
regard thereto. !II 

BILLS INTRODUCED 
(I) The Reserve Bank of 

India (Amendment) Bill, 
1962. 

(2) The Banking Com-
panies !Amendment) 
BiII,1962. . 

(3) The Union Territories 
Dramatic Performances 
(Repeal) Bill, 1962 

MOTION RE : REPORTS 
OF COMMISSIONER 
FOR LINGUISTIC MI-
NORITIES 

Discussion on the motion re: 
Reports of the Commis-
sioner for Linguistic Mi-
norities, moved hy Shri 
Datar on 22-8-62, con-
tinued. Th" Minister of 
Home Affairs (Shri Lal 
Bahadur Shastri) replied 
to the debate. The mo-
tion was adopted. 

SILL PASSFD 
The Minister of Law (Shri 

A.K. Sen) moved that 
the Advocates (Third 
Amendment) BiU be 
takon into consideration. 

COLOMa. 
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BILL PASSED-conld. 
The motion was adopted. 
After c1ause-by-c1ause 
consideration tbe Bill, as 
amended. was passed 

MOTIONS FOR MODI-
FICATION OF CONDUCT 
OF ELECTIONS (SE-
COND AMENDMENT) 

COLUMNS 

RULES, 1962 3776-80 
(.) The Minister of Law 

(Shri A. K. Sen) moved 
a motion seeklng to make 
cenain amendment in 
the Conduct of Elec-
tions (Second Amend-
ment) Rules, 1962, laid 
on the Table on 19-4-62. 
The motion was adopt-
ed; 

(ii) The motion seeking to 
amend the Conduct of 
Elections (Second 
Amendment) Rules, 
1962, moved by Shri 
Shree Narayan Das on 
19-6-1962, was, by 
leave, withdrawn. 

REPORT OF COMMITTEE 
ON PRIVATE MEM-
BERS' BILLS AND RE-
SOLUTIONS ADOPTED 
Sixth Report was adopted. 

3780 

COLUMIIB· 

PRIVATE MEMBER'SRE-
SOLUTION NEGA-
TIVED/ 3781-:lK:ZI 
Discussion on the Resolu-

tion re : Urban and Rural 
housing and slum clear-
ance schemes moved on 
10-8-62 by Shri Nambiar 
continued. Shri Nambiar 
rePlied to the debate. An 
amendment to the resolu-
tion by Shri B. K. DBs 
was, by leave, withdrawn. 
The Resolution was ne-
gativ.d. 

PRIVATl MEMBER'S RE-
SOLUTION UNDER 
CONSIDERATION 382:z,-4+ 

Shri Inder J. Malhotra 
moved the resolution re : 
Working conditions of 
the researchl scholars and 
scientific workers. The 
discussion was not con-
cluded. 

REPORT OF RUSINFSS 
ADVISORY COA1MITTEE 
PRESENTED . 38« 
Fifth Report was pre-

sented. 

AGENDA FOR SATURDAY, 
August 25, 1962/BHADRA 

3, 1884 (SAKA)-
Discussion on the motion 

re : Third Five Year Plan. 
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